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LOK SABHA DEBATES

905
LOK SABHA

Monday, March 27, 1967/Chaitra 6, 
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker m the Chair]

MEMBERS SWORN

Shri B. N. Singh (Hazaribagh)
Shrimati Vijaya Raje (Chatra)
Shrimati Lalita Raja Laxnu (Dhan- 

bad)
Shri Humayun Kabir (Basirhat).

ORAL ANSWERS TO QUESTIONS
Commercial Broadcasts in A I.R.

+
*56. Shri Seghiy&n:

Shri C. C. Desai:
Shri Yashpal Sinfh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have
taken any decision on the introduc
tion of commercial advertisements in 
the All India Radio;

(b) if so, the details thereof; and

(c) tile revenue expseted there
from?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir. Government have taken a 
descision in principle to introduce
limited commercial advertisements 
over the A ll India Radio.

906

(b) and (c). The implications are
being studied in detail. It is not
possible to assess the expected finan
cial revenue at this stage.

Shri Sezhiyan: Since the Govern
ment has now come to the conclusion
that they will include commercial
broadcasts on A.I.R., I would like to
know whether it will be confined only
to Vividh Bharati, as recommended
by the Chanda Committee, or it will
cover even other programmes.

Shri K. K. Shah: The recommen
dation is not only in respect of Vividh
Bharati but also on the Rural Pro
gramme anc? the External Services
Programmp and it will be as recom
mended Cn all these services.

Shri Sezhiyan: Regarding the
organisational changes, the Chanda 
Committee, m Para 736 of their
Report, say:

“We do not consider that their
piecemeal treatment, without an 
institutional change, would sub
serve the purpose we have in
view or enable A.I.R. to take its 
place amongst other broadcasting
organisations which, combining
independence and social respon
sibility, contribute so richly to
the communities they serve.”

That means, they wanted that the
A.I.R. should be made a Corporation
before these changes are introduced.
I want to know whether the Govern
ment has taken any specific decision
on this point of converting the A.I.R.
into a Corporation as in the case of
B.B.C. and other services.

Shri K. K. Shah: It is under con
sideration.



MARCH 27, 2987 Oral Ansxetrt 90S

* fw? *t̂ tt sfjpsT fm  ft »rf 
t  *TT ^ift^qiTT^rT VT^rTTTVT

Shri K. K. Shah: A Code of Con
duct has already been prepared and 
has been approved.

f t  wo mo fiwrft (%%jtt):
m  $ ft? W^TTT q*f
<EWfipW qw afanfc % TCT ffmT %ttX 

inft ?nr VftYW  !Tff PRT 
W  I  ? qf?r |t, eft «¥ *prsr % 
•rtt fsrerr | xftx t o t  wta m  w*m
3 ^ 5 T T T ^ | ?

Shri K. K. Shah: To what extent
the newspapers will be affected is 
being considered and after the total
impact is known, a decision will be
taken.

907 Oral Answers

Shri P. Venkatasulbbaiah: The hon.
Minister, while replying to the sup
plementary, said that there would be
a thorough reorganization of the All
India Radio. If that is so, may I 
know whether the Minister is aware
of the fact that especially in rural
programmes where agrici _,ural pro
duction schemes are discussed, suffi
cient attention has not been given to
educate the fanners in the modern
types of agricultural production and,
if that is so, may I know whether any
effective steps will be taken when the 
Minister takes up the entire reorga
nisation of the All India Radio?

Shri K. K. Shah: Some steps have
already been taken and others are
under consideration.

Sferi CTthrfamflnij Pknigrafti: The
question has already been answered
by the hon. Minister to the Press
three days a<o in Bombay, knowing
fully well that the question has been

set for answer here today. Hay 1 
know how far is it in keeping with
the rules pf procedure of this House
that he has already answered this
question outside to the Press?

Mr. Speaker: Mr. Hem Barua:
Shri Hem Barua: The naxno 'All

India Radio’ was given by the alien
rulers and this name ‘All India
Radio' is an anachronism in the con
text of our Independence. In view oK 
that, may I know whether our Gok*
eminent propose to change the name
of All India. Radio to ‘Radio India’ as
they have the world over?

Shri K. K. Shah; It is a suggestion 
for consideration.

Izptndos ef T.T.

+
*57. Dr. Kami Singh:

Shri C. C. Desai:
Will the Minister of Information

and Broadcasting be pleased to state:
(a) whether proposals to expand

the T.V. unit in Delhi and setting up
of T.V. units at Bombay, Calcutta,
Madras and Kanpur have been final
ised;

(b) if so, the state of implementa
tion thereof; and

(c) whether any foreign collabo
ration has been accepted by Govern
ment for the expansion of the tele
vision system in the country?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) The proposals to expand the
TV Unit in Delhi and setting up of
TV Units at Bombay, Calcutta, Mad
ras and Kanpur have been finalised
in the Draft Fourth Five Year Plan
in consultation with the Planning
Commission. Financial sanction has
not yet been received.

(c) No foreign collaboration for
the expansion of TV in India has so
far been accepted. Messrs. Bharat
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Sfoctronfcs Lid,, were authorised by
tins MtaHtty to Wvdte quotations,
from foreign manufacturing organisa- 
tiflw  for collaboration in the manu
facture of TV Studio and transmitter
equipment in the country. Their pro
posals have been received and are
under consideration.

Dr. Kami Singh: In view of the
financial difficulties in front of our
Government for the expansion of
television facilities in the country,
may I know whether the Government
have, within the next few years, any
plans to utilise the Early Bird and 
the Telstar providing the range of
Indian television services?

Shri K. K. Shah: I will require
notice for this.

Dr. Kami Singh: In view of the
fact that television has been accepted
m most parts of the developing coun
tries as one of the best media for
instruction and education, may I 
know whether television in our coun
try will now receive the high priority
that it had not received in the past?

Shri K. K. Shah: It is a question 
of resources; it must receive high
priority.

Shri Swell: I would like to know
whether Government’s attention has 
been drawn to reports of the delete
rious effects that television has on
social life even in such advanced
countries like America, and in view
of the very hard financial position in 
which we are, would Government
reconsider the entire proposal of ex
panding T.V. in the country?

Shrl K. K. Shah: The expansion of
TV should be expedited because it
can be utilised for social and other
purposes and for educating the
people. As regards the other part of
the question, the point that the social
life in this country should not be
affected adversely will be borne in
mind.

tio  afto ftre* in * fc,
I *  t o t  & ^

wra % n ffr
€to % fira* foff $  vrst

3ST 1

*to w f t  f a s : m *  v m  irvfife
^ ? f t  1

Shri S. M. Banerjee: From the
answer of the hon. Minister it appears
that the financial sanction has not yet
been given. I would like to know
whether these units at Bombay, Cal
cutta, Madras and Kanpur will be
set up during the Fourth Plan and,
if not, in which Plan.

Shri K. K. Shah: Every effort will
be made to see that they are com.
pleted in the Fourth Plan.

Shrl Gadilingaaa Gowd: May I
know why Hyderabad is excluded
from the proposal for expansion of
TV?

Shri K. K. Shah: The major cities
will be taken up first. It is a ques
tion also of earning a little revenue.
As and when we get more resources,
we will certainly expand it.

Shri Liladhar Kotoki: In reply to
part (c) of the question the hon.
Minister has said that Government
have invited applications for foreign
collaboration. May I know whether
it is not a fact that the CEERI at 
Pilani has developed indigenous
know-how, and if so, why Govern
ment are going in for foreign colla
boration and are not encouraging the
expansion of indigenous know-how?

Shri K. K. Shah: The Pilani Insti
tute has developed the know-how,
and two Indian firms have purchased
the know-how. They have already
applied for licence and the question
of issuing licence is under considera
tion. Therefore, my hon. friend need 
not have any fear that 12 know-how
is available in this country we would
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be going outside the country tor that
purpose.

Shri 8 . 8. Kotkari: May we know
the likely cost of these new TV units
in the various places, namely Bombay,
Calcutta, Madras and Kanpur? What
is the budgeted amount and what
amount do we propose to spend there
on?

Shri K. K. Shah: The total cost
will be Rs. 1.50 crores. If the hon.
Member wants the break-up, I shall
give the information on separate
notice.

Shri H. N, Mukerjee: The hon.
Minister has said that know-how was
actually available in Pilani. In that
case, may I know why it is that m
spite of the availability of indigenous
know-how we are going in for foreign
collaboration which has latent
dangers7

Shri K. K. Shah: Whatever know
how is available will be utilised, and
for that purpose they have already
applied for licence. But we do need
know-how for certain purposes; and 
for that purpose, BEL have been
requested.

Shri Jyotirmoy Basu: Will the hon.
Minister tell us how much it is going
to cost us in terms of foreign
exchange?

Shri K. K. Shah: I would require
separate notice.

Shri Hem Barua: In view of our
foreign exchange difficulties and also
in view of the fact that our present
economy is in the doldrums, the
Fourth Plan is going to be pruned.
When that happens, are we to under
stand that the proposal to expand
TV is going to be dropped?

Shri K. K. Shah: To the best of
my knowledge, not

Shri Baburao Patel: Is TV abso
lutely essential in a country where
millions are starving? Can we not
utilise the money for better purposes?

Shri X. K. Shah; If It is properly
utilised, it may be a source of
resources.

Shri K. Lakkappa: Is there any
proposal to establish a TV unit at 
Bangalore in Mysore State?

Mr. Speaker: We cannot go into
individual States now.

•ft jm ftfw
frr

S. __\ - ft- jL  ̂ ^

% fair ar# t o t

| ?

Shri K. K. Shah: I have already
replied to that question.

•ft : tTR
tffT X&f 5f

JTT 3IT
I, % 'r fm SFT

wm* at *tt irsft
fa  w f t  1 5-20 frsft wsr *r
jit tfor if vr

vnfk
% ? r r f t < j3 f t w m rf

spq *?r tt*t ittx qfanr

Mr. Speaker: I do not think the
Minister can answer that wide ques
tion.

ftW* : $ 5ft %ttX
«nfw< ysr vt 1 1

Mr. Speaker: This point might be
made during discussion of the budget
demands. They would consider it.

^  m  fiw fr : * w «  y fo q , vri tft
^TH^lO T O  BTfpT I,
ftif «npr*a 1 1

Mr. Speaker: Next question, No. ML
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A r t  6 . M. Bu u Jm j Question
No. 73, which is allied to this, may 
also he taken up with this.

Mr. Speaker: Can they be taken
together?

Shri B. R. Bhagat: Yes, if you
agree.

Mr. Speaker: Yes.

Purchase ef Tyres by Ministry of
Defence

+
*51. Shri Madhu Limaye:

Shri Yashpal Singh:
Dr. Bam Manohar Lehla:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Army Headquarters had issued
directions that the tyres purchased
from the quota imported through the
State Trading Corporation (men
tioned in the 64th Report of the
Public Accounts Committee) should
not be sent to the forward areas;

(b) whether these instructions
were not earned out by the Ordnance
Depots by sending some of these
tyres to the forward areas;

(c) whether any action has been
taken for violating these specific
instructions of the A m y  Head
quarters; and

(d) if not, the reasons therefor?

The Minister of State in the Minis
try of Defenoe (Shri B. R. Bhagat):
(a) No, Sir.

(b) to (d). Do not arise.

Purchase of Tyres by Ministry of
Defence

•78. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Defenoe be
pleased to state:

(a) the total number of tyres for
which orders were placed by the

Depots directly or through the Direc- 
torate-General of Supplies and dis
posals from the stock mentioned in the
64th Report of the Public Accounts
Committee;

(b) the total amount paid for pur
chasing these tyres;

(c) wiheHher the orders were for
standard tyres or cross country tyres;

(d) whether it is a fact that no
inspection or test was carried out of
these tyres before acoejpting them;

(e) whether responsibility of the
officers concerned has been fixed in
the matter; and

(f) if so, whether any proceedings
have been instituted against the per
sons responsible for these purchases
and acceptances?

The Minister of State in the Minis
try of Defence (Shri B. R. Bhagat):
(a) Orders placed by the Central
Ordnance Depot, Malad, for 4,400 
tyres directly and 7,100 tyres through
the Director General of Supplies and
Disposals.

(b) Only 9,910 tyres were actually
supplied against the orders referred
to in (a) above. The total amount
paid for these 9,910 tyres is Be.
34,78,734.

(c) The orders placed by the Cen
tral Ordnance Depot, Malad, directly
were for Standard Tread Pattern
tyres. Hie order placed by the
DGS&D was for Track Hard Road/
All Purpose tyres.

(d) Only visual inspection was
darned out by the Inspectors. No
testing was, however, carried out.

(e) and (f). The matter is still
under investigation.

aft m  f in f t » nwwr
^ »wgr ft? S ftv  f w m  %

JTTT v t f  M ir  ft*  I
?
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4 t «•  TT« V W : f̂t I

1 nflnr xw vf 3f
( " c r a i it)
TO, fn^wr ^  firar
»TCI— f»lT I  «T ?

4 t  W o  t t o  v r i  :  3f t  1

?ft, SWW
ift  qw  fa t a  % tffr «?ft ^t
gmmrCt $, fcrcft *jwh % * t

T̂T g A m y  Hqrs letter No
02566/0S/4E dated 17th July 1963;^TT

| Joint Secretary to the Government
of India, No 22(20|6326»7|D) dated
22nd July, 1963, ^  tfftnT |
Army Order No 375|57 f̂ PST % %ft
wnnnft % «^ « tt m  ^  |
fo  *  wrw z m  t  sftr v i  spt i^nrw
nfinrvm ?t%RA w v f^ f^ A )
*T PlWT 3TR, W tfr sfar «cT*
fcwrtfr ^  % *ft* ^ 3
TP5£ TT VST *PF£ <FJT W<3T % I
'FT wtsft % to w ?  »w4i trfctrr?r Jr % 
z m  t o  ft* f^ft srm t
^T3TcT ft ^ft f̂ircr qr to r t

, frftiT 1100 TOT ^ TO f , 
5% TVHW ST# t, ftfiFT 1000 
1100 % wta ft t  1 ft »wt ft
*TiRT r̂r r̂r g f r  *rc *  it t o  s o t

Zfax qr T*ft % f ^  fo rr  $ fasft
f t  *rc?T Tt tot *tft f c  #  *rt t o  ^ &

*inra?r| 1

*tt*  f t  t o  ft *tprt ^ tt g fa  ^r
% Vl̂ Jffl *PT 3WTNH VTft % VR”T

w  w v m  v t  «rw rf % ftrro>
faT ft t  *rr *nrm»r ft f  v t f  star^ . ^ - A , ^w n w p  t o t  p f. .

Mr. Spotter: Yoiu have reed it
already*

flfr M i nnf m q Aw  ̂^  • *T\ "Ifl srWIW nl f
issue voucher, date, to whom issued, 
quantity ^  ^  $ ,

eft W® TTo WW t TO^W <T8W
^  *rnrwr *rf*iT t^vrasyr v3WY 

5r ift imrr err, «?r ftw ifw
»ft ^  ^  t o ^ t  «ft «ar5fr, ift
VT «PT t o  f w  I , W  ^  ^
*rrwr um n r % ant % $*r «rhr
__ . ♦ _ - n. . ♦ - A k ft-m!dM *Ft*i *|R '3TT V IW 51 fmT 

>P t̂ I ^*N«d<l i&dt *  ^t
ftm frvf ^t t t  t t  fk irt * r
’qVr «Ft ^  vrwTOd ^tt = ^ tt 5
f% ^  TtflTOHT ^t ITT %ftt $ ,
art w>i4̂ r̂  jpT^ft 3rnn ^Wt, 
iwfTVTt % WTHR TJC^ft, ^  vtir 1

«0r
jpT ift im  fw r  | 1 qfrpR: 
trora^r *F5r€t ^  TO ^
«ft i qfasr « TTx?gfl *F^ft *Ft 

srtfr sflr qfXq«ft >pt m is  w
jfgr w t t o  't t wr^ft % 
«rnr^f vt
trfonyr v t ^ T O T ^ s r  ftit ji^ 1 1 
*H5 ^  TOV<t it Jfft ^ T r̂ f  1 t  *
«fto Tiro f̂to f ^  «Ft q?T t  1

•ft l o  TT« WW : t «TT f r
?N t q?ft % aft TO*Trt*ft »r§ | ^ r

vt ^ r  t t  *̂r nr *rra% *r vrt^nt
^  1

^  R w if: SRT ^  Tt T̂?f»T
% ? ^  ?ft ott ?rft
a ft^  f  3pr f»r q?ft JT̂ rrtpfr?:
g r r M ^ I

Mr. Speaker: Please put yoitt
quesUon.
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ftvqi : ft *  * * %
tMPr * f f  ft*  ̂  f  ft? t v vr
U fa  f , ?r$  ^f^nrr
^ ftarripT T |ii^T ^R T  j t r  u f t . .
Sfcr! 8. ML Banerjee: Place it on

the Table.
9ft ?ft $  % ftuT

f r  ffr TWTHT I W  ^ ft^ft f t
WRT «T$f t  I >.

*m pnrr sr*r if? % qftapF 
w r a m  « p t € t  %  s m t  w  i r  a f t  
i t #  f t r i f t  | i t  w f c r  » r « f k  t
f t r  a r c  j t ?  ? w  p n  f t r  5 *  m f t
v f i m  Y ^ n v t  ^ ^ t t — 'T ?n ^  e ft  
*T5 f̂ nfor $ t  f r £T*re 

w ? r  £ h t t  < f t #  * t
*rf ^tt % f̂ RTf̂ r ^  *rt

< * r f ^ — ^  J r 5t t t  o t f t  £  f t r  
s r u f t  w t  n w ^ f  %  t n i t 1 1 * r f t -  

sp̂ TiftnT *nwr *nri
fa f mf r  t, ^  ^ t  ^ w  f w  w
| I «R T®  *nfft *PTF<T *f q ^
h t v r  v r tn t *?t 3T»ft ?ft 3*tp 
*n? fifirirnjqrr fararo ^  vtt- 
* n f  • r f t s F t  ^ T T H V r f t  l ^ f t ? T ^ S I ^ 4Z t ^ d
9R7W *rn>s srrisr it t^ srt vfU wfl
’TRTT »TT*r ^ I % ftFTnf WT ̂ R*TTf
*5t *ti 7 wnff wt aft
vcfon «rr,aft <ferar «nr,*s% %
sfta sfafa # »fft $ fa

«Pt FTcTifT «m5^?n^?W^rTqT*PTT, 
* f t r  « r $ ^RT^rrmr t o  f t r  * r ^ r r -  
w t ^ *?t <PT**r *n»rt <fr 1 *tn
jfFfr tojrtor vt ^  «ftr 3ft 
tht qfw?r «rr 3*% «mnr «tt qftro 
snrft ^  1 ^  xnrf ?!$  f w  i 

% 11*  3 *  t o t  fcr % aft f*<for
tJW? R̂TfW »Rft «t
fw n r w r ft^ p r ........

Mr. Speaker: This is all history. 
He should come to the question.

: f f t r ^ r n r $ 1 
F T  * T  « N »  5R T f  ^ f t  « t w r  f t ?  w t  f t  

^  ^ r n m f  % i t  * r t f  w t t  f a ^ r
«ift srr t $  t  ft? ^  V*nx ^  ^  it
f f  1 a n ^ T T  !̂ n ^ r  % f t ?

^PRrt *fV 3fT̂ r % (̂ *1
^hr « M r  ^ w r ^ t ? jjt ^
W  gprw ftr^R f w  ^T^rr ftr
a f t  g r s T T  i f g r r ^ r  t » w m w  f  ^ * r

P ! * k h 1  t v ? f ^ w ^ r r  
« F t i ^ t  ^ t  f t r i m t h F r

w o  t t ®  ^ n ? r : « t t % t V  w r t  tfr 
’ t i r v R  | ^  f t r n r  ^

I  I JTMHlq- ?RFT ^ TO
M  I  ITRrd % 3?R VTT vrtwrf ^r 
^ T F t f t  t  w  * F t  ^  v t  3TT T f t  |  I « f l T  
»ft ^  «?w^f % wt  ̂ ^  fw*raf |
f^R % ^  1PFT5T21T V*t€t ^%
f t n p  f t ^ n  I ;  ^  f t r  J t R i f t i r  ? w f t  

f  t » i f  < n i r « r i f R ^ r r  f  f t r  
^ rftra r v r N t t  ^  ^ 1 ’ t f t e P F  
w n j T E T  wr*T^V ^  5f t  f  w
T 7 ? A r ? t  &  f w i T |  ^
v r w f  ^ t * f t  1 ^ r  %  T t f  w r o  ^
w ^ f t  1

«ft www ftr? • ’trnr xtm vm
T^o Zto t f t o  xfa: ^  * r ^ -

n f t w r
^rr :̂ f t ^ r  q^nNr % fafr »mr 
^ c R t ^ f W ^ T  ^ f t |  xfa f t r f w f d  ? f t r -  

^ T T  ^  t  f t r  ? i r  *FT ^ 5  5T 
t v T T  q i  « f t r  f a f a g f l  v t  a r ^ r
f » r % s f t  %  ^ f t

« f t  W ®  T T ®  V R I  :  JT5 ? fr  z n t f f  
vt ^nira’wnzRT'inftft^V wry- 

$ ^ t a R f l f  f  
|  ̂ r  «̂ r ftwt m mm t  W^r wf m x
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v w n w r fT  i 

it® xm  «i$pn : % m

«H Swr afafir t f f c i t i  $ 1

Mr. Speaker: But ultimately it is 
Jthe Question Hour.

it* t w  v ft f r  w^nrr : * #  <rc
tft tpF^Tf t : *TW 52 I

ifqrfafri

tTo THT vft|TC 5TtfjWT :
^  d ^ l  ?R3T 'JII'S>,

$tf*?T**r3 srfr^ft5!^nft I

Shri K. K. Chatterjee: On a point 
-of order. During question hour, he 
can ask a question. How can he go 
•on reading something?

Mr. Speaker: He is pointing out that 
part of the PAC report and asking the 
Minister a question m connection with 
•that part.

*To xm  «pft£C wrtipn : %
URT q f ftr *PBt 5R5 %
*T  ̂ ^̂ ><11 | ?PPT ®Ft *TT̂ T *1$ ^ f*P
*ffa» *wr ^ *rrftrr ^  vnr^
irWT^5T| I ^^TSRTTCt...

«ft ftw  «nrnro : $ra*r
| *ET <P$ % sp̂ TT WT

«rWPTTOT| I

Mr. Speaker: If every Member
begins reading like this, the question 
jbour will be over soon.

I fo  TW *W|pn : *1̂
m to  w fr *  $ 1  ItP ft ara S

“It has bjfeen statea *1 tfce note 
that the M a y  in conveying the 
decision of the Ministry to the 
DG07 and the DGSD was largely 
because the file was taken by the 
Ministry of Home Affairs for in* 
vestigation on 29th April 1961 
and appears to have been received 
back on 25th June, 1965."

29 whr Sr 25 »̂r av 1%
vr^r T^ft «ft ftrcr <tt qnfwrf
v r*  f t  wk

WT5W %• tmr «*?ft »rf fat
s M r  % sfrr % vtfr

p? wrtt m  i t  | :
"The Committee are unable to 

appreciate the type of attitude on 
the part of the DGSD. . . ”

*R^QfdCTT« *FTTt:

“The consequences of the type 
going off while a defence vehi
cle is on the road are serious. 
Obviously this fact escaped the 
notice of the officer concerned 
who passed the order. ” 

(Interruptions).

MIclH 'Isjt fjtcTT f*P
f\  ^8»r 1*  sfrff s ftf m 

srrtft 35*  % o t t t  forr | *fk m m  |
star wvffit fa  *mr tw W  1 

*Pt ^  tft*t | 1 
*r$r *nrr?r | to t  *r 1 srcra
s m  srfft arnt $ 1 3*  f t  «p  f t  
f a a w i f f i  3 *  % q? *?r gsmrr 
$  at x ?  f^ r r^  | 1 «nfart 
M t  ?tt? f t  mfat ?rt fr tt m f $  *  1

p  <R I  flSftT ’arr^n j  fa  !«■ 
it 3ft f t  wtemT 1-fA r «n?pr 

sftaT | ft? r̂raff vr ^  ^  mm-
w*i sfrr Tflff ^  v w r
| i fk  aft ^  fiii «npr |
H1 (  ^  ^  ^ % ftPW ^  f[i
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w  ftift srnnft qft fo&r f t  wrtr 
t  ?ft w  I? w*fw % wwtw zmr qff
WIST %ttK q$t* %n *t# |
*t*ft ^rSfsra*^ q«i ww\ wrq % 

wtottI ffk *ift 3wr afqftr >ift 
*njft tw  $ f t  * *  *taff it q*qtft f t  f , 
'w#sf qm^f.q^q’wr^tf aifa*

i i g ( i ) f t  w t Jrsrc firs 
t̂t *r qm *ftr &r % g?rc

^  qjrtqtf q** ^  qftftro ^r? 
t ( 2) qqr 3r *Ptf afafcr

iRifs?tiTTVtfdh:teTTVX%̂ t arn? 
qncritff qqfft *rt? finfc wff q* $* »rnraT 
qjft f qf̂ > sprrt wr* #fqq>  ̂q*̂  
qij *rr*RT| i 

•ft Wo TTo WW : ^T cfSF Star
aFT ârFT t  ^  szzt qr *q  ̂ *tir 

 ̂ il+ VTX "dH *TT Ĥrft-
I  y fn  ^  '+1̂  «RT 3ITJT 
WM sft«T T̂t  ̂ I T̂T F̂t VfIT* 
qqinftqfrf aqmqft̂ sflrt i

ITe TR «Rl̂  wWfHrT : 5̂

q*t ^ I VSiil q #  »̂T ®Ft tfW
ft qt i *THrer r̂ft̂ r, q̂  q|?t
ft  5J^TS 3TRTT t  SN ^ r  I *&\
•i^hpr ^  ^  it snfhr m w ^ r  ?ft

«R R  | I ft it SF̂T | f t  q’fJSJT %
q^qStf, St qfar tr tfr |
ifk  *reft q$tor q ^  | ftq ^  
^ r ^ t | i  qqr q$ qrm *n wro* i

•ft *• TT® mwi: WPRftq W*R 
% JjfiRT W*T 1W  I f f  T ft | I

Ifo xm : w: qfft
qrq <rq fqpqrs vtf vrtirf wff 
qrqsft i iWt *$** wrr wwft %

il^ rT ^  ?  i f t r ^ f t  v t
vp[* yrl«TT̂ tjWr wfft 

r̂ fcq*$q*r$3wfteqr?aTj[ftiftT 
*ffinff 5iT5 t trnNr t  
H arot % m* Wf wfft vim ̂ r 

f̂t?rSf r̂^rf !̂ihrt i

•ft wotto v*m :^ r ? w ft r s  
vrsr*m | qs*tw «#|ft v%

^  wo r̂ m wsr spfl»r 
q>T5T 5p T5w *nq» qrr—tMM«nc Rcrqx- 
«̂r, Ippt ̂ r ̂   ̂i r̂ <rc *Fifft qrt- 

wTf ̂  5̂t sira- ifcft arr 11 
w*r nr t sr«r | «ftr qs # «rrar 
t qr vrcwTt *t ̂ Rft 
I «

«to tw »rft̂  wĤ n: q? *ft ^  
ifl̂ rrr f, ̂ r%iftqffaiJTSw|i

•ftq̂ ft fiâ T: q̂ t-
W  ^  I  f t  ?frqt 3JT T t̂ I  ? afqT 
?fHt 3TT ..

•ft Vo TTo
•ftitp't mwftwd f̂ TT: *FT*Jjft 

qsrtqrt qnĉ  ft qw ?Nt «rr Tft | m 
qqr ifKr ̂ T T?T % ?

•ft Wo Tfo WW 8 FPfl»T ^ift»
q̂vr awr ̂ rft wt wrt f ^wt 

?tw *R q^ft »T̂ qrg wft TRft I I q$ 
i>m ft ̂ ji ̂  i 9v wqŝ irf qsr 
fr^  % ift___

fi« tw inftfj fftf̂ n 5 qf̂ PTi 
q!T WW «ft qff KWT | »ft
WffKTf 11

•ft «r^ f M : *$  q^ft, Tsrr q ^ t 

q̂ r«r̂ , wr  ̂wr f  i



9*3 €>r*i Antm in MABCH 27, IW I Orta AntoUt* 934.

u «  tw  n*h^c iW|pit :  «rtr trr
?fc f  Ipflf 1S!T I

^  Vo 10f* V W  : ^  SPf> Sft#3TT 
* F | f S F T f W

wrm w w  irwfft |
fc*Fff ff f t  ?T$tlff cTG|»fr
w  * n # f  %  n t  3  m f t v m r ,  w  * t f  
*%# faft* fefr $, W ̂  I «**3*WT 
SjTff ffff ifft  feffWr 3TRJT | I

3T ^ t  ? P F  S V T  ^  f f f a f f f  f V S T T  V T  
fffW  $  ^  ffffW inft »nfV 33ffT 
<fto !£o tfto Iff WRff 3  *T ^  f  <#k 
*H V f  ff**rsrtf ffm faw ffWffr
I  l*5fto t f o  IJffo # o  ^  3* v m  % 
qffo €V« *fto $, VTff̂ f fwnT |, fWfff
* t  w ’n  ^ *ftr ^ ff i^ ...

Shri Jyotirmoy Basu: Let us cut it 
short. The question is, has he gone 
on leave preparatory to retirement 
or release?

Mr. Speaker: Kindly sit down. The 
question was long and naturally the 
answer also would be long. We can
not help it.

«ft ¥• tie  <fto Uto tit
. til f t r s r M  f  f f i f t  w m  n  q r  

w f c r f  v k  f  1 i f f f c n ?  * n f t  titl  f f * r  
f f f f f f f f  f f f f T *  m tit* v 5| f t  W f f f t  
w t o p r t t  ff g lr  3r r c  q * ? f t  $  1

•ft w n  fagnft ffwW t s 
t o t  wriffT g f t  if f  ffifffcr 3riw 

t̂ F vtrft
WffT I  I

jfftr  x m  $ ft? *ft ff f  qftffv 
qy iff^ ff t i t t  v f t  *i?ft t  %m 
i f l f t n *  *  f w %  % f t ?  i f f  « n * 3r  tit  * *  
'f it i i iw t t i tK  ipnft fa te  t o t  %

m * \ i f f  « * if tit m t 
% ffw * m m  3i*ft | i fk  t  m m  
%  f f w t T  tit tit i f f  « r n r %  f f f t
#<ft 1

M tffe T fo V lff: ?rt wtfirtr
Tiff * T .. .

Mr. Speaker: It is a good idea. We 
should consider it. Let us go to the 
next question.

Shri R. R. Bharat: May I suggest 
about the procedure?

ff ppftir ffssr % $ ft; ?rf qafcft
I f f ^ t ^ i  ^ wi?rr^rf?rrj(;fiF

* I 5*r*n rr '^ sff v t^rffw ft|«fk3rt 
v r ^ j f  t t t it  fvfti i f t  tit 

1 *r% tit griff | qft t
ffffi T^r |( t

Shri H. N. Makerjee: Sir.......

Mr. Speaker: A  suggestion has
been made that the new Committee 
should So into it. I have called the 
next question.

Shri H. N. Maker jee: He has not 
given a categorical assurance. The 
point is .. . .

Mr. Speaker: It is an important 
question. But one cannot elicit the 
whole information. I realise it is an 
important question and therefore the 
Public Accounts Committee could 
naturally go into it and give more 
details about it.

Shri H. N. Mukerjee: The Public
Accounts Committee’s report was 
before the Government for nearly 
five months and even then, the Minis
ter comes with a very equable state
ment with regard to this matter and 
a person who is alleged to be respon
sible has gone on retirement or some
thing like that. So, the whole matter 
appears to be so debkius fbat some
thing has got to be 4000 In n
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and now and not merely hypothetical 
.assurances about some kind of iaves- 
-tigatkm toy the new Public Accounts 
Committee de novo which would 
ornean a lot of waste of time and other 
kinds o f annoyance.

Mr. Speaker: One cannot elicit the 
whole information.

Shri H. N. Mnkerjee: Sir, I want to 
ascertain from Government the rea
sons for the delay in the matter of 
action over the explicit recommenda
tion of the Public Accounts Com
mittee which took a very grave view 
•of the transactions which were alleg
ed to have taken place. I want to 
know why Government has delayed 
•doing anything in this matter.

Shri B. R. Bhagat: There has been 
no delay. The hon. Member is a 
■very old and senior Member. The 
procedure of the Parliamentary Com
mittee is all laid down. This con
cerns various departments—the
Defence Ministry, the Commerce 
Ministry and the Supply Depart
ment. They all are in communica
tion with the Public Accounts Com
mittee. On their recommendations, 
action is taken and it is reported to 
the Committee, and that is why I 
-suggested that the new Public Ac
counts Committee can always take 
notice of this and do whatever they 
think proper. There is nothing 
wrong.

Mr. Speaker: I think that in the 
Question Hour, one cannot go much 
more into it. Perhaps some other 
method will have to be adopted. It 
is a very i' .portant question. Now,
I go to the next question.

VTTfT WMWrilf WST JWK«I

+
♦so. :

•ft srm : 
**rr dhr

(V) W  3% w* % fa

*  % w rw  % »rntfr $  
m w w y f  w w w  « r r ;

(w)
y ®  * * *  fa r tr ft  %  q w

* q ir* ra ft f finn wfcnnr 
vti anrfc srera qitihft * q *
q f  im f qft f o r  % v x  ;
%ftx

(» r) $r, ?ft o t t  *
O TT *flT»t JfT
pRTTt?

5TT$) : (*F) ( * ) .  wwnwrft

1 1 w s r  mfsn
|  I q fa  * t {  f a f w  WPTOT 9 R V T T  % 
s i r  H  m rr  *m r, eft ^ s r^ r 
n̂i<n 1

(*r) H4T5T ^serr 1

swrcnftr siwsft: *  
i?rT r̂rf f%^rr?r ynrRixf *  *

w  w+ivi*r«n j? qflr 
*m ¥t jftfa  f r o f f e r  «fr ? ? f, ift

* f f  Pp 5̂5 sft
m r n t R  3 t s t  for ^ rrgt r c srcrrftsr 
fa rr grr9W ?nsrr aft tfr& t
W ' s i x  arrc *r t  w fm f  %  smrfrcT 

*jt?rt *rT??rr j  f t  sfe 
sftfa fa rffr e r  t f t r  fir c
grf«W.Tfoff ?  MTgIH faqT ftwW
^ tT  v t f  q rr fc r f ^ t  v t  §  ?

Shri K. K. Shah: I can assure the 
hon. Member, after going through all 
the records—I am prepared to give 
proof—that so far as the announce
ment of results is concerned, AIR has 
been absolutely impartial.
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S o m e  b r a .  M m k t n :  Q u e s t i o n .

Shri X. K. Shah: X am giving cer
tain facts. After hearing that, I am 
sure you ■will be satisfied yourself. 
Then you can give your verdict.

Mr. Speaker: Let him address the 
Chair.

Shri K. K. Shah: I am sorry, Sir.
I can give one speaific example— 
there are many others which can be 
given. Out of 23 flashes which I have 
got here, 12 flashes gave the results 
where Congress candidates succeeded 
and 11 flashes gave the results where 
the Opposition candidates succeeded.

•ft 1*5 : ftry rqa ar%
| IV fe fS  irwvî r
ftr* Srft* *rnNr % wrw r e  

i | ? *  
3T*ITf g I

•ft JWlWAr 5TflF*t •* STfiKPRT 
»g?r qpp ?ft an̂ r ancft 

1 1  3rf*Fr w t  ;t **ff ft  tft
* kt *^t | f t  *t$ shpr * t
s n tf ?ft ̂  wm * t  ^tptvrV
#*r, 3  ^  gn
Tferr g f t  qm vwuO ^ sw ra *  
srsnfr̂ r ft*iT f t  *nr»nr40, ooo w f  3ft# 
f  3R ft*w «r$*iT ft $  48,0 0 0 «rat^r
ift «rflPP ^ tffar *TT I w  WTT ft aft

§ f  | **rr S ift ?

« f t 7 * f f c f « i  :  ms  f s r r c  ^  t  
•ffcrr $ 5ftr *mr ^  «rnrr $ i q *

tfl’I'fc «Ft 5TWT <ft* tt  
OTfll aft?? % T̂HTT I  I

flW  ! ^TT *7  ̂VRT

t »

Mr. Speaker: It is only a matter of 
information.

Shri X . K. Shah: The information 
has been given. I will make enqui
ries about it.

• ftw T «w ij«? f : *ft 
TOfoft f*rrft q-nff % fjgsrtft 
v r t f f o r  i t  7$  %ft* ^  f f t »  wk ^  
$  %ft«T WT* iftWT ^ ft«%  •SRflf 
% tffor ffT 5T fwr * r  sft*tf 
* f r r c r  » r te ft  ^  * r f* e n # f %  s u f f e r  
q v  «n? wrs ftsft* ftq , wm * *

| ? *trr tr$ £ f t  «r*R 
f W c t  m$s f t  *  t o t  ^ r r ^ t  f t  
v $  y g r |  a t  i f t
Jf vrr ^  vm riR t v ^ i ?

Shri K. K. Shah: I am obliged to 
my friend for drawing attention about 
my friend, Shri Vajpayee. I think 
when he went to the All India Radio- 
also, h3 had mentioned this fact. I 
have the facts before me. I am quot
ing from the Statesman dated 23rd 
February, 1967 so that it will give" a 
chance for comparison. The States
man said;

“Mr. Atal Behari Vajpayee and 
Mrs. Subhadra Joshi are running 
neck and neck with a margin of 
600 votes".

The AIR announcement said:

“Mr. Atal Behari Vajpayee and 
Mrs. Subhadra Joshi are having a 
close contest.”

Then, I produce here three bulletins 
of the morning of the 25th—subse
quently when the result was out— 
where it has been very prominently 
mentioned that Shri Atal Behari 
Vajpayee has won. The entire thing 
has been given there. I have got all 
the bulletins here.

: «n0rar*T$*«r 
a m rm  ifa n  f t
u s* ftsrtt* ra fcft $ * 3 t o  OTTTfc
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| w  wr i »r «rrr ^
•nff wft*F vt1k#R54 iftrptwTswnr 
«ft fw ft qr w m

TOT j  fa  «rm TjfiRT 
tfircrt $r % wot
fars^T T t̂T «tT fa  ^  15~
i5f?rrT %*far t||  *tt 2 0 ^ tr

atw r *Rjft *njtor ^ r  
^ i w h O ?

Mr. Speaker: I would request hon. 
Members not to take individual cases. 
Even Ministers have complained. My 
name was not mentioned at all till 
the 24th night because they did not 
get any information. The papers 
published that I was trailing behind 
whereas I was actually leading. 
Therefore, they did not get the infor
mation and it is no use blaming them 
now.
B.B.C. Broadcasts daring M t-P tk  

Conflict

+
*61. Shrl s C. Samanta:

Shri N. C. Chatter#:
Shri P. K. Ghosh:

Will the Minister of External Affairs 
be pleased to state:

(a) whether any protests were 
made by the Government of India 
in connection with the British Broad* 
casting Corporation having taken 
sides in their broadcasts regarding 
the Indo-Pak conflict in September, 
1965;

(b) if so, the reply received from 
the U.K. Government or from the 
British Broadcasting Corporation; 
and

(c) the purpose of the recent visit 
of the Director of the British Broad
casting Corporation External Ser
vice* to India and the clarification 
he has given regarding the stand 
taken by the British Broadcasting 
Corporation in the last Indo-Pak 
conflict?

The Minister of External Affairs 
(Shrl M. C. Chagla): (a) Yes, Sir.
Our High Commission in London 
protested to the BBC against the 
anti-Indian slant of several of its 
programmes dealing with the Indo- 
Pakistan conflict, and expressed our 
regret and idsappointment.

(b) The BBC maintained that its 
broadcasts were impartial and were 
based on such reports as it has re
ceived. Letters of complaint receiv
ed from Indians were broadcast and 
the BBC invited our High Commis
sioner and Deputy High Commis
sioner to express our views on the air 
on three occasions.

(c) His purpose was to (visit the 
BBC’s Bureau m New Delhi. Oppor
tunity was taken of his presence by 
both officials and non-officials to dis
cuss with him the stand taken by the 
BBC during the Indo-Pak conflict. 
He maintained that in the BBC’s view 
the broadcasts had been impartial 
and that Pakistan had also complain
ed.

Shri S. C. Samanta: The hon. Min
ister said that BBC maintained the 
independence of opinion. May I 
know whether in both the cases, the 
Indo-Pakistan conflict and also the 
Indio-China conflict, the opinion o f  
the British Government was adver
tised by BBC?

Shrl M. C. Chagla: Our view is, 
and ’it continues to remain the same, 
that the broadcasts of BBC on the 
Indo-Pakistan conflict were not im
partial, were not independent and 
were slanted towards Pakistan. But 
BBC maintains that it was impartial. 
How can we carry the controversy 
any further? As regards the India- 
China conflict, though this question 
does not deal with it, I take it that 
what it broadcast could not have- 
satisfied us.

Shri Hem Baraa: Sir, while our
High Commissioner in London pro
tested to the BBC authorities that 
the broadcasts were not impartial, 
the BBC authorities are reported to 
have said that they were going to
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make it impartial by hroadcMti&g 
both the versions of the war, the 
Indian version and the Pakistani 
version. Since the Pakistani version 
was loaded' with mis-statements—for 
instance the Pakistani version said 
ithat the Pakistani bombers had botnb- 
<ed down the oil refinery at Gauhati 
and the bridge over the Brahmaputra 
River at Pandu these statements were 
broadcast by BBC without checking 
up these matters—may I know whe
ther Government have tried to look 
into this and, if so, whether they 
have told the BBC authorities that in 
order to become independent and im
partial they should ha/ve their own 
correspondents so that they do not 
have to depend on the Pakistani ver
sion?

Shri M. C. Chat la: The strongest 
representations were made to BBC. 
"What is more, as I have pointed £ut 
in my answer, the High Commissioner 
-and the Deputy High Commissioner 
were permitted to express their 
views, and I have no doubt that when 
they did appear on the BBC they 
strongly protested against the view 
which had been taken by the BBC in 
regard to this matter.

Shri Hem Barna: What did the
High Commissioner do?

8hri M. C. Chagla: I am not aware 
of this particular detail which my 
lion, friend has asked.

Shri Hem Barua: Was it a written 
protest or a verbal protest by the 
High Commissioner?

Slur! M. C. Chagla: I do not know 
whether it was in writing.

Shri Tridlb Kumar Chaudhari: Are
the Government satisfied that the 
Information agencies of our High 
Commission there worked all right 
and all information that was avail
able to the public) in India was made 
availab'e to the British and other 
broadcasting agencies and press? 
Have they enquired and are they 
satisfied that our own agencies work
ed all 'right and all things were made 
available to them?

W  K .  C .  C t a H a t  T e a .  I  h a v e  
worked in that office Airing t h e  
India-Chi&a conflict. I was not there 
during the Indo-Pakistan jconfttet. I 
can assure this House that we send 
two or three morse casts every day 
to every mission of ours. It is the 
duty of the Mission immediately to 
distribute the news to the news 
agencies and broadcasting agencies.
It is not for lack of knowledge that 
the BBC did not broadcast impar
tially. I can assure the House .hat, 
as far as our High Commissi'j was 
concerned, it did its best to give a 
true picture of what was happening 
in our country. Thr fau't lies with 
the news agencies *n U.K. itself 
which will not aci^pt what we say 
but will accept what Pakistan says 
and broadcast a very partial news.

Shri P. Venkatasubbaiah: May I
know whether the attention of the 
hon. Minister has been drawn to the 
fact that in addition to the basic pre
judice that the British Government 
is having towards our relations with 
our neighbours there is no adequate 
feeding of news by our agencies and 
by the British High Commission, 
coupled with the dubious part played 
by the foreign correspondents who 
happened to be here during the con
flict?

Shri M. C. Chagbt: That is not
true. I halve experience of this. A 
certain news item appears in a Bri
tish newspaper. I can say th'j from 
my own experience as High Commis
sioner. We immediately repudiate it 
and we ask than to publish & Contra
diction. They will not publish the 
contradiction. Now, what are we to 
do? Then, we write to Ine Govern
ment and they reply ‘ it is * 
press; we cannot do anything*. 
Therefore, the lie comes out; when 
the lie is sought to be contradicted 
and repudiated, the newspaper will 
not publish the contradiction. This 
happens in the United States also 
very often.

ghri Indrajtt Gupta: In view of the 
fart that BBC is the official broad-
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easting agency of the Government of 
the United Kingdom and in view of 
the fact that the pro-Pakistan bias of 
tbs United Kingdom Government is 
not something new, it is there since 
1947—did our Government really ex
pect the BBC to be impartial? So, 
•why were they shocked to find this7

Shri M. C Chagla: I am always
shocked when I find that justice and 
f&irplay are not done I agree that 
U.K. had always unfortunately a slant 
In favour of Pakistan and m the last 
conflict it tried to equate India with 
Pakistan. But, notwithstanding that, 
one does get a shock because one ex
pects from the UK Government im
partiality and a sense of fairplay

Ordnance Clothing Factories
*62. Shri S M Banerjee: Will the 

Minuter or Defence be pleased to 
state:

(a) whether it is a fact that the 
work-load in the ordnance clothing 
factories has decreased considerably;

fb) if to, the reasons for the same, 
and

(r) the steps taken by Govern
ment to provide more work in these 
factories?

The Minister of State in the Minis
try of Defence (Shri B. R. Bhagat):
(a) Yes, Sir, there has been sub
stantial reduction in the work load in 
the Ordnance Clothing Factories.

(b) Bulk of the deficiencies in
clothing was met in 1963 and 1964. 
The requirements of the Services for 
subsequent years are considerably 
less. 4

(c) To keep the capacity in the 
Ordnance Clothing Factories utilised, 
efforts are being made to obtain 
orders for stitching of garments from 
Central Government Departments, 
Public Sector Undertakings, the Co* 
operative Sector, etc

8hrl S. M. Banerjee: May 1 know 
whether it Is a fact that this shortage 
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of work, or fall in workload hi the 
ordnance clothmg factories is due to 
the fact that many items which were 
being manufactured in the ordnance 
factories have been handed over to 
the private sector and, if so, I would 
like to know whether the same job 
will be undertaken in the ordnance 
factories and no job will be given to 
the private sector at the cost of the 
ordnance factories.

Shri B. R. Bhagat: Docs the hon.
Member mean to say that the work 
of the ordnance factories is being 
handed over to the private sector?

Shri S. M. Banerjee: My informa
tion is that when Shri Hathi was 
made the Minister he was contacting 
big business houses, and 20,000 items 
which were being manufactured in 
the ordnance clothing factories were 
handed over to the private sector. Sot 
I want an assurance from the hon. 
Minister that a job, which the ordn
ance factories are capable of under
taking, will not be given to the pri
vate sector at the cost of the ordnance 
factories.

Mr. Speaker: No assurances can be 
given during Question Hour

Shri S. M. Banerjee: My question 
is whether this shortage of works in 
ordnance factories and fall in the 
workload is due to the fact that items 
which were being manufactured in 
the ordnance factories have been 
handed over to the private sector.

Shri B. B. Bhagat: I will be sur
prised if the fact is that whatever is 
manufactured in the ordnance factor
ies is farmed out to the private sec
tor, but I will check up. In fact, we 
are approaching other departments 
and public-sector undertakings to per
suade them to give jobs that they are 
giving to the private sector to these 
factories so as to keep their unutilis
ed capacity utilised. So, I will be 
quite surprised if it is a fact that 
items being manufactured in the 
ordnance factories are given to the 
private sector
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flhri U . K. Krishna: What are the 
special items ot  clothing which are 
manufactured in ordnance clothing 
factories which cannot be manufac
tured in private concerns?

Shri B, B. Bhagat; That i* not for 
me to answer at the moment The 
question here is that the ordnance 
Clothing factories are unutilised be
cause the maintenance demands of 
the army wi 1 be less, and how they 
are being utilised. We are making 
every effort and there is no question 
o f shifting what is being done to the 
private sector.

Shri S. M. Baaerjee: I would like 
to know whether it is a fact that 
arising out of this shortage of work
load nearly 5$00 workers in the 
Ordnance Clothing Factory, Shah- 
jahaapur, Parachute Factory, Kanpur, 
and the Clothing Factory, Kanpur, 
have been declared surplus and they 
are expected to be reverted or re
trenched; if so, what steps have been 
taken to see that they are not re
trenched but are offered equivalent 
alternative jobs and work is procured 
from other Government departments 
like the Railways.

Shri B B Bhagat: Tf this question 
had been tabled as a substantive 
question, I would have collected the 
figures; but our effort is to utilise the 
capacity and not to retrench the 
workers if we can prevent that.

ladle* Support to Dalai Lama
*63. Shri K N. Tfwary:

Shri Blbhuti Mishra:
Shrl D. C. Sharma:
Shri Hvkam Chand 

Kachhavalya:
Shrl Ram Sinrh:
Shri E. K. Nayanar:

Will the Minister of External 
Affairs be pleased to state:

(a) whether Government’s atten
tion has been drawn to a news-ikem 
in the ^Hindustan Times' of March 
10, 1987 under the heading 'Dalai 
X*ma seeks India’s political support’ ;

Cb) If so, the oatur* o f pettttaft 
support which is being sought tar ha# 
been sought from the Gorsromsw* 
of India; and

(c) to what extent the Government 
of India has agreed to help him poli
tically?

The Minister of External Affairs 
(Shrl M. C. Chagla): (a) Yes. The 
statement referred to therein contains 
the Dalai Lama’s views and was isso> 
ed by the Dalai Lama without our 
concurrence.

(b) and (c). No specific proposal 
has been made by the Dalai Lama 
to us. We have supported a resolu
tion in the United Nations regarding 
the "continued violation of fundamen
tal rights and freedoms of the people 
of Tibet". The Dalai Lama hag ex
pressed the hope that India will con
tinue to give such support at the 
United Nations as called for the "res
toration of human rights and fanda- 
mental freedoms of the Tibetan 
people”. The Government of India 
have sympathy for the people of Tibet 
in their present plight and will con
tinue to give support to moves m the 
United Nations aimed at the restora
tion of their fundamental rights and 
freedoms in accordance with the 
United Nations Charter.

•ft *ro ftwnft:
t  % tiWt
TTSCT «Ft grfcrcr X#

3TT% % * *
xftr f c n j  v t f v m  i  f t  
arr̂ Tr r̂r̂ cTT g fasnft ?r*r 
ft «rt v t f w w r  
fw ^ rr  i

Shri M. C. Chagla: As the hon. 
Member knows, China is not a mem
ber of the United Nations and China 
ignores any Resolution passed by the 
United Nations. It is very difficult to 
suggest what action can be taken at 
present to compel China to respect a 
Resolution passed: by the Uafte4 
Nations.
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Shri M. C. Chagla: No, Sir, as far 
as I know, the Dalai Lama wanted to 
travel in India and other Asian coun
tries. We said, we had no objection; 
if  those countries invited him, we 
would >ee to it that all facilities are 
assured and a'l amenities given in the 
country to which he w~nt. There is 
no question of our saying ‘No* to him.

Shri E. K. Nayanar: In view of the 
assurance given earlier by the Indian 
Government that the Dalai Lama will 
not be allowed to take part in politi
cal activities, will the Government 
stick to that stand and ask the Dalai 
Lama to keep himself aloof from a l  
political activities? I would like to 
know whether any pressure is being 
brought on the Government to give 
political support to the Dalai Lama 
and if so, from which Government?

Shri M. C. Chagla: To answer the 
second part first, I am not aware of 
any pressure from any country to give 
support to the Dalai Lama. With 
regard to the first part, we have given 
an assurance and we stand by that 
assurance.

Shrimati Tarkeshwari ginha: The
hon. Minister just now informed the 
House that they have taken this 
matter in the United Nations. May I 
know whether, while discussing this 
matter in the Human Rights Commis
sion, any assessment was given by the 
Indian Government about the condi
tions real'y operating in Tibet today 
and, if *«- whether there has been 
any reaction of the Human Rights 
Commission to that?

■ Shri M. G, Chagla: The very ftet 
that the Resolution was carried by a 
large majority, if I remember cor
rectly, shows that the United Nations 
was satisfied that the human right* 
were not merely ignored but were 
crushed and that fundamental free
doms were being denied and the prin
ciples of the United Nations Charter 
were being violated.

Shrimati Tarkeshwari Sinha: The 
first part of my question has not been 
answered, that is, whether any assess
ment ha8 been made by India about 
the conditions operating at the pre
sent moment, there.

Shri M. C. Chagla: The reports that 
we have been receiving, authentic 
and official, show that the conditions 
in Tibet are practically gruesome. 
Their ancient culture is sought to be 
destroyed; their religion is sought to 
be interfered with. We are horrified 
at what is happening in Tibet today.

Shri Snrendranath Dwivedy: May X
know whether any request was made 
to the Government of India on behalf 
of the Dalai Lama to permit the 
Dalai Lama to function here as an 
emigre government?

<Shri M. C. Chagla: No, Sir.

Shri Balraj Madhok: In view of the 
fact that Tibet had always had an 
international personality of its own 
and in view of the fact that it was 
the forcible occupation of Tibet which 
led to the direct military confronta
tion between India and China, may I 
know whether the Government of 
India has taken any steps to secure 
the liberation of Tibet because the 
question of Tibet is not only the 
question of human rights but it is a 
question of suppression of independ
ence of an independent country? 
What steps h&v* the Goverment 
taken in that direction?

Shri M. C. Chagla:  The hon. Mem
ber knows that we accepted the posi
tion that Tibet was a part of China...

S h r i  Balraj BCattok: It was never.
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6fcrt M. C. Chagla: Z maintain it. 
We also made it clear to China, when 
we accepted the position that Tibet 
was part ol China, that China would 
respect the autonomy of Tibet and 
that she would grant as much 
autonomy as possible. This is the 
position. Now, the hon. Memoer 
wants us to completely change our 
policy. It is really a suggestion for 
action. If the House wishes, we will 
certainly give another look at our 
policy. But the policy so far, all 
these years, of the Government has 
been that Tibet is an integral part of 
China. But she is bound to give 
Tibet as much autonomy as possible, 
to respect her fundamental rights and 
human rights to which all citizens are 
entitled.

Shri Tulshldas Jadav: The hon. 
Minister stated that China fc nit a 
member of the United Nations. May 
I know how long it will take to solve 
this question? The position is that 
China is not a member of the United 
Nations and the United Nations is not 
willing to take her. For how long 
Will this go on and when will this 
question be solved?

Shri M. C. Ghagla: When the 
United Nations passes a resolution, it 
does not mean that it binds only those 
who are members of the United 
Nations Those who are not mem
bers may refuse to carry it out but a 
resolution passed by an international 
organisation, by the United Nations, 
especially on the question of human 
rights, is one which binds the whole 
world, and if China has any respect 
for international opinion, she would 
respect the view taken by the United 
Nations

Shri P. K. Dtio: In 1954, when this 
question was raised in the United 
Nations by El Salvador, India oppos
ed the question to be discussed, that 
is, the illegal occupation of China 
over Tibet. May I know whether 
the new Government still follows the 
tame policy or there has been any 
change in the outlook of this new

Government regarding iHajal Chine* 
occupation o f Tibet?

Shri M. C. Chagla: My lion, friend 
is going to the very past history. In 
the last many sessions India has sup
ported the Resolution on Human 
Rights which has been tabled &t the 
instance of the Dalai Lama. The 
Dalai Lama himself wanted a parti- 
cular Resolution to be tabled and we 
have supported that Resolution.

SHORT NOTICE QUESTION 

Derailment of Assam Mail

+
SNQ2 Shri Hem Barna:

Shri Vishwa Nath Pander: 
Shri Yashpal Singh:
Shri Jyotirmoy Basn:
Shri Surendranath Dwivedy:

Will the Minister of Railways be 
pleased to stater

(a) whether it is a fact that many 
passengers were injured and some 
died, when six bogies of the Up As
sam Mail went off the rails near the 
Sitalpur Station on the Sonepur- 
Gorakhpur Section of the North Eas
tern Railway;

(b) if so, the causes of the accident;
(c) the total number of the passen

gers injured and died; and
(d) the total amount of loss to the 

railway property due to this accident?
The Minister of Railways (Shri C. 

M. Poonacha): (a) and (c) The train 
which derailed between Nayagon and 
Sitalpur Stations of the North Eastern 
Railway on 18-3-1967 was 9 Up Kan
pur Express and not Assam Mail In 
this accident no one wag killed; how
ever 18 persons sustained injuries, of 
whom 17 proceeded on their journey 
after being rendered first aid on the 
spot.

(b) The cause of the accident is 
under investigation.

(d) The cost of damage to railway 
property has been estimated at *jk 
proximately Rs. 28,000/-.



Itturl tW k Barua: May X know
whether any preliminary investigation 
liras conducted on the spot as soon as 
the accident took place, and if any 
preliminary investigation was conduc
ted, what is the result of that?

Shri C. M. Poonadu: Investigations 
were taken up on hand immediately 
by the authorities concerned and it 
was found that some fish-plates were 
removed and the track seems to have 
been tampered with. Further investi
gations are proceeding.

Shri Hem Barua: Whenever there 
is an accident, the habit of the Rail
way Ministry is to say that this must 
be an act of sabotage without taking 
into consideration the negligence on 
the part of the inspecting staff to ins
pect the rail track. May I know 
whether the Government have the 
same story to say about this also—that 
it is because of the removal or mis
placement of fish-plates—or Govern
ment have a different story to say 
about this accident?

Sbii C. M. Poonacha: After the in
vestigations are completed, we will be 
in a better position to say what was 
the cause exactly.

Shri Sarendranath Dwhredy: It is
not clear from the reply of the Min
ister as to who held this inquiry in 
which it has been established that 
fish-plates were removed. May I 
know whether there is any evidence 
in this matter, whether any case has 
already been instituted against the per
sons, whether they have been spotted 
out?

Sbri C. M. Poonacha: The District 
Superintendent of Operations, Safety 
went to the spot and he has conducted 
certain preliminary investigations. 
The Police are also investigating into 
the matter.

Shri Hem Baroa: We don't have 
the results? 

Shri fyetirmoy Bmb: May I know 
whether the Government will consider

jfcff Orai A ntm n

granting some sort of insurance cover 
to the passengers who were involved in 
the accident?

Mr. Speaker: Insurance cover to 
passengers.

Shri C. M. Poonacha: It is not so
at the moment.

Shri Nambla?: Is it not a fact that 
repeatedly we hear the excuse of 
sabotage whenever accidents occur? 
What is the alternative to the travel
ling public to find out the real rea
son of the accidents so that accidents 
can be averted by ascertaining the 
actual fact and not put forward the 
sabotage theory?

Oral Answer* y p

Shri C. M. Poonacha: After the
investigations are over, we will be 
able to place the facts before the 
House in detail It is not as if (inter
ruptions) every case of accident is 
causcd by sabotage. The other day I 
was giving some information in the 
other House: within a short period, we 
had as many as 225 accidents, of which 
only two related to sabotage while 
the rest of them were due to either 
human failure or mechanical failure 
and things like that. So, it is not as 
if generally every case is presumed to 
be an act of sabotage; it is not so.

Shri Hem Barua: When I put my 
supplementary question my purpose 
was to know about the human failure 
and the steps 1aken by Government to 
avoid human failure and to maintain 
security so far as travelling is con
cerned. But the hon. Minister hat  
not said anything about that.

Shri C. M. Poonacha: May I explain 
the position? Earlier to the accident, 
two trains had passed through the 
same sector; the time between tha 
earlier train which bad passed on the 
tame sector and the time of the 
accident was 45 minutes, ’lhe track 
was patrolled and it was inspected

CHAITRA 6, 1880 (SAKA)
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*hd y»t within this short period, the 
accident happened . . .

Shri B oa  Banu: There cannot be 
any sabotage then.

Shri 0 . ML Poonacha: immediately, 
investigations were conducted and we 
found that there was evidence of the 
track having been tampered with. 
This is a fact

Shri Hem Barua: Within an interval 
o f 45 minutes, if the track was being 
patrolled, how wou d it be possible 
for the people to remove the fish* 
plates?

aflf : 3RTt
*TT WH* | fa  $*TT* %
^ _ v _ ..  ̂  ̂ , w  itgpwr h w isr i{ W r  $kt $

nswr «rt  vrT°r | ?  
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Mr. Speaker: The hon. Minister has 
explained the whole thing. The hon. 
Member is just asking him to repeat 
It. The hon. Minister has said that 
there were a number of accidents due 
to human error, technical error and 
so on. If the hon. Minister were to 
answer the hon. Member's question, 
he would have to repeat the whole 
thing.

Shri Shri Chand Goel: In view of 
the fact that our former Railway 
Minister had to lose his election, end 
one of the reasons for it is said to be 
the fact that there were a number of 
accidents and he did not have the 
courage to resign, as Shri Lai Bahadur 
Bhastri had done, will Government 
now evolve some fool-proof machinery 
m  that the present Railway Minister 

, may not have to face such an even- 
(aality once again?

•llr. fiw sh sf It is not necessary ,to 
•newer queation.

W RITm rAN SW 13& TG
QUESTIONS

China’s Admission t* United Hatton*

*5». Shri D. C. Sharma: W ill the 
Minister of External Affairs be pleased 
to state:

(a) whether the attitude of Gov
ernment with regard to the admis
sion of China in the United Nations 
has changed in any way;

(b) if so, the present position in 
this regard;

(c) whether there has been any 
change in the attitude of other impor
tant countries which have been 
opposing Chaina’s admission to the 
World Body; and

(d) if so, the nature of such change 
discernible?

The Minister of External Affair* 
(Shri M. 0. Chagla): (a) No, Sir.

(b) Does not arise.

(c) and (d ): A  comparison of the 
voting pattern during the XXI Session 
(1966) of the General Assembly with 
that of the XXth Session (1965) indi
cates certain shifts in the attitudes of 
some countries on this question. A 
statement is laid on the Table of the 
House [Placed in Library See No. LT- 
100/67 dated 27-3-1967] which will 
explain the position.

*84. surcnft* : wm

f a :
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Chanda Committee Report on Press 
Information Bureau

*65 Shrl Yamuna Prasad Mandal:
Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether the Chanda Com
mittee in its report on the Press 
Information Bureau hss complained 
of lack of publicity policy on the 
part of Government as witnessed 
dunng the Chinese attack on India 
and the Pakistani aggression; and

<b) if so, whether Government 
have decided to reorientate its publi
city policy and reorganise the Press 
Information Bureau?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): (a) 
The Report emphasises the need tor 
improvement etc. and streamlining of 
procedures for Emergency publicity 
and has also made otter reoesnmenda- 
tions.

(b ) The Chanda Committee's report 
Is now under examination and the 
working o f the Pnss Information'

Bureau will no doubt be reoriented to 
the extent considered necessary.

Memorial for Indian Patriots in 
Burma

•86 Shri C. C. Deaai: W ill the Minis
ter of External Affairs be pleased to 
state.

(a) whether any progress has been 
made in the proposal to erect a 
memorial to the Indian patriots in 
Mandalay, Burma; and

(b) if so, the details thereof?

The Minister of External Affairs 
(Shri M C Chagla): (a) and (b). A  
memorial hall has been erected in 
memory of Lokmanya Tilak in Man
dalay jail. The Government of Burma 
have agreed in principle to putting 
plaques in respect of other Indian 
national leaders inside this halL 
Details have not yet been worked out.

Defence Material and Equipment

•67 Shri Shri Chand Goel: Will 
the Minister of Defence be pleased to 
state:

(a) the steps taken by Govern
ment to repair the defence equip
ment and other material that had 
been damaged dunng the last Indo- 
Bak conflict;

(b) the steps taken during the 
current year to modernise and bring 
up-to-date the defence equipment;

(c) the number of factories open
ed, if any, during the current year 
for the manufacture o f defence 
material and equipment, along with 
the details o f the rate of manufacture 
of indigenous material; and

(d) steps taken to secure defence 
equipment and material from other 
countries during the Iasi two years?

The natter at Defense (Shrl 
Swaran Singh): (a) Defence equipment 
and other material requiring minor 
repairs has been repaired by Meld 
Woritshope and commissioned into* 
ssrvfee, The equipment requiring
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major repairs is being repaired in 
Base Workshops accoding to Repair 
Programmes formulated for the pur* 
pose. Such equipment as is considered 
beyond economic repairs would be 
condemned and cannibalised for pro* 
viding spares.

(b) Modernisation of equipment of 
the Services is proceeding according 
to the Plan drawn for the purpose. It 
Would not be in the public interest to 
give the details.

(c) Three new factories were for
mally opened dunng the current year. 
It will not be m the public interest to 
give the rate of production or capa
city of these factories.

(d) With due regard to the need for 
conserving foreign exchange, the ur
gent requirements of equipment and 
other material of the Services have 
been/are being procured from foreign 
countries to the extent these cannot 
be obtained from indigenous soures. 
It will not be in the public interest 
to give the details.

India-Borma Boundary Agreement

•69. Shri Vishwa Nath Pandey:
Shri D. C. Sharma:
Shri S. Snpakar:
Shri Nath Pai:

Will the Minister of External Affairs 
be pleased to state:

(a) whether it is a fact that India 
and Burma signed an agreement in 
Rangoon recently to delimit the 
Boundary between the two countries; 
and

(b) if so, tha main features of tiie 
agreement?

The Minister of External Affairs 
(Shri M. C. Chagla): (a) Yes, Sir.

(b) The Minister of External Affairs 
Will be making a statement on the 
Subject in Parliament as soon as the 
Agreeent has been ratified by both 
parties.

Deadlock on VS. Military Aid t» 
India

*70. Shri Chintaxnani Panigrahl: Will 
the Minister of External Affairs bs
pleased to state:

(a) whether there has been a dead* 
lock on the U.S. military aid to India;

(b) whether India's nuclear poten
tial has been viewed 'with alarm by 
the U.S. Government; and

(c) if so, the reaction of the Gov
ernment of India to such U.S. anxiety?

Hie Minister of External Affairs 
(Shri M. C. Chagla): (a) It is mis
leading to speak of any deadlock. Ths 
position is that U.S. military aid to 
India remains suspended since Sep
tember 1965 though since February 
1968, it has been open to us to pur
chase some non-lethal military equip
ment, for cash or on credit.

(b) No, Sir.
(c) Does not arise.

Small Newspapers Enquiry Committee
*71. Shri Anantrao V. PatU: Will 

the Minister of Information and Broad
casting be pleased to state:

(a) the steps taken to implement 
the recommendations of the Small 
Newspapers Enquiry Committee;

(b) whether after devaluation, ths 
conditions of small newspapers, especi
ally language newspapers, have 
deteriorated, and

(c) if so, the steps taken to give 
relief to these small newspapers?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): (a)
The Enquiry Committee on Small 
Newspapers have made 145 recom
mendations in their Report. Decisions 
have been taken in respect of SO and 
they are laid on the Table of the House. 
A statement giving the conclusions 
reached in respect of 81 recommenda
tions is laid on the Table of the Houses 
[Placed in Library. See No. LT-lfll/
67 dated 27-3-1987].
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The remaining 34 recommendations 
are being processed in consultation 
with the concerned Union Ministries, 
State Governments, Press Organisa- 
tions and other interests;

(b) efforts are made to see that 
their condition does not deteriorate;

(c) In order to afford relief to 
newspapers, consequent upon the in* 
crease in the cost of imported news* 
print owing to devaluation, the follow
ing steps have already been taken:

(1) The Import Duty and the Re* 
gulatory Duty have been 
abolished.

(2) From August 1, 1966, a sur
charge of 10 per cent on ad
vertisements, released by 
Government, has been accep
ted.

(3) As a measure of liberalisation 
of import of newsprint and 
additional quantity of 15,237 
metric tonnes from Canada 
has been arranged.

Nuclear Scientists' Meet

•72. Shri P. K. Deo:
Shri G. C. Naik:
Shri K. P. Singh Deo:
Shri A. Dlpa:

Will the Prime Minister be pleased 
to state:

(a) whether India was represented 
in the recent Nuclear Scientists’ meet 
at Geneva;

(b) if so, India’s opinion on the 
question of proliferation of nuclear 
weapons and their potential hazard; 
and

(c) whether the aspect of the secu
rity of such countries with neighbours 
having nuclear weapons has been 
considered?

The Prime Minister and Minister of 
Atomic Anergy (Shrimatl Indira 
Gandhi): (a) At the invitation of 
the U.N. Secretary General Dr. 
Sarabhai (in his individual capacity) 
Jparticipated in a meeting o f a Panel 
Of Consultant Experts at Geneva to

prepare a report on the impact and 
implications of all aspects of nuclear 
weapons. All the 12 experts were in
vited in their individual capacity.

(b) and (c). Do not arise.

Concentration of Chinese Troops on 
Bhutan-Tibet Border

*74. Shri D. C. Sharma; Will the 
Minister of External Affairs be pleased 
to state:

(a) whether it is a fact that thi» 
Chinese troops are heavily concen
trated on the Bhutan-Tibet border.

(b) whether it is also a fact that 
they have built a road from Tibet to 
Bhutan border;

(c) whether it is also a fact that due 
to fear of the Chinese, the Tibetans 
have been entering India; and

(d) if so, the steps taken in the 
matter?

The Minister of External Affairs 
(Shri M. C. Chagla): (a) Chinese
troops are entrenched in strength 
along the Bhutan-Tibet border as in 
other sectors. However, no new con
centrations have been noticed.

(b) Over the last three years, the 
Chinese authorities are known to have 
built and improved some roads lead
ing to the Bhutan border.

(c) Yes, Sir. Since the 1st of Jan
uary 1967, 144 Tibbetan refugees es
caping from Chinese persecution in 
Tibet, have entered India.

(d) The Government are taking all 
necessary steps.

Space Research
•75. Shri C. C. Desai:

Shri Dhnleshwar Meena:
Shri Ramachandra Ulaka:

Will the Prime Minister be pleased 
to state:

(a) whether any programme for
■pace research in the country ha*
been chalked out;
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Cb) if so, the details thereof; and
(c) Si not, the reason* therefor?
The Prime Minister and ***">«*"■ ef 

Atomic Anergy (Shrimati Indin 
Gandhi): (a) and (b). Yes. Sir.

The programme of space research 
in India has the following principle 
components:—

(a) The maintenance and deve
lopment of a well equipped 
Equatorial Sounding Rocket 
Launching Station at Thumba 
near Trivandrum. Compre
hensive facilities for storage, 
preflight preparation and 
launching of rockets, track
ing with radars, meteorolo
gical support, data process
ing with an electronic com
puter, communications as 
well as reconnaissance 'by 
helicopter and by boat have 
been provided. The^ range 
has been accorded United 
Nations sponsorship as an In
ternational Range and has 
been developed in collabora
tion with France, USA and 
the USSR.

(b) The establishment of Space 
Science and Technology 
Centre on Veli Hill, close to 
Thumba at Trivandrum, where 
facilities are being developed 
for support to the programme 
of scientific investigations 
using rockets and balloons. 
The facilities are available to 
Indian investigators working 
in Universities and other re
search establishments.

(c) The manufacture of a two* 
stage Centaure rocket with 
French collaboration. The 
fabrication of the rocket a* 
well as the manufacture of 
the Propellant has been un
dertaken so as to permit space 
explorations without the im
portation of rockets from 
abroad as hitherto.k

(4 } The development, through 
Project Bohlni, undertaken at

the Space Science and Techno
logy Centre, o f competely 
indigenous capability for de
sign and testing of rockets 
with performance superior to 
that of the Centaure.

(e) The development of electronic 
and other instrumentation 
necessary for sounding rocket 
experiments and test facilities 
for the same.

(f) Investigation of the wind and 
temperature of the atmosphere 
up to 80 km. using meteoro
logical sounding rockets. This 
is of great importance to 
extend our understanding of 
tropical meteorology and 
particularly the Indian mon
soon.

(g) Investigation of the composi
tion, the density, the tempera
ture and +he wind between 80 
to 180 km. of the neutral aa 
well as the ionised component 
of the atmosphere by using 
two-stage sounding rockets of 
the Centaure (French) or the 
Nike-Apache (US) type. Uni
que opportunities are available 
for studying the magnetic 
electro jet, a very high density 
current in the ionosphere 
above 100 km., since the range 
was established on account of 
the scientific importance of 
studying aeronomy over the 
geomagnetic equator.

(h) The scientific payloads for the 
programme in aeronomy in
volve project scientists at the 
Physical Research Laboratory, 
Ahmedabad, the National 
Physical Laboratory, Delhi, 
and the Tata Institute of 
Fundamental Research, and 
the India Meteorological De
partment. Most of the scienti
fic payloads involved in tin 
space programme are itcur 
made in India by Indian 
groups.

(1) The estabtU&ment o f the $ * -
pitrlmtynlrt Brtellttn CfwnHinM'
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cation Earth Station for re
search and training in the 
technology o1 satellite com* 
municatioa is proceeding. The 
Station will become operatio
nal on 1st August 1967.

(j) Optical tracking of satelli
tes is conducted by the Uttar 
Pradesh State Observatory in 
collaboration with the Smith
sonian Astrophysical Obser
vatory, USA. Radio tracking 
or satellites and reception of 
telemetry singnals pertaining 
to satellite experiments is con
ducted at the Physical Re
search Laboratory, Ahmeda- 
bad.

(k) Propagation conditions in the 
ionosphere using radio signals 
from satellites are studies at 
the National Physical Labora
tory, Delhi, the Physical Re
search Laboratory, Ahmeda- 
bad the Defence Research and 
Development Laboratory at 
Hyderabad and at the Thumba 
Equatorial Rocket Launching 
Station at Trivendrum.

(c) Does not arise.

wFwvrfoff ^  fiW f $  wfiraro

IT*79. v f  TOpim *
m v r n tt  ft?:
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Secret Military Correspondent o f the 
“Statesman”

*77. Shri Madhu Limaye: W ill the 
Minister of Defence be pleased to state:

(a) whether Government's atten
tion has been drawn to a recent 
book by General Chaudhury in which 
he has mentioned the fact of his being 
the secret military correspondent of 
the '‘Statesman" for several years;

(b) If so, the reaction e f Govern
ment thereto; and

(c) whether Government propoee to 
take any action fc» the matter?
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f t *  Minister o f Dehaee (Shri 
Swaran Singh): (a) Yes, Sir.

(b) The first article was written 
more than 15 years ago. General 
Chaudhuri claims that he had received 
general permission to write these aril, 
dies. There is some evidence to show 
that he had the permission. The in
tention of the articles was stated to 
have been to arouse interest on mili
tary matters among the general public 
In an easily understandable languages.

(e) Since the articles were written 
with tiie permission of Government, 
the question of action does not arise.

Facilities for Naga Delegation
*71 Shri D. C. Sharma:

Shri Hem Barua:
Will the Minister of External Affairs

be pleased to state:
(a) whether a Naga delegation has 

asked for facilities to visit Britain for 
consultations with Mr. A. Z. Phlzo; 
and

Cb) if so, the decision taken in the 
matter?

The Minister of External Affairs 
(Shri M. C. Chagla): (a) The Under
ground delegation when they called on 
the Prime Minister on 5th January, 
1967, requested that their representa
tive be allowed to visit London for 
holding consultations with Mr. Phizo.

(b) They were informed that in 
furtherance of the Common objective 
if reaching a peaceful settlement of the 
problem the Government of India 
would be prepared to extend normal 
facilities. No formal application has 
to far been received from the Under
ground representatives. As such the 
question ol a decision does not arise.

Scheduled Castes Employees In AJJft., 
New Delhi

SB. Shrl Dhnleshwar Meena:
Shri Kamachandra Ulaka:

Wilt the Minister of Information 
Sft8 S N lta ltl8 |  be pleased to stats

the number of Jrtaff artistes and em
ployees in the All India Radio Station, 
New Delhi belonging to the Scheduled 
Castes and Scheduled Tribes as on 
the Slst December, 1906?

The Minister o f Information and 
Broadcasting (Shri K. K. Shah): On 
Slst December, 1966 the number of 
Scheduled Caste regular employees 
and staff artistes at the Delhi Station 
o f A.I.R. was 32 and 2 respectively. 
The number of Scheduled Tribes staff 
artists way only 1. The Delhi Station 
did not have any Scheduled Tribes 
employee on its regular establishment.

Kadio Sets for Orissa

88. Shri Dhnleafhwar Meena:
Shrl Kamachandra Ulaka:

Will the Minister of Information 
and Broadcasting be pleased to state 
the number of radio sets allotted for 
the rural areas of Orissa till the end 
of December, 1966?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): The
number of radio sets allotted in the 
rural areas of Orissa till the end oi 
December, 1966 is 9380.

Community Sets

87. Shrl Dhnleshwar Meena:
Shrl Kamachandra Ulaka:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) whether it is a fact that the 
community listening sets supplied to 
the Union Territories remain idle for 
most of the tims; and

(b) if so, the steps taken by Gov
ernment for their proper maintenance?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): (a) 
No, Sir. The information available 
does not confirm the presumption. 
Data for the quarter ending 31-l2-l96i
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$4 respect o i 4 Union Territories is given below;—

Name of Union Territory No. of 
sets in 
field

Percentage 
of bees 

not in me

Remarks

1. Delhi . . . . 269 5% (Approx)

S. Pondicherry * « • , *35 21% jo sets idle due 
to lack of bttcric'

3. Goa. Daman and Diu . »53 IO%

4. Dadxa & Nagar Haveli . 10 Nil

Latest position in respect of other Union Territories is not readly avail
able

(b) The maintenance of Community ment on grounds of experience and
Listening Sets is the responsibility of suitability. In diplomacy, as in any
the State Governments|Union Territor- other profession, professional men, if
les However, they have been supplied suitable and available, are mainly
-a model maintenance scheme for their chosen for such assignments, though
guidance. The importance of setting up Government are free to choose distin-
nuitable maintenance machinery on the guished public figures from other
lines of the model scheme has been walks of like for specific diplomatic
impressed on Union Territories and assignments, as has been the practice
State Governments from time to time, since Independence.

Publicmen u  Heads of Diplomatic 
Missions

S8. Shri Dhuleshwar Meena:
Shri Bamachandra Uiaka:

Will the Minister of External Affairs 
be pleased to state:

(a) the present proportion of career 
diplomats and publicmen in our 
foreign services at the level of heeds 
o f diplomatic missions; and

(b) the steps taken to increase the 
number of publicmen as heads of our 
missions abroad?

The Minister of External Affairs 
(Shri M. C. Chagla): (a) At present 
there are 50 career diplomats and 18 
non-career persons accredited as 
Heads of Mission^ to one or more 
countries. The 16 non-career persons 
include non-officials, non-I F.S. officers 
and retired Defence Services officers.

(b) Appointments as Heads of Mis
sions abroad are made by Govero-

3  tfNwr fa r

39. fiaw : <wt

:

( * )  WT STTTT vt *
35TT*
WfacT f%JTT ,3TT̂  ; wfr
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rr r  ^  f t r :
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Memorial for J « « u i  in Delhi
41. Shri D. C. Sharma:

Shri Ramachandra Ulaka:
Shri Dhnleshwar Meena:

Will the Minister of Defence be 
pleased to refer to the .reply given to 
Unstarred Question No. 24 on the 25th 
July, 1966 and state:

(a) whether the scheme to raise a 
memorial in Delhi in the memory of 
the Jawans of the Armed Forces who 
laid down their lives for the defence 
of the country during the Indo-Pak 
conflict has since been considered by 
Government; and

(b) if so, the details thereof?

The Minister of Defence (Shri 
Swaran Singh): (a) and (b). The de
tails of the scheme are being worked 
out by a Committee set up for the 
purpose.

Enquiry re: the Statement by Former
Indian Consul-General in Saigon

42. Shri Hukam Chand Kachhavaiya: 
Will the Minister of External Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 697 on the 
7th November, 1966 and state:

(a) whether the enquiry regarding 
the statement made by the former 
Indian Consul-General in South Viet* 
nam regarding Amercian bombing has 
been concluded; and

(b) if «o, the action taken in ttatr 
regard?

The Minister of External Affairs 
(Shri ML C. Chagla): (a) Yes, Sir.

(b) The enquiry having been com
pleted in consultation with the 
U.P.S.C, suitable action has been 
taken against >the officer.

Military Mission of Yugoslavia

43. Shri Hukam Chand Kachhavaiya;
Will the Minister of Defence be pleas*
ed to state:

(a) whether it is a fact that a Mili
tary Mission from Yugoslavia visited 
Dehradun in January, 1967, and ins
pected Gurkha Training Centre and 
Indian Military Academy;

(b) if so, whether that team had 
come at the invitation of the Govern
ment of India;

(c) the duration of its stay; and
(d) whether the Government of 

India had borne its expenses?

The Minister of Defence (Shrl 
Swaran Singh): (a) The answer to the 
the first part of the question is in the 
affirmative and to the latter in the 
negative.

(b) Yes, Sir.
(c) From 12th January to 28th Janu. 

ary 1967.
(d) Yes, Sir.

Housing Problem of the families of 
Armed Personnel

44. Shri S. C. Samanta: Will the 
Minister of Defence be pleased to state:

(a) the efforts made by his Ministry 
to help famiues of armed personnel 
for solving their housing problems; 
and

(b) whether the State Governments 
have been approached in this behalf 
to render suitable assistance?

The Minister of Defence <Shri 
Swaran Singh): (a) A  Sainik Co
operative House Building society h fs
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tupett formed at Delhi at the initiative 
of the Ministry of Defence. 60 stations 
have been selected all over the country 
for the first phase of an extensive 
housing Scheme Land has already 
been purchased for the Sainik Hous
ing Colony at Dehra Dun and Goa 
Negotiations are in progress for pro* 
curment of land at Ludhiana and 
JuJlunder in Punjab and Ghaziabad in 
U.P.

(b) Yes, Sir. State Governments 
have been requested to reserve 15 per 
cent of the plots in their proposed 
Housing Colonies for allotment to ser
vice and ex-service personnel and 
many of them have agreed to do so.

A Colony for members of the defence 
forces at Chandigarh has been spon- 
sored by the Chief Commissioner.

Rehabilitation of Persons of Indian 
Origin deported from Kenya

45. Shri C. C. Desai:
Shri D. C. Sharma:
Shri R. Barua:

Will the Minister of External Affairs 
be pleased to state:

(a) whether the persons of Indian 
Origin deported from Kenya have 
since been rehabilitated; and

(b) if so, the details thereof?

The Minister of External Affairs 
(Shri M. C. Chagla): (a) Eight per
sons of Indian origin were deported 
from Kenya last year. Of these, only 
four were deported to India. Two of 
these four departees left for the U K. 
almost immediately after their arrival. 
We have had no request from the re
maining two for any assistance in re
gard to rehabilitation.

(b) Does not arise.

India's relations with Neighbouring 
Countries

46. Shri Shri Chand Goei: Will the 
Minister of External Affairs be pleas
ed to state the steps, if any, taken by 
Government to bring about cordial

and harmonious relations with Nepal* 
Bhutan, Burma, Ceylon and other 
neighbouring countries?

The Minister of External Affairs
(Shri M. C. Chagla): Several steps have 
been taken particularly in the fields of 
economic and cultural co-operation 
and high level visits to promote fur
ther the close relations that already 
exist with our neighbouring countries 
with the unfortunate exceptions of 
Pakistan and China. In the President’s 
address also, It has been stated Hit 
will be the Government’s special end
eavour to strengthen India's relations 
with our Asian neighbours."

LAF. Aircraft Accident
47. Shri Vlshwa Nath Pandey: WiD

the Minister of Defence be pleased to 
state:

(a) whether it is a fact that an Air 
Force trainer aircraft crash landed 
and buiM into flames in a field near 
Bhandai village, about ten miles from 
Agra, shortly after it had taken off 
from the Kheria airport on the 8th 
March, 1967; and

(b) if so, the causes of the accident?
The Minister of Defence (Shri 

Swaran Singh): (a) An IAF aircraft 
accident occurred at 0820 hours on 
8th March, 1967 at a place 8 miles 
South of Agra. The aircraft was dam
aged beyond economical repairs.

(b) A Court of Inquiry has been 
ordered to investigate the accident 
and after it is completed, the desired 
information will be furnished to the 
hon. Member.

Film Studio In Orissa

48. Shrl Chintamani Panlgrahl: Will 
the Minister of information and Broad* 
casting be pleased to state:

(a) whether there is any proposal 
to open a film studio in Orissa during 
the Fourth Plan period;

(b) whether any proposal has also 
been received from the Orissa State 
Government to (this feffect; and
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(e) the financial assistance which 
the Central Government propose to 
give lor the same?

The Minister of Information end 
Broadcasting (Shri K. K. Shah): (a) 
The Central Government have no 
plans to open a Film Studio in Orissa

(b) No, sir.
m

(c) Does not arise.

K m l Training lastltate at Paradeep 
Port

49. Shri Chintamani Panigrahl: Will 
the Minister of Defence be pleased to 
state:

(a) whether it has been decided to 
start a Naval Training Institute at 
Paradeep Port in Orissa;

(b) if sot when it is to be started;
(c) the amount of money estimated 

to be spent thereon; and
(d) whether work has started on the 

project?

The Minister of De'ence (Shri
Swaran Singh): (a) A proposal is un
der consideration for shifting an ex
isting naval training establishment to 
Paradeep.

(b) to (d). Do not arise 

Announcements from AXR., Madras

50. Shri S. K. Sambandhan: Will the 
Minister oS Information and Broad
casting be pleased to state:

(a) whether any representation from 
the people of the Madras State has 
been received requesting Government 
to direct the All India Radio to an
nounce “VANOLP’ in place of 
“AKASHVANI"; and

(b) if so, the action taken thereon?

The Minister of Information and 
Broadcasting (Shri K, K. Shah): (a) 
and (b). There is a demand by a sec
tion of the people in Madras- State 
for changing the name ‘AJcashvani’

into the Tamil word 'Vanolf. The 
term ‘Akashvant’ jjt the standard 
Indian language equivalent to the 
term All India Radio and is used in all 
Indian language broadcasts. This wat 
formerly the call sign in Kannada of 
the former Mysore radio. Government 
have no objection to the use of any 
other word to connote ‘radio* which 
may be current in the regional langu
age for regional or local purposes and 
instructions already exist in this re* 
gard Accordingly, the word ‘VanolP 
is being used by the Tiruchi and 
Madras stations of All India Radio 
wherever appr/jpriate jft their an* 
nouncements.

Payment of Pensions to Defence 
Personnel in Sterling

51 shri A. K. Gopalan: Will the 
Minister of Defence be pleased to 
state:

(a) the total number of Defenoe 
personnel at present who are receiv
ing pensions in sterling;

(b) the total amount Involved In 
thefse pensions during 1965-66;

(c) whether Government have 
agreed to make payment for these 
pensions in the new rate of exchange 
after devaluation; and

(d) if so, the additional cost of 
payment pet year consequent to this 
decision?

The Minister of Defence (Shri 
Swaran Singh): (a) 341.

(b) Rs. 10 65 lakhs approximately

(c) Government have dccided that, 
m the case of the Defence Services 
officers and personnel who were en
titled to pension in Pounds sterling and 
in whose cases pension was actually 
sanctioned in pounds sterling prior to 
the orders issued on 30th April, 1957, 
the pensions will be paid by convert
ing the authorised amount of pen? ion 
expressed In sterling at the new rat* 
of exchange after devaluation.
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(4) It Is estimated that the addi- 
tional cost of payment will be appro
ximately Rs. 5.62 lakhs per annum, if 
the pensions in respect of all thu De
fence Services Officers and personnel 
referred to above are converted at 'the 
new rate of exchange. However, since 
the Government decision applies only 
to some specified categories of such 
officers  ̂ the additional cost involved 
will be less. Information in this re
gard is being collected and will he 
laid on the Table of the House*.

National Defence Fund

52. Shri Ramachandra Ulaka: 
Shri Dhuleshwar Meena:
Shri Tashpal Singh:

Will the Prime Minister be pleased 
to state:

(a) the total amount of gold and 
cash so far received for the National 
Defence Fund, State-wise;

(b) how much of it has been spent 
for the defencp of the country; and

(c) how the remaining stun is likely 
to be utilised?

The Prime Minister and Minister of 
Atomic Energy (Shrimati Indira 
Gandhi): (a) A statement is placed on 
the Table of the House. [Placed in 
Library See No. LT-102/67 dated 
27-3-1967].

(b) A sum of Rs. 27.27 crores has 
so far been spent for the purchase of 
Defence equipment.

(c) The remaining sum will be uti
lised to promote defence effort and 
look after the welfare of service per
sonnel and their families.

Hostile Activities of Nagac
53. Shri Ramachandra Ulaka: 

Shri Dhuleshwar Meena:
Will the Minister of External Affairs 

be pleased to state:
(a) the details of activities of vio

lence and hostile actions carried on 
by the Nagas in Nagaland during the 
last three months; and

(b) the action taken by Govern
ment in the matter?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b). 
There have been no reports of 
acts of violence by 'the Underground 
in the State of Nagaland during the 
three months ending on 28th February, 
1967. However, there have been re
ports of cases of kidnapping, extortion 
of money and movement of armed 
Underground personnel in contraven
tion of the terms of Agreement on the 
Suspension of Operations.

A statement of incidents in Nagaland 
covering the 'three-month period end
ing on 28th February, 1967, is placed 
on the Table of the House.

The State Government has taken 
suitable action in cases where com
plaints have been received. Effective 
measures are also being enforced to 
check recurrence of such incidents. 
Help of the Peace Observers’ Group 
functioning in Nagaland has also been 
sought to prevent violations of terms 
of the Agreement on the Suspension 
of Operations.

Statement
Activities of violence and hostile 

action carried out by Nagas in Naga
land from 1st December. 1966 to 28th 
February, 1967 (in number of inci
dents).

Month Kidnapping Movement Collec- 
with arms tions of 

mqney

Other
incidents

December, 19(6 9
January, 1967 24 Persons 1 3
February* 1967 7  3

2838 (Ai> LSD—3.
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Shifting o f Vehicles Research a a l 
D m lipB M t Establishment, A taed - 

nagar to Avadi (Madras)

54. Shrf Anantrao V. Fatil: Will the 
Minister of Defence be pleased to state:

(a) whether it is a fact that the 
Defence Department has taken a deci
sion to shift Vehicles Research and 
Development Establishment from 
Ahsnednagar to Avadi (Madras):

Ob) if so, the reasons therefor, and

(c) whether a large number of em
ployees will be displaced due to the 
shifting?

The Minister of Defence (Shri 
Swaran Singh): (a) Yes, Sir.

(b) The Heavy Vehicles Factory has 
b<M*n built at Avadi for the manufac
ture of fighting vehicles. In 1960 when 
a decision on the location of the Heavy 
Vehicles Factory at Avadi was being 
taken, at was also decided that the* 
R&D portion of the then Technical 
Development Establishment (Vehicles^ 
should be located at Avadi to facilitate 
design and development work connect 
ed with fighting vehicles. The priority 
tasks on this given by the Services can 
only be completed quickly by very 
close and constent collaboration with 
the Heavy Vehicles Factory.

(c) The total strength of officers and 
staff i« about 700. including 300 Class 
TV and industrial category otf em-* 
ployees. Every effort will be made to 
absorb as many of the Class IV and 
industrial staff in nearby Defence in
stallations in Maharashtra, if they are 
not willing to mow* to Avadi. The 
rest of the staff (about 400) who be
long to Class I, II & III are liable for 
services anywhere in India. Even here 
the staff will not be moved all at once 
but in suitable phase*. About 350 
members of the staff will be moved In 
two phases by the end o f this year 
The balance will be moved later.

Afliriirfriifft fr e ts  UNESCO for Haas 
CotnaHUdaaHaw

55. Shot D. C. 8feanaa: W ill the 
Minister of Information and Broadcast
ing be pleased to state:

(a) whether anyafwistance has been 
received from UNESCO for mass conv- 
munieatton recently;

(b) if so, the detail* thereof; and
(c) how it is proposed to be utilised?
The) Miniate* of Information and

Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) and (c). During 1965-66, the 
UNESCO assigned a Consultant In 
Mass Communication to the Indian 
Institute of Mass Communication with 
effect from June 1966 for a period of 
one year In addition, they have 
agreed to give the Institute equip
ment worth Rs 15,000 during this Pe
riod A part of this equipment has *1 
ready arrived and the rest is expected 
in due course. The equipment which 
the institute has already received 
consists mostly of audio-visual and 
photographic equipment, viz. Projects, 
Public Address System, Silk Screen 
Equipment, Cameras etc. The equip
ment is being utilized as aid in im
parting training in practical skills re
quired in the field of Mass Communi
cation.

For 1967-68, the UNESCO has agreed 
to assign to the Institute an expert in 
Mass Communication and also to "ivs 
equipment worth $20,000

Family Accommodation for J.C.Os. 
and O.Rs.

56. Shrl Hukam Chand Kaehhavaiya:
Will the Minister! of '  Defsnee be 
pleased to state:

(a) whether it is a fact that cent 
percent of the Officers and J.C.Os. 
in the Army are entitled to keep their 
families with (them when posted in 
peace areas;

(b) whether it is also a fact that 
the Other Ranks are entitled to keep 
their families In peaoe w av ;
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<c) if so, the Percentage fixed in 
thb regard for Other Ranks serving 
in the different Branches of Army; 
and

(d) if the reply to pert (b) be in 
the negative, the reasons for not 
giving this concession of family ac
commodation to the Other Ranks 
posited in the peace areals?

The Minister of Defence (Shri 
Swaran Singh): (a) Yes. The term
family1 for this purpose is defined ia 
the relevant regulation*.

fb) and (c). Yes. Married acooni 
modation is authorised at the follow* 
ing percentages of the sanctioned 
establishments:

(1) Quartermaster and Troops Dafladars of animal Transport Units.

(2) Artificers (Asstt. Foremen and Charge hands only) •
(3) Havildars of Postal Service and those of ASC Supply (includuig 

clerk GD/GD (SD)

(4) Havildars of AOC, EME and Dafadar/Clerks of RVFC

(5) Releigious Teachers

(6) NCO Instructors, AEC and APTC Havildars and Combatant 
Clerks of Recruiting Organisation

(7) All non-combatants (enrolled) and those non-combatants (un
enrolled) who are borne on authorised estalbishment and are 
reqired to live near their place of work

(8) Artificers other than those mentioned at (2) above

(9) NCOs and ORs of HQ Bombay Engineer Group

(10) ORs of Postal service, AOC, EME, OR Clerks of RVPC and 
those of ASC Supply (including clerks GD/GD(SD), but 
excluding M T Drivers

(11) NCOs and ORs of HQ Madras Engineer Group (including units,
re-inforcemcnts and recruits)

too °u

100%
1
I 
1
\

j 60° 

5° e

1 27 ’ -

(12) NCOs and ORs of Gorkha Units, other than Training Centres y1I
(13) NCOs and ORs of units at Bombay Engineer Group (excluding |

reinforcement and recruits) J 24'*«

(14) NCOs and ORs of President’s Body Guard i 5°o

(15) NCOs and ORs of all army units NOT catered for above i.e., ")
Infantry, Cavalry, Arty, Armoured Corps, Engineers, Signals, 
Gorkha Training Units, DSC, AMC CMP, RVPC, 
Intelligence Corps, Pioneer Corps, ASC other than those men
tioned at (1), (3), (10) above and reinforcements and recruits of
Bombay Engineer Group.

(d) Does not arise.
Building of Indian Consul General hi 

Shanghai

57. Shri Shri Chand Goel: WiU the 
Minister of External Affairs be pleased 
to state:

(a) when and at what cost the 
building of the Indian Consul-General 
in Shanghai (China) was purchased;

(b) whether the price was paid in
full:

J

(c) the terms of the contract and 
the name of the authority on behalf 
of India and also on behalf of China, 
who concluded the contract;

fd) whether China has demanded 
the return of the building and, if go, 
the date and nature of the communi
cation;

(e) whether the demand constitutes 
violation of the contract; and
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The Minister of External Affairs 
(Shri M. C. Chagla): (a) On March 28, 
1957 tor Rs. 1,35,000.

(b) Yes, Sir.

(c) The agreement about the sale 
of the building has a subsidiary clause 
to the pftect that the land on which 
the building is situated remains in the 
possession of the Government of China. 
In a separate agreement concluded on 
the same day, this land was leased to 
the Government of India for a period 
of 99 years. The lease agreement con
tains a provision that the property 
should be used for the “diplomatic, 
Consular and other purposes of the 
lease and for purposes connected there
with and not for any other purpost" 
It also contains provisions for auto
matic expiry of the agreement in case 
of violation of the terms by the 
lessee; the agreement can also be ter
minated by the lessor due to special 
reasons by a written notice The two 
agreements were signed between the 
Consul-General of the Republic of 
India, Shanghai, for and on benaif of 
the President of India and the repre
sentative of the Shanghai House and 
Land Bureau of the People’s Repub
lic of China.

(d) Yes. Sir

On February 27, 1967, a notice was 
delivered to the Embassy by the Minis
try of Foreign Affairs of the People’s 
Republic of China on behalf of Ihe 
Shanghai Municipal ReaF Estate Ad
ministrative Bureau. They have al
leged that since Decemhor J962 when 
the Consulate-General was wound ud. 
the plot of land and the building have 
remained unused and that is in con
travention of the lease agreement. 
They have also stated that the’property 
is required by the Shanghai Munici
pal Corporation. They have however, 
offered to give us a “fair price” .

(«) and (t). The question is vnder 
examination of the Government.

58. Shri R. Barua: Will the Minister 
of External Affairs be pleased to state:

(a) whether Government’s attention 
has been drawn to “the Atlas for 
Geography” and similar other publi
cations in G.D.R. in which the borders 
between China and India are drawn 
accoiding to the wishes of Peking; 
and

(b) if so, Governments reaction 
thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Attention of 
the Government has been drawn to 
the publication “World-Atlas—States 
and Economy” published in the G.D.R. 
The Sino-Indian border as indicated in 
the map is shown with a broken line 
and is noi m accordance with either 
India’s or China’s position. The map 
abo bears the legend:
“Final demarcation of border will be 

clarified through negotiation;* 
between theP.R. of China and 
India.”

(b) According to the existing regu
lations import of these and any other 
publications which do not correctly 
depict India's borders is banned.

12.08 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
WORK-TO-RULF, CAMP̂ ICN BY TELEGRA

PHISTS and sending of telegrams by
POST

Mr. Speaker: Now, Shri Atal
Behan Vajpayee may read out the 
calhng-attention notice.

Shri S. M. Banerjee (Kanpur): 
Before he reads it out, may I invite 
your kind attention to one thing? This 
is a notice addressed to the Minister 
of Parliamentary Affairs and Commu
nications about the Work-to-Rule cam
paign launched by the telegraphists of 
the Posts and Telegraphs Department
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and the sending of telegrams by post. 
Eight from the beginning, questions 
ha<* been tabled on this and car ing- 
attention-notices had also been tabled. 
My hon. friend Shri Indrajit Gupta 
had also tabled a calling-attention- 
notice on this but that had been reject
ed. I do not mind it, because a similar 
notice has now been admitted. But I 
would submit that it has been admit
ted after the whole thing has been 
settled. I am glad that the hon. Min
ister has settled the whole thing. But 
my submission is that the notice should 
be answered when the whole thing is 
on, because otherwise the whole pur
pose will be defeated. I would like 
to know why this was not taken up 
earlier.

Mr. Speaker: Perhaps, it was admit
ted before. When three or four call- 
ing-attention-notices come only one 
can be admitted, and naturally, this 
must have been admitted, and the 
others must have come later on.

Shri S. M. Banerjee: If the matter 
is so important, the hon Minister has 
a right to make a statement here 
suo motu. Now that the matter has 
been settled without this calling- 
attention-notice, it will be only a sort 
of post-mortem that we shall be taking 
it up here.

Mr. Speaker: When it was admitted, 
it may have been important; but in 
between, it may have been solved 
also. Anyway, let Shri Vajpayee raise 
it now. If the hon. Member does n&t 
want it, that is a different matter.

Shri Hem Barua (Mangaldai): Are 
we to understand that you were late 
in admitting this calling-attention- 
notice only because of the fact that 
the Minister did not agree with you, 
so far as the timing was concerned?

Shri Nambiar (Tiruchirappalli): 
The call ing-attention-notice was not 
relating to the sending of telegrams 
by post The whole thing has been 
wrongly put down here. That fe our 
complaint

w w  fafpft i r W t  ( s s r w j t ) : 
fjpRrfafas wftMwrfor

wrt s<tt
*RTT «FT EUR folTcTT g ST̂ TT
t o t  g fa  #  srr* ^
§  :—

?P q T  cTTT f a * T F T  %
g r f o r e f  s r c w r  f i r i r  
^  'for*  % snjarc

w  irv
fRT 3̂TT t̂ht”

H9R-VW ?wn WttK (*T©
TWgWI : 22 m3 1967

fa  t  *n
f3RT 5TTTO %% 5f?r ^  *l5r t
SftT + 0 4  SITO
f«HI 3TcT % f^RT sftr ■3̂ T«Ft ^ n l
^  k i t  I % % «TRT

TT TSRTT ^ I 
[Placed m Library. See No. LT-99/ 
67].

Shri P. K. Deo (Kalahandi): What 
has the hon. Minister said?

Mr. Speaker: He has laid a state
ment on the Table.

Shri A. B. Vajpayee: How can we
pul supplementary unless we know 
the statement m full?

Dr. Ram Subhag Singh: If you so
wish, I shall read the entire state-
nien*

Mr. Speaker: It was already noti
fied in the notice office. It was there. 
It will take time if M  were to read 
out the whole statement here.

Shri A. B. Vajpayee: In that case, 
you will allow us to ask for clarifica
tion or put questions in the evening 
after going through the statement, 
say at 4.30 p.m.

Mr. Speaker: Yes.
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Sbii S. M. Banerjee: I would like 
to ask the hon. Minister through you 
to lee that his statement also Includes 
a statement about those who have 
been discharged even after the with
drawal of the work-to-rule campaign.

Mr. Speaker: Let me see.

12.12 hrs.

RE. QUESTION OF PRIVILEGE

Mr. Speaker: We have to take up 
the question of privilege given notice 
of by Kiri Madhu Limaye, against 
the Hindustan Times.

«To TO (vtfta) :

snSlRT f>-— ^ I

Mr. Speaker: I am on the other
matter now.

i?o  t o  fWfm .
W T  SPRIT* f  *Pfiftf jfrWWT ^  *T 
Sft ^ ^  STfarT ftrTT
t  . . .

Mr. Speaker: It will be considered 
later.

*t© twr *M|*t : *rrr wr
Wipr SF5TPT *t WT* if Sfr I

Mr. Speaker: I am not taking it
up today.

K e t o  % sfj-
^  VRTT ^ ̂ F T  <HTT
WT«T VTS Sf # ?ft f t  $ 1
w m  ^  3#  k 3 1 ijv  ert

VT STRTPT | — HWOl ftWTT *T$ft
«tt ftnhnfswrr vr $ 1
SrfSR f»T % FVfR JfRIW
^ i ^*RTRr aft m *rr*rsrr w  
?g?r ft w  $, vNi<fl tftr

3trt ^  mtm v p r  | iftt *«%
*rw *rw irft m  * wf q* wrote 
*ft |  I *f *rclr $t
^  I ........

Mr. Speaker: It is under my con
sideration.

IT* TW tpftfC. vfH|piT : WW
sr«rw % if 5ft <mr qv trer 1 1

Mr. Speaker: It may be so. But I 
have yet to give my decision on it.
I have disallowed the adjournment 
motion. I am considering the other 
thing, whether it could be taken up.

ire  t o  qpftgt riMfm : rorer 
*r$w, trrcr ^Wt, *ftrsr ^  fttft 5®
TT5TT | 3TO  m  fc........

«ft 1 ftnw (ij*tr) : m  rft 
mv qr 1

IT® TW H^gT : flWff
Srft srpfaT gfatf 1 h tot 

£ f*p qrrefr ft£*r *reft *r?ff %
*n^«r if xm $3 * ^ r r  ^  srt
* 1 # JT̂ t ?PF faTT j  ft? 5TPff
STRft «TT * ift T̂T %fiFT

*-̂ rgTHT 3ft *t «TTOT ¥7TTX ^t 
?r i^p ftr9r$^ «t»®t ?n^r, wzr 
=̂ t| ^rt ijtf *Ft
^ 5T apx faRT f̂t TT ftiWIW

Shri Hem Barua (Mangaldai): I
can go

vie rm  ^  ^
■v AAA -_A ^y W  »u|̂  Trnnr 1 p w r  w» *̂wt 
«TRST ?f ^t WJRT ^  M  ^ft,

sn̂ hn1 f  ft? % *rrt?r 
st i n ? ..........{ m m ) ...........
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«r*  w r  v t  * *  ft

ACT tlTPT TC ?»% flW r I

fUr, Speaker: No decision can be 
taken now.

: f^SrarRT

aft *  art w?r f r o  t ,  m *  wt a t  
f> ........

Mr. Speaker: He can give it to me. 
I shall consider it. (Interruptions). I 
am on my legs. He will kindly take 
his seat.

Shri P. K. Deo (Kalahandi): We 
are all interested to know about it.

Mr. Speaker: I know. He has given 
me a copy also. I am looking into it. 
I may allow it. Let me consider it.

It has come to me, I am consider
ing it.

Shri P. K. Deo: We would like
to have copies.

Shri M. R. Masanl (Rajkot): 1
think this is a subject in which, as 
the hon. Member has pointed out, 
considerations of humanity do take 
a place. If there is something in this 
letter...

Mr. Speaker: If he wants, he can 
place it on the Table, I have no 
objection.

«ft *15 ftwa : w# ?ft *  rir 
| f f t r  iww v r t*t 1

Mr. Speaker: But no question of 
reading It.

if® xm  lilfjpn: q$nr 
eft w r <rpt5t \ it*st *<tt 
i »

Mr. Speaker: I am not taking it up 
now at all.

Shri M. &  Manat: If there is some
thing in the letter which would let

us know whether her life is in 
danger—

Mr. Speaker: What is the use of 
pursuing it when I am considering it.

12.15 hrs.
ALLEGED BREACH OF PRIVILEGE 

BY THE HINDUSTAN TIMES
Mr. Speaker: I have received a

notice of question of privilege from 
Sarvashri Madhu Limaye and George 
Fernandes against the Hindustan 
Times on the ground that the follow
ing report published in its issue dated 
the 24th March, 1967, is a “misrepre
sentation of proceedings in Parliament 
and, therefore, a breach of privilege” :

“Mrs. Sinha alleged that the 
SSP leader George Fernandes had 
benefited from CIA sources when 
he was connected with the Hind 
Mazdoor Sabha. She conceded, 
however, that he was no longer 
connected with the HMS."

Sarvashri Madhu Limaye and 
George Fernandes have contended 
that Shrimati Tarkeshwari Sinha had 
never made the above remarks in the 
House on the 23rd March, 1967, during 
the half-an-hour discussion re: activi
ties of CIA. They have pointed out 
that the relevant remarks made by 
Shrimati Sinha on that occasion read 
as under:—

“Shri Banerjee has said that 
the ICFTU is giving funds to the 
Indian National Trade Union Con
gress. He has omitted very con
veniently the HMS, which is a 
mazdoor organisation of the Socia
list party, the PSP. I think Mr. 
George Fernandes was also asso
ciated with it for some time, and 
I think he is still associated— ”

The Members have contended that 
the “breach becomes graver in view 
cf the fact that this misrepresentation 
of what an honourable Member said
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in the House casts a reflection on an
other Member, in this case, Mr. 
Fernandes".

The procedure that is generally 
followed in such cases is that the 
Editor of the concerned newspaper is 
asked to state what he has to say in 
the matter for the consideration of 
the House, in the first instance. If 
the House agrees, this procedure may 
also be followed in the present case 
and the Editor of the Hindustan 
Tvmes may be asked to state what 
he has to say in the matter for the 
consideration of the House. Then I 
will take a decision as to what we 
should do after we get a reply.

?nc3» n m T  b t r  farnrr ^ t t  g  i 

*rnsr #  otp ttc qeff If v m  |

Mr. Speaker: No, please.
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12.17 fan.
PAPERS LAID ON THE TABLE

Annual Report of Fil m  Finance Cor
poration and Government Review

The Minister of Information and 
Broadcasting (Shri K. K. Shah): I 
beg to lay on the Table—

(1) A Copy of the Annual Report 
of the Film Finance Corpora
tion Limited, Bombay, for the 
year 1965-66 along with the 
Audited Accounts and the 
comments of the Comptrollei 
and Auditor General thereon, 
under sub-section (1) of sec
tion 619A of the Companies 
Act, 1956.

(2) Review by the Government 
on the working of the above 
Company.

[Placed in the Library. See No. LT- 
91/67}

NonrxcAtxeita vram  N*vr Ac* and Companies An
The Minister o f State In the Minis

try of Defence (Shrl B. R. Bhagat):
I beg to lay on the Table—

( 1) A copy each of the following 
Notifications under section 185 
of the Navy Act, 1957—

(1) The Indian Naval Reserve 
and the Indian Naval Vol
unteer Reserve (Amend
ment) Regulations, 1967,
published in Notification No. 
S.R.O. 55 in Gazette of India 
dated the 16th February, 
1967.

(ii) The Naval Ceremonial, Con
ditions of Service and Mis
cellaneous (Fourth Amend
ment) Regulations, 1967,
published in Notification No.
S.R.O. 56 in Gazette of India 
dated the 18 th February, 
1967.

(iii) The Naval Ceremonial, Con
ditions of Service and Mis

cellaneous (Amendment) 
Regulations, 1967, published 
in Notification No. S.RO. 
76 in Gazette of India dated 
the 4th March, 1967.

[Placed m the Library. See No. LT- 
92/67].

(2) A copy each of the following 
Reports under sub-section (1) 
of section 619A of the Com
panies Act, 1956:—

(i) Annual Report of the Maza- 
gon Dock Limited, Bombay 
for the year 1965-66 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
m the Library. See No. LT- 
93/67].

(ii) Annual Report of the Praga 
Tools Limited, Secunderabad 
for the year 1965-66 along 
with the Audited Accounts

PfcpOft Utkf 980MARCH 27, 19ft
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and the comments of the 
Comptroller and Auditor
General thereon. [Placed
in the Library. See No. L7- 
94/67].

(iii) Annual Report of the Hin
dustan Aeronautics Limited, 
Bombay for the year 1965- 
66 along with the Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon.
[Plated in the Library. See 
No. LT-95/67].

(iv) Annual Report of the Bharat 
Electronics Limited, Banga
lore for the year 1965-66 
along with the Audited Ac
counts and the comments of 
the Comptrol'er and Auditor 
Genera} thereon. [Placed 
in the Library. See No. LT- 
96/67].

(v) Annual Report of the Bharat 
Earth Movers Limited, Ban
galore for the year 1935-66 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed 
in the Library. See No. LT- 
97/67],

Review of Food and Scarcity 
Situation

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Anmsahib Shinde): I beg to lay on 
the Table a copy of the Review of the 
Food and Scarcity Situation in India. 
[Placed in the Library. See No. LT- 
98/67].

12.18 hrs.
FINANCIAL COMMITTEES. 1965-66 

(A REVIEW)
Secretary: I beg to lay on the Table 

a copy of “Financial Committees, 1965-
68 (A Review)” .

12.18* hrs.
RESIGNATION OF MEMBER 

(Brig. Ghansara Singh)

Mr. Speaker: I have to inform the 
House that Brig. Ghansara Smgh, 
elected to Lok Sabha from the Udham- 
pur Constituency of Jammu and 
Kashmir, has resigned his seat in the 
Lok Sabha with effect from 25th 
March, 1967.

Shr! S. M. Banerjee (Kanpur): To 
accommodate the Maharaja?

Mr. Speaker: I do not know. To 
accommodate some of the Opposition 
Members also

12.182 hrs

STATEMENT RE. NON-PROLIFERA
TION OF NUCLEAR WEAPONS

The Minister of External Affairs 
(Shri M. C. Chagla): The General 
Assemb y by its Resolution 1722 (XVI) 
appointed an Eighteen-Nation Disar
mament Commitiee, of which India is 
a member. The General Assembly 
recommended that the Committee 
should undertake negotiations with a 
view to reaching agreement on general 
and complete disarmament under 
effective international control.

As the Honourable Members are 
aware, the Eighteen-Nation Disarma
ment Committee (ENDC)t which in 
reality is a Seventeen-Nation Com
mittee because of the absence of 
France, has been meeting in Geneva 
since 1962. Various measures collate
ral to the question of disarmament 
have been discussed in the Committee, 
and one of these is non-proliferation 
of nuclear weapons. The ENDC has 
been giving particular attention to this 
subject since 1964, as it is recognised 
as a matter of some urgency.

Discussions in the Committee have 
revealed important differences of opi
nion, firstly, among the nuclear weapon 
powers themselves, and, secondly, bet-



983 Non-Proliferation MARCS 27, 1907 of Nuclear Weapon* {S t) 984

[Shri M. C. Chagla]
ween the nuclear weapon and non
nuclear weapon powers. The latter 
differences relate mostly to the ques
tion of mutuality and balance of res
ponsibilities and obligations between 
the nuclear weapon and non-nuclear 
weapon powers.

The General Assembly in its Reso
lution Mo. 2028 (XX) of November 
19, 1985, laid down the following as 
the main principles on the basis of 
which the Committee was to negotiate 
an international treaty to prevent the 
proliferation of nuclear weapons:

(a) The treaty should be void of 
any loop-holes which might 
permit nuclear or non-nuclear 
powers to proliferate, directly 
or indirectly, nuclear weapons 
in any form;

(b) The treaty should embody an 
acceptable balance of mutual 
responsibilities and obligations 
of the nuclear and non-nuclear 
powers;

(c) The treaty should be a step 
towards the achievement of 
general and complete disar
mament and, more particular
ly, the nuclear disarmament,

(d) There should be acceptable 
and workable provisions to 
ensure the effectiveness of the 
treaty;

(e) Nothing in the treaty should 
adversely affect the right of 
any group of States to con
clude regional treaties in order 
to ensure the total absence of 
nuclear weapons in their res
pective territories.

In elaboration of these principles, the 
views of the eight non-aligned non
nuclear weapon countries who are 
members of the ENDC, were submitted 
in a Joint Memorandum to the Com
mittee on August 19, 1966̂

After prolonged discussions lasting 
several months, the United States and 
U.S.S.R. are reported to have reached

a considerable measure of agreement 
as to the terms of a non-proliferation 
treaty. An agreed text of a draft 
treaty has not yet been presented to 
the ENDC and, evidently, the two 
Powers have yet to reach agreement 
on some points. Neither of the Big 
Powers has formally handed to us the 
text of the draft treaty. They have, 
however, informally indicated to us 
the likely content of the draft treaty. 
There has been no occasion for ui 
formally to take a stand on its report
ed provisions.

Our views on the question of non- 
proliferation of nuclear weapons have 
been stated from time to time in the 
ENDC and at the forum of the United 
Nations. These views remain un
changed We shall examine the text 
of any draft treaty submitted to the 
Committee in the light of the principle* 
enunciated in the United Nations 
General Assembly Resolution No. 2028 
(XX)

The Government of India share 
with the international community the 
anxiety arising from the proliferation 
of nuclear weapons. They favour an 
early agreement on such a treaty and 
will be willing to sign one which 
fulfils the basic principles laid down 
by the United Nations. They are of 
the view that any such treaty should 
by a significant step towards general 
and complete and, particularly nuclear 
disarmament, and must meet the 
points of view of both nuclear weapon 
and non-nuclear weapon powers. A 
non-proliferation treaty should not be 
a discriminatory or an unequal treaty. 
It is also the view of the Government 
of India that the non-proliferation 
treaty should be such as not to impede 
the growth of nuclear science and 
technology for peaceful purposes in 
the developing countries, where the 
need for such development is great.

While welcoming a meeting of minds 
between the U.S.A. and U.S.S.R., which 
in itself is a good augury, the Gov
ernment of India hope that after the
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draft treaty on nuclear non-prolifera
tion is presented to the ENDC it wil) 
be thoroughly discussed anct tftar  the 
treaty Sg finally agreed "would take a 
shape and form acceptable to all coun
tries which are represented on the 
Committee, and, subsequently, to the 
international community in general. A 
satisfactory agreement on non-prolife
ration of nuclear weapons will have 
to take into account the peculiar cir
cumstances in which certain countries 
are placed. So far as India is concern
ed, apart form its anxiety to see the 
conclusion of a non-proliferation treaty 
as a step towards achievement of 
general and complete disarmament and 
more particularly nuclear disarma
ment, India has a special problem of 
security against nuclear attack or 
nuclear blackmail. This aspect, which 
hardly needs elaboration, must neces
sarily be taken into full account 
before our final attitude to a non
proliferation treaty is determined.

Shri Hem Barua (Mangaldai): May 
I ask a clarification? Are we to 
understand that India proposes to 
sign a non-proliferation treaty with
out being herself an atomic power 
China is not going to sign the treaty; 
UAR is not going to sign the treaty

Mr. Speaker: It is a clarification,
it should not become a debate.

Shri Hem Barua: It is not a debate, 
Sir. J  want to know whether India 
proposes to sign this treaty. If India 
signs this, would it not affect our 
international prestige because we are 
not an atomic power?

Shri M. C. Chagla: I made it clear 
that even the draft has not yet 
officially come to us. When the draft 
is given to us, we will carefully con
sider it, and the primary considera
tion, I ought to assure this House, is 
our national security. India stands 
in a unique position. I might point 
out three aspects. First, we are not 
under anybody’s umbrella.

*T° (fW fa) :
trarer s«rc srw fo r

\
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Mr. Speaker: If you want to dis
cuss it, you could discuss it on some 
other day.

Shri M. C. Chagla: I have not yet 
finished my answer. India occupies 
a unique position as far as nuclear 
weapons are concerned. The House 
is awaie that we are a non-aligned 
country and we are not under any
body's political or any other umbrella. 
Therefore, there is no military pact 
under which we can be protected, if 
we are attacked by any nuclear 
power.

Shri Hem Barua: What has hap
pened to the umbrella?

Shri M. C. Chagla: The second fact 
is that India has got a great nuclear 
capability. The third fact is that 
India is in a position to use nuclear 
energy for peaceful purposes and 
there should be nothing in the treaty 
which would impede our use of nuc
lear energy for peaceful purposes 
All these factors will be taken into 
consideration when the treaty is 
tabled before this Committee, and I 
assure this House that before we make 
up our mind, the paramount conside
ration will be the security of the 
country

it® tw wifi : swrer
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Mr. Speaker; I think the hon 
Minister can answer after we hear 
one or two more poinls; it would be 
then easier.

Shri Hal Raj Madhok (South Delhi): 
The hon. Minister just now said that 
they will consider the treaty when it 
comes before us. But he has also 
hinted that we will see that no check 
is put on peaceful uses of nuclear 
energy. It implies that we are not 
in favour of development of nuclear 
energy for warlike purposes. I want 
to know, whether in view of the fact 
that China is our enemy and that 
China is equipping its armed forces 
with nuclear weapons, if India can 
afford to bind its hands in the matter 
of nuclear weapons. We want to have 
a clear assurance from the Minister 
that he will not bind India's hands 
in anyway, and India should remain 
free to develop its own nuclear capa
bilities and nuclear weapons so that 
its armed forces may have the same 
weapons which our enemies command 
at the moment.

Sbri S. Kandappan (Mettur): The 
Minister explained that the position 
of our country is unique in this matter. 
It would be more correct to say that 
our position is precarious, not unique. 
Since China is going ahead with "the 
proliferation of nuclear weapons, any 
treaty signed by countries without the 
consent of China would be useless 
and null and void. May I know whe
ther Government have considered this 
matter and taken it up with the other 
countries in their talks and whether 
they will pursue it in future, t.e. the 
position of India vis~a-vts China?

Shri Swell (Autonomous Districts): 
These talks about the non-prolifera
tion treaty have been going on for 
some time. From all the reports we 
read, it would appear that (he talks 
relate more to the non-development 
of nuclear weapons in countries which 
are non-nuclear at present and they 
say precious little about the halt to the 
arms race among the nuclear powers 
themselves. I would like to have a 
categorical answer from Government 
whether they would sign any non
proliferation treaty unless aad until
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they are assured that the nuclear 
powers would halt their arms race and 
also destroy the nuclear stockpile in 
their possession?

Mr. Speaker: I thought it was only 
a clarification which was sought. But 
policy matters are also raised.

Shrimati Tarkeshwari Sinha (Barh): 
May I know how far the Government 
is aware about the countries which 
have been declared as nuclear powei'3? 
The date has been shifted to 1st Janu
ary, 1967. Do Government have any 
information whether because China 
has exploded a bomb, China will be 
also considered as a nuclear power 
and whether that thing is likely to be 
mentioned in the draft treaty before 
the Government? The minister inform
ed the House that the draft is not 
available. But the newspaper reports 
indicate that the Government of India 
has the draft before it and Dr. Vikram 
Sarabhai has gone to Geneva to dis
cuss this matter with the powers 
interested in a non-proliferation 
treaty. I do not know how far it is 
corredt. Will ; Government clarify 
whether there is any link between this 
and Dr. Sarabhai going to Geneva or 
not? '

Shrl Chlntamani Panigrahi (Bhu
baneswar): What is the urgency on 
behalf of Government to sign this 
treaty? Is it because they want to 
remove the suspicions from the minds 
of some of the nuclear powers?

Shrl M. C. Chagla: Dr. Lohia said 
that nuclear powers were Brahmins 
and non-nuclear powers were bangris- 
India belongs to an intermediate 
caste.. .

*?©

Shrl M. C. Chagla: We have the 
nuclear capability and we can explode 
the bomb, but deliberately we have 
passed a self-denying ordinance and 
we'have gaid that our present policy 
is we will not explode the bomb. 1

agree with Shri Madhok that we have 
to tsike into consideration the threat 
posed by China. That is where India’s 
position is unique We have the 
nuclear capability. We are non-align
ed and we are under a continuing 
menace of a country which has already 
exploded the bomb. Before we decide 
to take up our final attitude towards 
the treaty, we will certainly bear in 
mmd this vital fact

As regards Dr. Swell's question, we 
have also been insisting that tfils 
ticaty should be reciprocal in charac
ter, that there should be mutual obli
gations, it is not enough to tell the 
non-nuclear powers not to explode the 
bomb whereas the nuclear powers will 
do nothing at all and, therefore, wc 
expect the nuclear powers also to 
assume certain responsibilities either 
to reduce their stock-pile or not to 
increase it.

In reply to the question put by 
Shrimati Tarkeshwari Sinha I may 
say that formally wc have received no 
draft of the treaty, informally we have 
got the substance of it, but even 
that which has been given to U r  is not 
the final draft because negotiations 
are still going on between USA and 
USSR and, as I said, it has not been 
formally presented to this 18-member 
committee ( Interruption.)

Shri Surendranath Dwlvedy (Ken- 
drapara): Why should we go there 
if it is only an informal treaty?

Shri M. C. Chagla: I am sorry I
cannot enlighten Shrimati Sinha as to 
what discussions we are having with 
different countries with regard to this 
matter. Obviously, that is not a matter 
which can be mentioned to Parliament 
(Interruptions).

Shri P. K. Deo (Kalahandi): Sir,
we must have a discussion, otherwise 
the whole thing would be In cloud.

Mr. Speaker: We will have a dis
cussion but not in this way. You 
give notice of it and we will consider.
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STATEMENT RE. BUSINESS OF THE 
HOUSE

TIm Minister of Parliamentary 
Affairs and Caautumicatioas (Dr. Bun 
Svbkaf Singh.): Sir, with your per
mission, Sir, I would like to inform 
the House that it is proposed to in
clude the motions for consideration 
and passing of the Armed Forces 
(Special Powers) Continuance Bill, 
1967, in the agenda of Wednesday, the 
29th March, 1987, before the resump
tion of the debate on the Motion of 
Thanks on the President's Address 
This has been necessitated because the 
Armed Forces (Special Powers) Act 
will expire on the 4th of April, 1967 
unless the Continuance Bill is passed 
by both Houses of Parliament and 
assented to by the President before 
that date. I have already consulted 
the Whips ol various Groups and they 
have kindly agreed to this proposal.

Mr. Speaker: Was it agreed to7

Shrl Nambiar (Tiruchirappalli): Yes 
it was agreed to

12.38 hrs.
STATEMENT Re. TIMES OF INDIA 

DISPUTE

The Minister of Labour and Reha
bilitation (Shri Hathl): Sir, on the 
23rd March, 1967, I had made a state
ment in the House about the dispute 
between the management and the em
ployees of the Times °f India at 
Bombay and Delhi. I had then stated 
that negotiations between the two sides 
were in progress and I hoped that {Hey 
would reach an amicable settlement 
I am happy now to state that as a 
result of further discussions and nego
tiations between the two sides, a 
settlement has been reached The 
strike has been withdrawn and the 
lock-out lifted and normal work at 
Bombay and Delhi has been resumed 
The papers are likely to commence 
publication from tomorrow.

12.89 hr*.

PERSONAL EXPLANATION BY 
MEMBER

(Shri A K Gopalan)

Shrl A. K. Gopalan (Kasargod): Sir, 
on 18th March, 1967, towards the end 
of the day’s Lok Sabha proceedings, 
Shri V. C Shukla, under the pretext 
of making a personal explanation, 
stood up and stated, among other 
things the following*—

“When certain charges were 
levelled against Shri A. K. 
Gopalan, there was no point of 
order raised on this procedural 
matter. It was only said that 
these charges were false. Then 
the Speaker said that if the 
charges were falsified to his satis- 
faction, he will have them ex
punged; and he sent a letter to me 
and asked me to give the docu
ments in proof of what I had said.
I sent the documents as proof of 
what I had said The Speaker 
was satisfied that these were full 
facts and that is why they were 
not expunged’'

But, immediately after this state
ment of Shri_ Shukla, since the House 
adjourned, I take this opportunity to 
make a personal explanation and set 
the record straight

Shri Shukla uttered a falsehood 
when he stated that the then Speaker 
said that rf the charges were falsified 
he would have the charges expunged 
from the record. The then Speaker 
never said that. Neither the Speaker, 
nor anyone else at that, over raised 
the question of expunging the allege- 
tions from the record, during the said 
proceedings The Lok Sabha record 
dated 11th March. 1965 will bear me 
out completely.

And yet Shri Shukla has put these 
words in the mouth of tKe then 
Speaker so as to mislead the House 
into 'believing the latter part of his
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statement, that, the Speaker subse
quently did not expunge these allega
tions from the records because he was 
satisfied that the charges against me 
were true. ‘

The Speaker did not expunge Shri 
Shukla’s allegations, because what was 
raised by the opposition was not the 
question of expunging but the proce
dural propriety of allowing a member 
lo make allegations against another 
member on the floor of the House in 
hig absence to which the then Speaker 
ruled that it could be allowed if the 
member making the charges was sure 
01 his grounds. Having held so, he 
allowed Shri shukla to proceed

Shri Shukla uttered another false
hood when he stated on 18th March, 
1967 that the then Speaker was satis
fied that there was full proof about the 
allegations against me and my wife. 
In fact I was the first to send a 
written denial of these charges as 
'wild, baseless and foul’, to the then 
Speaker, on 13th March. 1965 itself
i.e., immediately on seeing the press 
report of 11th March, 1965 proceedings 
while I was inside jail, in fact, I also 
requested the Speaker to read my 
statement on the floor of the House. 
The Speaker did not accede to my 
request, because according to his own 
words in a previous letter “it is not 
the practice to circulate to mQffibers, 
written views of a member, on ■« 
matter coming up before the House” . 
Instead, the then Speaker adopted 
the procedure of exchanging letters 
between me and Shri Shukla, and then 
treating the matter closed. I empha
tically assert that the Speaker did not 
proceed further in the matter solely 
in pursuance of this "practice” , and 
not because he was satisfied about the 
bogus proofs of Shri Shukla.

I deny that Shri Shukla ever sent 
any documents to the Speaker, which 
may be even remotely considered lo 
be an evidence supporting his very 
wild and baseless charge that we have 
acquired some property. In fact, 
after my writing to him, when the

Speaker wrote to Shri Shukla on 1st 
July 1965, asking him to produce any 
proof that he may be having with him, 
Shri Shukla dared not respond imme
diately. Full two months after receiv
ing the letter from the Speaker Shn 
Shukla sent to him two documents 
which had nothing to do with the 
allegations he made.

Tlie main allegation by Shn Shukla 
was that “these members of the Com
munist Party amassed wealth from 
sources which are undisclosed to us 
and assets have been acquired under 
very suspicious circumstances". No 
evidence had been given to prove these 
wild allegations.

The Speaker sent Shri Shukla’s 
reply to me and I sent a detailed reply 
in the speaker, refuting the allegation  ̂
made on the floor of the House. Wheu 
he first made the allegations on the 
floor of the House he talked of my 
“having purchased a costly cardamom 
estate”, which is false even from the 
account he sent to me through the 
Speaker. In the reply he sent to me 
and the so-called documents he pro
duced. theie was a document showing 
one P. A. Nair having purchased a 
piece of land leased for Rs. 500, where* 
as on the floor of the House he had 
alleged that it was my wife who had 
made the purchase of a big cinema 
house, what he could produce was 
only a copy of an application by 
Karunakara Panikkar, requesting that 
a licence for a tourist cinema with a 
thatched roof may be granted to him

Thus, Shri V. C. Shukla not only 
could not adduce even a semblance 
of evidence in support of the wild 
charges he made on the floor of the 
House, but he had not even got the 
decency that is expected from every 
gentleman, to express regret for hav
ing made false allegations at a time 
when I wag in jail.

From the recorded proceedings of 
the House it is clear that at a time 
when the House wag discussing the 
activities of the Communists who had 
been arrested in large numbers, he
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made these wild allegations against me 
and other members of my party with 
the sole intention of scandalizing me 
and my party and in order to indulge 
m the game of character assassination.

It is further amazing that he sticks 
to these charges even now. He has 
thus deliberately misused his privi
leged position as a Member of Parlia
ment to scandalize me and other 
members of my party. If he has the 
courage, I would ask him through 
you to make these charges outside the 
House and face the consequences.

The Minister of State in the Minis
try of Home Affairs (Shri Vidya 
Charan shukla): Sir , I have one or 
two points to clarify. Shri Gopalan 
has said that I have uttered a false
hood in the House . (Interruption) .

Mr. Speaker: If Shri Shukla wants 
to make a statement, he should givp 
me a copy in advance, then I will 
permit him later on to make it.

Shri N. Sreekantan Nair (Quilon): 
Under what rule?

Shri Vidya Charan Shukla: I do
not want to make a statement. I 
only want to clarify two points Uiat 
he has made.

Mr. Speaker: Please give me a copy 
today and I will allow you to make it 
tomorrow.

Shri Vidya Charan Shukla: And,
again, Shri Gopalan will be allowed?

Mr. Speaker: No; somewhere it will 
end. After I read the statement I 
will see what action is to be taken.

Shri Nambiar (Tiruchirappalli): On 
a point of order, Sir. My point of 
order is that he cannot make a state
ment. He may be a Minister of State 
or damn God himself but he cannot 
talk nonsense. He must understand’ 
that we belong to a respected part> 
He must know to be'have. He may be 
’a Minister . . . (Interruption).

Mr. Speaker: Order, order.

12.47 hrs. '
RE. CALLING ATTENTION NOTICE

HOT rotaft
*r*ft tpr w  qh rc ftrar m r  
«tt i

Shri F. K. Deo (Kalahandi): All 
those who are likely to ask a ques
tion are not here and they were told 
fiat it will come up at 6 o’clock.

Mr. Speaker: I have no objection 
to taking it up at 6 o’clock or at 
5 o’clock.

Shri P. K. Deo: The Lobby Assis
tant came and informed us that it 
will be taken up at 6 o’clock.

fn f JJf | fa  TOR ^ tztff 
| . . .

Mr. Speaker: When some other hon. 
Mcmbei says that it is inconvenient 
for him, we have to take that into 
consideration

Shri A. B. Vajpayee: Let it be taken 
up tomorrow immediately after the 
Question Hour.

Mr. Speaker: I have no objection.

The Minister of Parliamentary 
Affairs and Communications (Dr. Bam 
Subhag Singh): But there is one 
difficulty. We have some questions 
in the other House regarding the 
same matter and we might be detain
ed there So, I would request that 
it may be taken up today at 6 o’clock.

Mr. Speaker: All right.
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ELECTIONS TO COMMITTEES
( i )  Estim a t e s  Co m m itte e

Che Minister of Parliamentary 
Affairs M id Communications (Dr. Ram 
SnldUf Singh): Sir, I beg to move:—

“That the Members of this 
House do proceed to elect in the 
nfanner required by sub-rule (1)
•of Rule 3U of the Rules of Pro
cedure and Conduct of Business 
in  Lok Sabha, thirty Members 
from among themselves to serve 
as Members of the Committee on 
Estimates for the term ending on 
the Slst March, 1968.”
Mr. Speaker: The question is:

“That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (1) 
•of Rule 311 of the Rules of Pro
cedure and Conduct of Business 
in Lok Sabha, thirty Members 
from among themselves to serve 
as Members of the Committee on 
Estimates for the term ending on 
the 31st March, 1968."

The motion was adopted.

<n) Public A ccounts Committee

l>r. Ram Subhag Singh: Sir, I beg 
to move:—

“That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (1) 
o f  Rule 309 of th° Rules of Pro- 
cedui“ and Conduct of Business 
m Lok Sabha. fifteen Members 
from among themselves to serve 
as Members of the Committee on 
Public Accounts for the term 
ending on the 31st March, 1968."

Mr. Speaker; The question is:
“That the Members of this 

House do proceed to elect in the 
manner required by sub-rule (1) 
o f  Rule 309 of th° Rules of Pro
cedure and Conduct of Business 
In Lok Sabha, fifteen Members 
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from among themselves to serve 
as Members of the Committee on 
Public Accounts for the term 
ending on the Slst March, 1968.1*

The motion was adopted.

Dr. Ram Subhag Singh: Sir, I beg 
to move:—

‘That this House recommends 
to Rajva Sabha that they do agree 
to nom'nate seven members from 
Rajya Sabha to asso iate with 
the Committee on Public Acco
unts of the House for the term 
ending on the 31st March, 1968, 
and communicate to this House 
the names of the members so 
nominated by Rijya Sabha.”

Mr. Speaker: The question is:

'That this House recommends 
to R^jva Sabha th it they do agree 
to nominate seven members from 
Rajya Sabha to asso iate with 
the Committee on Public Acco
unts of the House for the term 
ending on thp 31st March, 1968, 
and corrmunicate to this House 
the name, of the members so 
nominated by Rajya Sabha.”

The motion was adopted.

(in) Committee on P ublic Under
takings

Dr. Ram Subhag Singh: I move:

“That the members; cf this House 
do proceed to elect in the manner 
required by ^ub-rule (1) of Ruin 
3I2B of the Rules of P ocedure 
anj Conduct of Business in Lok 
Sabha, ten members from among 
themse ve$ to s«\ve as m *mbers of 
the Committee ori Pub*i • Under
takings for the I Tm ending on 
the 31st March, 1968.”
Mr. Speaker: Ths question is:

‘That the members of tKis House 
do proceed to elec* in the manner 
reauired bv sub-rule (1) of Rule 
S12B of the Rules of Procedure

CHA2TBA 4, IB » (SAKA)
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{Mr. Speaker]
and Conduct of Business in Lok 
Sabha, ten members from among 
themselves to serve as members of 
the Committee on Public Under
takings for the term ending on 
the Slst March, 1968."

The motion was adopted.

Dr. Bam Subhag Staffh: I move:—

“That this House recommends 
to Rajya Sabha that they do agree 
to nominate five ' members from 
Rajya Sabha to associate with 
the Committee on Public Under
takings of the House for the term 
ending on the 31st March, 1968, 
and communicate to this House 
the names of the members so 
nominated by Rajya Sabha."

Mr. Speaker: The question is:
“That this House recommends 

to Rajya Sabha that they do agree 
to nominate five members from 
Rajya Sabha to associate with 
the Committee on Public Under
takings of the House for the term 
ending on the 31st March, 1968, 
and communicate to this House 
the names of the members so 
nominated by Rajya Sabha."

The motion was adopted

( iv ) Court of Banaras Hindu Un i
versity

The Minister of Education (Dr.
Triffuna Sen): I move:

“That in pursuance of sub-clause 
(xviii) of clause (1) of Statute 10 
af the Statutes of the Banaras 
Hindu University, the members of 
Lok Sabha do proceed to elect, in 
spch manner as the Speaker may 
direct, four members from among 
themselves to serve as members

the Court of the Banaras Hindu 
University for a term of three 
years, subject to the other provi
sions of the said Statute*.”

Mr. Speaker: The question ft:

‘That in pursuance of sub-clause- 
(xviii) of clause (1) of Statute 20 
of the Statutes of the Banana- 
Hindu University, the members of 
Lok Sabha do proceed to elect, in  
such manner as the Speaker may 
direct, four members from among 
themselves to serve as members' 
o f  the Court of the Banaras Hindu 
University for a term of three- 
years, subject to the other provi
sions of the said Statutes."

The motion was adopted

1232 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAJASTHAN) 1966-67

The Deputy Prime Minister and the 
Minister of Finance (Shri Morarji 
Deaai): I beg to present a statement 
showing Supplementary Demands for 
Grants in respect of State of Rajas
than for 1966-67.

Shri S. M. Banerjee (Kanpur): 
Since Supplementary Demands for 
Grants are being presented in respect 
of the Rajasthan Government, I would 
like to know, he is not only the 
Finance Minister but also the Deputy 
Prime Minister, when the Rajasthan 
matter is going to be settled. We are 
being presented with the Supplemen
tary Demands for Grants here for 
Rajasthan

12.58 hrs.

RAJASTHAN BUDGET, 1967-6?

The Deputy Prime Minister waff 
Minister of Finance (Shri Morarji 
Desai): Sir, the House is well aware 
of the circumstances In which th* 
President by a Proclamation issued on 
the 13th March, 1967 under Article 359 
of the Constitution assumed to hftngatf
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the functions o f the Government of 
Rajasthan. The powers of the State 
legislature are at present exercisable 
by Parliament and accordingly it has 
become necessary to submit the Budget 
of the State Government for the year 
1967*68 to Parliament in oider to 
obtain a Vote on Account for meeting 
the expenditure of the State Govern- 
ment during the period April to July
1967.

2. The object of the presentation of 
the State Budget to Parliament being 
somewhat limited1 at this stage, it is 
hardly necessary to dwell at length 
on the economic developments in the 
State. The drought situation in the 
State however merits a special men
tion as it has affected the budgetary 
position in several respects. There 
was' a wide spread failure of rains in 
1963 and though this was followed by 
adequate rains in 1964 except in some 
parts of the State, the monsoons again 
failed on an extensive scale both in
1965 and 1966. The relief operations 
which began in 1965-66 had to be 
continued in 1966-67 and considerable 
expenditure had also to be incurred 
In order to deal with the severe drink
ing water problem. The total expen
diture on scarcity relief during the 
current year is estimated at Rs. 12 
crores, the bu’k of which is being met 
by assistance from the Centre. The 
State Government had also to under
take special measures for fodder 
supply, cattle preservation, wa*er sup
ply and foodgrains distribution and 
also to remit taxes and other dues of 
Government. The power position was 
affected diue to poor storage position 
in the Gandhisagar Dam in Madhya 
Pradesh with the result that the 
Rajasthan State Electricity Board had 
to incur additional expenditure on 
alternative costlier arrangements for 
power supply and its earnings were 
also affected. These and other budget
ary developments are reflected in the 
outcome of the current year’s budget
ary operations of the State Govern
ment which consequently ahow a large 
deficit.

‘ t . The Budlget for the current year 
estimated the Revenue receipts at

Rs. 98.4 crores against which the 
Revised Estimate is placed at Rs. 96.7 
crores, the shortfall being mainly 
under land, revenue due to drought 
conditions and under sale-proceeds of 
land. The expenditure on Revenue 
account which was estimated at 
Rs. 97.5 crores shows an increase of 
Rs. 18.3 crores which is spread over a 
number of heads. The famine relief 
expenditure met from Revenue is now 
estimated' at Rs. 11 crores as against 
Rs. 3.8 crores provided in the Budget. 
Dearness allowance increases, includ
ing additional grants to Panchayat 
Samitis and aided institutions, account 
for a rise of Rs. 4.3 crores. The rest 
of the increase occurs mainly' under 
Interest charges, Public Works expen
diture, particularly Roads, Water Sup
ply Schemes and Education due to 
opening of new institutions.

4. The Capital expenditure which 
was estimated at Rs. 17.4 crores at the 
Budget stage is now placed at Rs. 28.6 
crores. Of this, an increase of Rs. 6.3 
crores is consequent on the expendi
ture on the Rajasthan Canal Project 
continuing to be incurred by the State 
Government instead of ty  the pro
posed Rajasthan Canal Authority and 
i8 covered by equivalent .loan assis
tance from the Centre. The rest of the 
increase is attributable to larger ex
penditure on minor irrigation and flood 
control works, boring of tube-wells 
and roads and investment in Co-ope- 
rative Societies. The loans and ad
vances by the State Government also 
show an increase of Rs. 4.8 crores due 
to larger provision of funds to the 
State Electricity Board for Power 
Schemes and advances for minor irri
gation and scarcity relief. The net 
result is that after taking into account 
the additional assistance provided by 
the Centre both for Plan schemes and 
for scarcity relief, the current year 
would end with an overall deficit of 
nearly Rs. 16 crores a* against a nomi
nal surp’us estimated at the Budget 
stage. The bulk of the deterioration is 
attributable to the adverse effects of 
the drought which'is estimated to have 
affected the State's finances to the 
extent of Rs. 10 crores in the net



1003 Xafrgthto Budget MARCH *7, M l R«*a*fte» Budfftt M04

{Shri Morrfrji Desai]
ft. The current year’* Budget includ

ed a Plan provision of Rs. 86.7 crores 
to be implemented with assistance 
from the Central Government of 
Us. 28 crores. Since then, the Rajas
than Canal Project which was intend
ed to be entrusted to a separate 
authority waa brought back into the 
State Plan and the Plan provision as 
■well as the Cen'ral assistance increas
ed correspondingly. Additional sche
mes of minor irrigation, rural electri
fication and rural water supply were 
also taken up in view of the drought 
conditions in the State with Central 
assistance amounting to Rs. 2.8 crores. 
These and other changes have increas
ed the State Plan outlay this year to 
Rs. 48 crores and the Central assis
tance to Rs. 38.6 crores.

6. The State Government commenc
ed the current year with an overdraft 
of Rs. 22 crores with the Reserve 
Bank. This, together with the over
drafts of other States, was cleared by 
the Central Government at end of 
June last. It is however estimated 
that the State Government will end 
the current year with an over-draft of 
Rs. 16 crores. Having reviewed the 
finan ial circumstances of the State 
and having regard to the obligation of 
the State to clear their overdraft with 
the Reserve Bank before the end of 
the current month, it is proposed to 
sanction a special loan to the State 
Government m order to enable them 
to do so, subject to the loan so grant
ed being recovered over the next two 
years. It may be mentioned in this 
connection that the Budgets of the 
State Governments for the coming 
financial year are being examined by 
us and it is proposed to discuss the 
matter further with them m order to 
see that Ihere is no recurrence In 
future of unauthorised overdrafts

7. Next year's Revenue receipts are 
placed at Rs. 111.6 crores as against 
Rs. 96.7 crores this year. The increase 
o f Rs. 14.9 crores is spread over a 
number of items, but is mainly due to 
anticipated larger sale proceeds of 
land and improved land revenue and

tales tax eo'lectloofe. Credit ta t 
also been taken for • market loan at 
Rs. 5 crores and for loan assistance 
•mounting to Rs. 49 crores in all from 
the Centre, comprising Plan assistance, 
assistance for famine relief and pur
chase of fertilisers and State’s share 
of small savings. Next year’s Reve
nue expenditure Is estimated At 
Rs. 1274 crores showing axi increase 
of Rs 11.6 crores ot which Rs. 4.4 
crores relate to dearness allowance in
creases sanctioned from 1st January 
1967 and Rs. 4 crores to interest 
charges on the loans taken by the 
State Government, the rest of the in
crease being spread over a number of 
heads. Due allowance has also been 
made for economies which can be 
effected in administrative and other 
expenditure. The provision for Capital 
exepnditure next year has been res
tricted to Rs. 17 7 crores as against 
Rs 28.6 crores this year, having re
gard to the availability of resources. 
Likewise the provision for disburse
ment of loans and advances has been 
restricted to Rs 27 crores as against 
Rs. 29 5 crores this year. Tlie State 
Plan outlay included in the Budget is 
consequently Rs 33 crores on’v beuig 
also the Central Plan assistance indi
cated by the Government of India, 
the State Government being umble to 
find any resources themsclves for con
tribution to the Plan This compares 
with Rs 48 crores during the current 
year and ths possibility of augmenting 
the Plan provisions as a'so the Central 
assistance* can on’ y be considered after 
a fresh examination of the require
ments and needs and also the reso
urces. Even then the Budget as drawn 
up leaves an overall deficit of Rs. 3 
crores and it is intended to cover this 
gap through additional resource mobi
lisation in the course of the next few 
months so that there is no deficit in the 
Budget

I S  h r s .

Shrl P. K. Deo (Kalahandi): ft Is 
a very long speech that the hon. Minis* 
ter has made. Rajasthan la a pi®b- 
iesn-Stata which i» passing through
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4tflteult time*, and be 1m* presented 
the statement of estimated receipts 
smj expenditure of that State But 
tiiere is no indication of the time-limit 
« f the President’s rule.

ghrt Namblar (Tiruchlrappalli): Z 
would submit..

Mr. Speaker: Now, we are adjour
ning lor lunch.. . .

Shri Namblar: It is good that we 
axe adjourning for lunch, but we must 
adjourn President’s rule also in Raja- 
gtban.
U.8Z hrs.
The Lok Sabha then adjourned for 

hunch till fourteen of the Clock.

The Lok Sabha re-assembled after 
lunch at Fourteen of the Clock.

[Shri D. S. Raju in the Chatr ]
GENERAL BUDGET—GENERAL.

DISCUSSION—Contd.
Mr. Chairman: The House will now 

take up further discussion on the 
Budget (General) for 1067-68 as well 
as fur her discussion and voting on 
the Demands for Grants on Account 
m respect of the Budget (General) 
for 1967-68.

Shri Yogendra Sharma may now 
continue his speech He has already 
taken 16 minutes; he may conclude 
in another flve minutes I am calling 
the Minister to reply at 3 p m .

( t ’TffTR) :*?TSRta
mmfiT irftar, # t ? «tt
fa Surer aft qnfk s r s  f, *5
isfair |  fa s* ^ tt
Trfsrr*r«pn*n$*n{ <iwi 'jwfarctTRRTT 

stf^ ,
flSTCT T R R I T  v f i R W I T  H f f t  ^ R c T T  T T  
w ,  v . ^̂ Tgrrf̂ ry  ttftt

?nr wr iront f  fa  f  w 
«rnftt v r ifa  s t s  % 
* f f  flw w r 1 ?ft *r$ ^rarr m

tram, *** trcgta v*rr
x m r m  a n w ,  r s r  f w r o t r  i t  5 *  

gmw v p n  $ »

5HT?;T fa  ?T ♦’TO
lf5*F % f a r o  ?r 5$  

w m  t s t c t  f a  t  ? f f r r  a f t
3 f t  s f f r r  c R p f t

* *  *rfas Tt fir t o  t  1 
«pt r̂t srar r̂ft qsft $— 50 Tftv 
a p r a T  T t  v r f w ,  s r c r r t  t t  

ft  ipr % srcrcft %■ ̂ nmsr Tt ^*ttt
qrfr & fw t  frft <tt ntgdMJft 
T t  « r * t  t t  |  1 a f t  j p r f t  q r o  

 ̂ snft <pt | t *jf̂ TT Tt, 
50 T fte  3R<n Tt snr *rfar T t 

$*t T**r, r r  't t  f t n t  v .
M r  frsr  f, *?r qr 5m* fcr

Tt *nfar htz farrerit tt
S P I T O  M r  t o t  1 1 f V  %  f s R r f & S r  

* r  <r ^ f t  3 f t  T | » r ,  S f  |  f a

a p r  m ' T  s t s r t  %  s r t t  a w

^ 5T %  3 n  t  ? f t  %  f a s r f a f r  ^  n r ?

^  fa  art «nftr f  it,
3WT s w t  TT StfT S fT ^, aft irfor f  

t  T T  5 "4 T ^  I  % ? T  %  

f f^  tJT ft  ^ f t  ^iT ^  ^ fa
t w t  it 3ft S?f?T f  Tt «TK
t *t Ttftjir «rtT aft sr*w  $t?t | t> 
W'T araTŜ - I flJR f w t  ^  JRW 
f w t ^ r r  f m T 5r ^ f ? r  f t  t » t  |  x f t *  v m *  

fw tT T  w m r  ift 3FJTT5T $ I I lf
3ft fra ?w  f w t  t t  trfar % n w  f ,
^  it 3ft WJTZ* ĤTT 3rt
f i r a r o r  f t ^  ( w g  f a c m  «rp?r a R c r r  ^  

f a n w  %  f t ? r r  |  tfh: 3 f t  v t t h t  s f t s r  t

* * % T O i T $ ? r T $  I  ^ T t j ^ T T ^  

^  i*r sjgr f t  w w if  5# <rtsf | 
vttK ^  ^  | fa  sum  T̂ it m  wbr m v 
i fn ^  «ftr ttsnmt wif wr tim 
v m m *  1
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{«ft *ftfar 
f?rft <ftar *  stft $

fMta* «Rsrr ^ n r ,  *r| | ft? %m 
mnit vt xtar f, srwt %

m ram t
T5% I  ^ff*t %% % fa^rfa^ *  

frrr *  * w  «ffc <n* vrc* f
I *  M  srnfc f  f t  m *  w ft 

ft, f f i arrflpft v t  ?rr^r ^  
jrttt f  i ?*r h tt | f t  ^ r
f t  fas*  inftpff fctf?r v t  % 
fa*, *nf*r* ff^z sift gm r*  % fa* 
ffTBFft % ff*T<T * t  f f f  % fa *
* t t  t * t  *Pr w f f iwrw  *tfa*, srre 
ftfor « r r m  *r -nsflqT O  qftfa*, 
?rVm «ra&ff *pt ^ fa * ,
%fa*r wnr 5T̂ f f  i

qv  unHta w w  *5 rfr f t
*TOT f  I

*ft 4)«l*i 5Tfff 5T ^¥T ^ |f m w t  
IflSpT t  I ^  ^  f  fft Sff%
snrat ? qraf̂ Tf?nft wt tzr
^  t  fâ TST WT t ^ T O  «PT?t f  I 
?jft vsftafcr *Tft f*n*% f  eft Tnsr- 
sftflrv after fa?Rt f, 1st |  
«ffc sff grq[lr WTTP^flWfwr w  *nrnr 

1 1

unrftv ff«rrrfff ffftar, f*r ^f^rr 
r̂r|* fa  faff t t #  *t smr f*r * t  

t , firafa% *  «n*r *** fa* 
sift *ft ^TRvrfav *F5nr f*r ssr*  1 
«rnr srrnsr v t ffffw  ^vr *  srst 
*rnftt w m t |— f *  faff ths7f ^  *n* 
I, * fr  «rc h o t  f , ^<nr «m  *m?r | 
fa  fa*m  f*pn?r jh^st % fa* 

«rr?r ff*w ^  |, Sirfa* *nw?t 
$ fa  *rnr ff* ̂ ?ff $■ 'ffcfacr f  1 wnsrwfr 
?rwt-frrar wt»r *it f  wtr t  «nrtr f t  % 
nw $  x m  % »re f  tflr anr *5 

te t % itt rar ft » r nr f  ?fVwr?n

| f t  ITTTSr Sf|f I  I S*fTO fSrita*tft 
TT3V T̂fT <TC ^TJftdfft ffVfirf

t o t  t  «ftr ar̂ r *tt >*nTTT i?tr «mw
1ST IWW "TĴ T ft  ^VTT 5  TTwr w  
T O  |W ipr ^  W  VTfTT? m fa 
3?T ^t ?TfffTff ft, ^T Vt ^  foWTff it
fa  ̂ ir  ̂ r  % ffrv fff*fhr vvrr wrfar 1 1  

7T»ft % ff*r fff>ft»r «PT*rr M  
WRHst-flrrr ^  Tf »if t, unr *33 $ 
i t s  <rar*r ^st% f t  v rwtvm  11 1?FT 
facTfn W3T fafTT vt 1% f, %T*r vt W'
f ^ T  9T «rm  «ftr?cT TOT f t

ff?rwrT % fatT fm fajnr fffmr
^  5'”"* f t  '3RcTT %ftX ffT=PTT 
ffPT ^  Tft | fa  «TTT fa f  T Vt T O  

'SrtfTT îT? WtfaffTt
w m  r̂rar K*r*t f t  ^  % $ 
% fa* smr ?tf mq% «ftftrcr Jfft faarr 
t  .

q^TT Sffff «nw .
4 *Fft? ^mn fafrr it *Rnr?r ^  
TR *r 1 1

«ft *Jt»FI W*lf . 5fa |  ffTf
<*nr ^rt? sfrr 1 %faR fa r  tfi xm 
itvh star ?ift to t  r̂n̂ t
| I f tr ffFRhr ffTWt % JPfir fa
«m  ? m  ^  ffw rc % anr 
«pft ^ r  Hft ct5t̂  | *rrsr fa frr 
f t  zr-rrr v x  ff^rn: fftn *r 
T| I  fa fafTT vt iffVTff-̂ r stfw 
«F̂  ?rt % r̂ hc+tc afr fa  ?rwr 
f t  ffTVTT ij)( V7^ *PT OTT
W^t t

«#t q^frvm vnvsvf ( f fv s h ^ :) :
f f t a t  «TTT«t ffTVR I , «TFT ftfTT
tmr vt 'vCTsr' t̂fasr vrr ^Iftn i
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4k «$Nr mrf': qr «rrr
IW h frw  M  <rc «rro
tn sr*< m 5f$ i wftfsr 
4 tt wffi IW tfM w *  | % P r 
vrar *ftx wkvjx * *  *rcr <rc 
W  m  f  «ftr s*r *pm& | fa  ft$n: % 
*g?r 3r mtfto *z& vi tot «rr ̂  m
3  ftr ft$TT *t ITW5WRT «ftfar f w  
emr t̂̂ f%$f̂ r<RviTvtsTPm«r 
frgrc v t irw^r srcr *ftfiRT vrsrr **rf|̂ r 
«ftr *fpft farSjgrft w ti 5TT 
^nf]^ i

eft smpn smnr *«w : *n wvtw 
*tflrcr wx i

eft sftn Wflfi : fâ K ti<«r>i< 
t̂ftRT % f t t  falT I  %f^T 

fHtJT^raRT^ ^T^HTT^Tm^RVRf 
*t i*[ 3RT fem %, «rr Ti3*r q<srOf vt 
farfta ^nrTT ?rfknr % stfsfr ?nr tpr 

| o tt  % eft 5»r ^

e %
*rf*S<T *FT fr*l7 | I W 5 I  *RT ^TT 

ttsjt % ?zrnrfr t o  %
^ t firRTR ffrrr ^rwr; factor 
ufiwre f*rs# i *rrar ^gr #

•ihcVtlRft « w <  3PRTT TT̂ T̂ 4^i«l 
% fa* *FW 35PTT T̂|5ft I  %f̂ r
w w i  | i

5*trt *prt «c*r ^  wr t. %mfar 
t .  ^r fob  ft «r*t t o t  j  i
ft % sm  ^ n r  j  fa  &r

fIR  3ft ^Hci ^ 3 ^ 1  Q̂T̂ r flft 
wrcft im t jftfarcf JTff ?  ?tt eft 
fcr *ft **r snfir* ?fa£ % ?^f fairer 

i aR?n irrft fa s #  ^  twi % 
fcrqfcr tir v w ifi m r % f&q frr
%'aW flftw finra fwi* fanfr$ ^

% fin? #*fr iftaurT * t  met w  
t t  vrarfiiv t o r  #  

W R I #  I H*nn* I

Shrl P. Venk&tasubbaiah (MendyekH 
Mr. Chairman, I congratulate the hem. 
Finance Minister tor having pretext 
ted this interim budget As he point* 
ed out, the full and comprehensive 
budget could not be placed before the 
House so soon after the general eleo- 
tions; so he has placed only an inte
rim budget for our consideration. Ife 
doing so, he has indicated some thing? 
about the future. He has categorical- 
ly, and candidly placed before the 
country the true economic situation 
in our country. I congratulate tt» 
Finance Minister on his forthriffli* 
statement that the country is passing 
through critical days in the economic 
plane. The federal structure is atoo 
undergoing some change. There are 
some non-Congress ministries in some 
States so that it is the responsibility 
of all the parties to consider the whole 
economic situation in a dispassionate 
manner.

I will be failing in my duty if 1 do 
not point out to the Government that 
because of our past policies, and eco
nomic mismanagement, we ars not 
able to steer clear of many difficulties 
that face the execution of programmes 
adumbrated in our election manifesto  ̂
Our aim was towards democratios 
socialism but all these years we have 
been proceeding towards bureaucrat^ 
socialism. The bureaucratic machinery 
which was entrusted with the task at 
implement5 ng our policies did not do 
the work well. That is why we find 
ourselves in a difficult economic situa
tion. Our industrial policy resolution 
and other resolutions had not been 
given the correct interpretation nor 
were they implemented properly.

Some hon. Members expressed their 
views about the size of the Fourth 
Plan. The draft was placed before the 
previous Lok Sabln and it has to 
undergo many changes because of
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paucity of resources* lmcrnal ana ex
ternal. Government, I think, should 
not be rigid about the Pian size. We 
expected a certain amount of foreign 
help for our Third Plan; that had not 
materialised. That is why we are in 
euch economic difficulty.

The speaker who preceded me spoke 
•bout the drought conditions in various 
parts of the country.

Sir, Bihar and Uttar Pradesh have 
been passng through a very critical 
position. Famine and pestilence nave 
stalked that land, and in some other 
parts of the country also, we are tac- 
ing a similar situation. Even recently, 
unfortunately for the country, tnese 
untimely rams are also go ng to ham
per our food production. So, in that 
front, I feel that we have to face a 
•till more critical situation. In the 
present circumstances, it is the duty 
of the Government as well as the other 
Governments of the States to see that 
all the resources are pooled together 
and utilised for agricultural produc
tion. So, the Plan has to be revised, 
giving the proper place and priority 
to agricultural production measures.

The other day, the Chief Minister of 
Kerala, Shri E M.S. Namboodinpad, 
has been trying to put the blame on 
the Central Government for not sup
plying adequate foodgrains. He is a 
shrewd politi' ian and he is a statesman 
and he knows how to do his job. He has 
put the blame squarely on the shoul
ders of the Central Government. He 
goes on convassmg support for the sup
ply of good "rams from Mad-as; he has 
now come down to Hyderabad and now 
he has gone to Bangalore also. In this, 
we find a subtle move of some of the 
Chief Ministers to put the blame on 
foe Central Government and absolve 
themselves of their responsibility. I 
would only appeal to our friends here 
that this is not the responsibility of 
fhb Central Government or any o'her 
Government: It is the ioirt re*pons;- 
bility of both, that we should pool all 
ear resources and augment the food

production in this country. This is a 
method of organising trade unioniaSa 
of the Chief Ministers; I Should appeal 
to the Chief Minister of Kerala that 
he should also give his helping hand 
and pool all the resoures to see that 
foud product.on is increased and also 
see that the people do not and should 
nut stmve from want of food.

Another factor'which X would like 
to po«nt out, which »  also a corollary 
to all these economic ills, is the regio
nal imbalance. I have been pointing 
out time and again in this House that 
aspect of the matter, and I would like 
to take this occas on to point out to 
the Finance Minister that so long a* 
regional imbalance exists in this coun
try, we will not be able to have an 
all-round development of all parts o f 
the country. Take, for instance, the 
case of Andhra Pradesh Time and 
again, people have been complaining 
and there have been murmurings here 
and there, that Andhra Pradesh is not 
supplying its quota of foodgrains that 
one wanted. But the real position in 
that State is not fully explained. Shrl 
Tenneti Viswanathan, speaking the 
other day, has, i think, highlighted 
some of these problems. I would only 
suggest to the Finance Minister that, 
when facing the pronties and also 
wnen he concentrates his attention on 
efforts towards fulfilling the food pro
duction schemes, they should give pro
per place to such of these States where 
there is every po-sibi’ ity of increasing 
food p-oluction. The great Nagarjuna. 
sagar proiect which ultimately proved 
to be a w hite eleDhant is dra nmg the 
resources of the State Government, and 
because the time-schedule has been 
extended from time to time, it is tak
ing more years than it ought to for the 
completion of the Nagarjunasagar dam, 
and because of that, the other scheme* 
and projects that should have given 
quick results in Andhra Pradesh are 
not coming forth. I suggest that Is the 
coming forth Plan, they should fix the 
prlortfes and should make up their 
mind that such of the State* as could
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fr̂ fp increase the food production 
quickly should be given their rightful
piaoe.

Another factor also may be pointed 
out here. Food production means 
that it covert several other schemes. 
For instance, it covers also the gene
ration of electricity and the manufac
ture of agricultural implements and 
also the supply of fertilisers and other 
inputs that go for production. Now, 
we are facing a severe crisis in the 
matter of chemical fertilisers. We 
have to spend large amounts of money 
by way of foreign exchange for impor
ting them. Since two or three days, 
there has been some news item in the 
press that there has been a difference 
of opinion or som* such thing regarding 
the extension of the period of thu 
foreign collaborators in giving the 
Government the assistance in putting 
up the fert.l ser factories in this coun
try. I do not want to go into details. 
The most vital question is that the 
agriculturists should be provided with 
enough chemical fertilisers. It is for 
you to decide in what manner you will 
do it, whether by starting factories here 
immediately with the indigenous 
knowhow or by giving concessions to 
forign investors to start the factories 
here. The agriculturist is not interested 
in what manner you do it; he is o” ly 
interested in getting chemical ferti
lisers quickly.

In any developing economy, we 
must adopt democratic socialism as 
our mam aim. We should not drihhte 
with it and forget our ma.n objective. 
In this connection, I share the views 
of some of my friends here that you 
should nationalise banks as quickly 
as possible. We are being threatened 
by the big business tycoons who are 
crippling our economy and having an 
octopus hold over us. We must free 
ourselves from them and we must 
break through all the old trad tinns 
and ruts. We must make a bold deri
sion and see that our economy is put 
in proper order and we proceed to- 

'  words democratic socialism. Then on’y 
*ra would be able to five the basic

wflinimnm amenities to the millions of 
our people. After 20 years of our 
rule, if we see that hundreds and 
thousands of villages go without 
drinking water, we cannot pat our
selves on our back and say that we 
have done enough. In whatever 
manner possible, we should proceed 
towards democratic socialism.

The Finance Minister has been the 
Chairman of the Administrative Re
forms Commission. He should see 
that this country is freed from the 
clutches of the bureaucrat c machinery. 
The sooner it is done, the better it 
is for the country.

In the draft fourth plan, some allot
ment has been made for eradication 
of famine. Famine spo4s have been 
identified in different parts of the- 
country. The Chief Ministers of the 
southern States met some time back 
and urged upon the Central Govern
ment to ident.fy fam ne-stncken areas 
in various parts of the country and 
bestow their attention on eradication 
of famine in those areas. Famine 
prevention a’so in a way accelerates 
food production. The sooner it Is 
done, the better.

I am thankful to the Central Gov
ernment for appointing a M n ster for 
Steel. But having a Minister for 
Steel does not bring a steel plant to 
Andhra. I would urge upon the Minis
ter that as far as possible the fifth 
steel plant should be located In 
Andhra Pradesh.

The per capita consumption of 
electricity in Andhra is at its lowest.

Andhra comes last in the matter 
of per capita consumption of electri
city.

Shri K. N. Tlwary (Bettiah): Bihar 
comes last.

Bhrl P. Venkatarabbalah: No, Ton 
are in a favourab1e position in that 
Assam has gone up and Andhra has 
oome down. There are several other
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minor irrigation and electricity pro* 
jecta in our State, and 1 hope that In 
thig drive for increasing food pro
duction Andhra will be given its due 
place and these projects meant for 

-generation of electricity and the minor 
irrigation schemes will be stepped up. 
The production programme should be 
implemented more effectively so that 
we are able to produce more food in 
this country.

Some hon. Members rote—
Mr. Chairman: Shri Lobo Prabhu—
Shri Uman&th (Pudukkottai): Sir,

may I know what is the procedure 
followed in this House? I belong to 
the sixth group in the Opposition. 
Already one hon Member from the 
first five groups has been called to 
speak. My name has been given as 
the first speaker from the s.xth grout*. 
Before calling me. Sir, you have al- 
reary called the second speaker from 
the first group

Shri P. K. Deo (Kalahandi): Sir,
you have already called him.

Shri Umanath: That is a different 
point

Mr. Chairman: I will look into it.

Shri Umanath: There must be some 
piocedure. You are calling the 
second speaker from the first group 
before completing even the first spea
ker from another major group.

Mr Chairman* A list has been 
placed before rnf The Chief whip 
must have pretMred this list. I will 
look into the ooint raised by the hon. 
Member later on

Shri Lobo Prabhu (Udipi): Mr. 
Chairman, Sir, I am rising to speak 
in response to the Finance Minister’s 
Invitation; at the end of his speech, 
for concrete suggestions. I am not 
inclined to be critical in any way; 
but I would like to say this, that 
-though so much has been said about

the Budget, 00 many things have im ft 
hinged to it, one aspect which has 
not received attention is this—inflation. 
Inflation is the one aspect which should 
have been considered both by the 
Finance Minister and this House, The 
Finance Minister makes two casual 
references m his speech; 2 do not 
know how many and how light are 
the references made by the'Members 
of this House. This Budget is going 
to be judged by the public, even by 
history, for its eflect on the prevailing 
high prices. If Congress lost the elec
tion, and they themselves have admit
ted it, it is because the poor could not 
bear the prices which were imposed 
on thm by either the indifference or 
the ignorance of the previous govern
ment. In the circumstances, tne 
magnitude of this inflation should have 
been brought out in this House.

To be very simple, the food prices 
index today is 216. I want to recall 
that in 1952-53, the index number 
which was started on the base of that 
year was 100. In 1956 it was 86 6. I 
do not know how many of you are 
grateful for the drop and how many 
of you real-se that you owe the drop 
to the Swatantra Leader, Rajaji, and 
an exceptional Food Minister, Rail 
Ahmed Kidwai. In 1953 food was de
controlled. The price fell even blew 
86, it went to about 75. Production ‘ 
rose by 30 per cent. That is a fact 
which has been ignored by the Gove
rnment. I have repeatedly challenged 
them to ascribe any s:ngle reason why 
in 1952 this droo began and why in 
1956, when the controls were re-impos
ed, the rise began. In 1956 there were 
also other factors—the ambitious 
Second Five year Plan, the accompany* 
ing ambitious or even wasteful mea
sures of taxation, the re-imposition of 
controls, all came into effect which 
began this increase in prices. Now 
I would put these things in a few 
equations to the Finance Minister and 
I do hone be will have the courtesy 
of replying to them.

The first equation is Hurt taxation 
and inflation are related to each other.
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and tkat lo  the extent you increase 
4h e  taafies those mums a re  passed into 
the prices, They are not paid by the 
producers, they are not paid by the 
manufacturers; they are paid by the 
.common people of this country. This 
is a matter of simple statistics. After 
■every budget you know how the 
prices rise. It is also a matter, I am 
sorry to inform the other side of the 
.House, of very simple deduction which 
•they have not made of what is going 
to happen to the taxes imposed if they 
do not go into the prices. This is a 
closed market; this is a market of 
shortage where any price demanded 
is paid; every tax therefore is not 
paid by the rich man, it is paid by the 
poor man. Some hon. Member said just 
now that we should have democratic 
.socialism. Let us begin it here. Let 
us begin it by reducing the prices, that 
is, by reducing the taxes.

Now. what is the magnitude of our 
taxes? I will be rather simple and 1 
will give them only in round figures. 
In 1950-51 the total of the revenue 
and capital budgets was about Rs. 500 
crores. In 1955-56 it was Rs. 1.000 
crores. In 1960-61 it was Rs. 2,000 
crores and todav it is Rs. 5,000 crores. 
This is what this budget has done to 
us. It has imposed in round figures 
Rs. 5,000 crores of government expen
diture on the people for which no ex
cuse is given. One given by the opposi. 
tion last time, when the Finance 
Minister’s attention was drawn was 
devaluation. He very glibly dismissed 
it by saying that devaluation is a 
fact.

How is it a fact? I would like him 
to explain how devaluation is a fact. 
That cannot be explained. If there 
is one political, legal or economic 
reason to support devaluation, then 
we would be justified in accepting the 
Finance Minister’s statement that 
devaluation is a fact Devaluation was 
decreed by the decision of the Cabinet. 
Cabinet decisions are frequently re
voked. This decision was not even 
subject to confirmation by the House; 
it was not subject to an Act. So, as

far as tha legal aspect is conoerned, 
it can be revoked tomorrow by a 
Cabinet meeting which says devalua
tion should go.

An hon. Member: Not so simple.

Shri Lobo Prabhn: The second 
aspect of devaluation is that it may 
have international reactions. But, in 
this case, I would like to remind the 
members of the House across that 
the countries which have sought to 
pressurize us—US have claimed that 
they have nothing to do with devalua
tion, and if today U.S. insists that 
devaluation should be maintained, let 
it be known, let them say that, and 
then we people will know that US 
is no friend of this country, because 
it insists on a measure which has 
done so much harm to this country.

Thirdly, there are the economic con
sequences. Here also the Government 
were very casual in dismissing the 
objections. Now let us apply our 
mind to one simple fact. What hap
pens when an individual takes 57.5 
per cent less on what he sells and 
pays 57.5 per cent more on what he 
buys. Ordinarily, you would say that 
this man is mad, he does not know 
the simplest of arithmetic, that if he 
pays more and takes less he is only 
on one road, the road to bankruptcy 
and perhaps a better road, the road 
to a lunatic asylum. ^

Now, what was this government 
doing that this simnle equation was 
not known? What indolence of mind 
was in this government that it could 
not see that when in one exports, we 
shall receive less, and on imports,, 
double our volume of exoorts. we 
shall have to t»av more? What was this 
government doing? Was it sleeninc? 
Was it not canahle of a little calcula
tion? Now that is a point which I 
would like the Finance Minister to 
explain.

Secondly, what is happening to pro
duction? When you add 57.5 ner rent 
to your imported components and raw
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Materials, you must rase the price of 
those manufactured articles and those 
manufactured articles communicate 
that rise to other articles of a similar 
kind—articles which compete with it« 
articles which subst.tute for it—and 
they communicate then the whole 
increase to the general price level. 
This is what has happened. The rise 
in the index from 171, at the time 
devaluation was introduced, to 203 at 
present is due only or largely to 
devaluation. Is the Government pre
pared, just because it wants to humour 
some World Bank which has warned 
it that foreign aid may be reduced, 
to impose this burden which will con
tinue to rise without realising that by 
putting this imposition on the people 
they are doing something which is 
cruel to the people but which s also 
very foolish of the party in power? 
We have, therefore, to give up devalua
tion. If the Finance Minister had 
any reason beyond sayn* that it is a 
fact, he is welcome to state it. The 
country expects him to state it as to 
why and how he comes to the con
clusion that devaluation is irrevocable. 
If it could be imposed, it can be 
revoked a'so. Those two things are 
very simple. It was in the power of 
the Cabinet and it should be st'll in 
the power of the Cabinet to do so 
specially wh°n th«re is such a large 
chorus of disapproval from this sida 
of the House.

The second equation that I would 
like to put to the Finance Minister, 
which has been put by my good 
friend on this side and also on the 
other side, is about food production. 
Food production is a vital part of the 

"equation of inflation. Prices have 
risen so much that we are at a stage 
when one wonders how the poor 
live from day to day, how they ma
nage to pay a rupee for eight chha- 
tanks. What has the Government 
done for food production? You see 
the Bfedget The increases are very, 
very nominal. Even if thf*y were 
more, is It not preposterous that 
when there are no transformers, no

power stations, no high-tension lim * 
no poles to carry electricity to our 
villages and bring water to out
fields, we should talk this morning o f 
TV sets at a crore and a hall? Are 
you serving the common people or »  
small elite which can afford to buy 
a TV set? I cannot understand how 
any country or party, which pleads- 
or stands for democra ic socialism, 
can think in terms of TV sets, or Rsl 
71 crores for atomic development*, 
when such simple things as trans
formers, high-tension lines, pump 
sets are not there.

Shri K. N. Tiwary: It helps agri
culture also.

Shri Lobo Prabhu: I am very glad 
that there is so much imagination in 
the Congress Par y that they think 
that a TV set in Delhi is helping our 
agriculture in the villages.

Shri K. N. Tiwary: Atomic energy, 
I mean, not TV sets.

Shri Lobo Prabhu: How much has 
atomic energy been produced in this 
country’  What have you got but a 
few isotopes? Is that going to meet 
your agricultural needs this year, next 
year or when? You should know what 
you are saying before you stand and 
interrupt a maiden speech.

Shri K. N. Tiwary: That would
help agriculture.

Shri P. K. Deo: In a maiden speech 
there is usually no interruption

Shri Lobo Prabhu: You talk o f 
rural orientation of planning, and 
what are you giving to agriculture? 
If you total up, you will find that 
you are doing nothing else except 
give a few grants to States, a few 
loans to States and some more money 
for co-operation. What does your co
operation do? The Reserve Bank it
self revealed that those who own less 
than Rs. 500 or 1000 in assets receive* 
only 3 per cent of the money mute 
available by cooperation. To wfaow
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*doM the money go? It goes to those 
who have assets of more than Rs. 
20,000. The contribution, through co
operation, to these people is 33 per 
.cent. Cooperation has come to be a 
means of political power. Most of 
your people in cooperatives are just 
politicians from the Congress Party 
•or anyone except those of the Oppo
sition. This cooperation will not 
help. You must think o f . making 
money available to the common man.

Shri K. N. Tiwary: it is a wrong 
statement

An hon. Member: No interruption 
please.

Shri Lobo Prabhn: The third
•equation that I want to put to you is 
this planning, on which there is so 
much difference of opinion and so 
much of confusion of ideas. What I 
would suggest for your Plan is a 
phase of complete arrest in respect 
of everything but agriculture. Our 
agricultural base must be restored. 
If you cannot stop some consequen
tial schemes, there are many new 
schemes you can stop and divert that 
money to agriculture. And agricul
ture requires to be s'udied It cannot 
be improved if your Ministry does 
not take note of what th» villager 
wants. It is tragic. I have reported, 
time and again, to the Deputy Com
missioner—I do not know how many 
times I have writ'en to him—that no 
one can obtain an electric connection 
in my constituency unless he pays 
Rs. 100 at least to the supervisor. The 
Deputy Commissioner admitted that. 
What are you doing about it? Wha‘ 
is he doing to stop this kind of im
position on the common people? 
There are applications which have 
been waiting for several years be
cause more has been demanded and 
there has been argument as to how 
■and when it is to be paid.

List us think of agriculture. Let 
t*s turn some o f our surplus staff 
*ere to the villages. Let them go and

supervise the operations there. Let 
us reduce the administrative ex
penditure here. It is something that 
you have missed that the Home Min
is er here declared two years ago 
that the staff was surplus in many 
departments and in his own depart
ment by 25 per cent. But the expen
diture on the administration has 
been constantly rising and to an al
ready over-staffed adminis.ration, 
you are adding more. Thus, you have 
taken that money away from agri
culture.

One more thing, the bank rate. 
Your statistics, if you would care to 
see, make it clear that the moment 
you raised your bank rate to 6 per 
cent, the scheduled bank rate went 
upto 10 or 11 or even to 12 per cent 
and investment and greater produc
tion almost became impossible. It 
may be coincidental to say, by way 
of explanation, that the British bank 
rate had been raised from 6 per cent 
to 7 per cent. The British rate has 
now been reduced from 7 per cent to 
6 per cent. Are you prepared still to 
keep your rate at 6 per cent so that 
the Reserve Bank may give you Rs. 
60 crores more of profit on the loans 
advanced by it? If you want to have 
investment, if you want to have 
more production, you have to think 
immediately in terms of reducing the 
bank rate. There is no justification 
for a bank rate like this which is 
carried into the prices, a bank rate 
which inhibits production and which 
inhibits investment If you have any 
justification for raising this rate, the 
House, the country, the industry, ex
pects to know it from you. Other
wise, they will just say that the pat
tern of the budget and the financial 
administration is going the same way 
when we have a new Finance Min
ister who has been praised at least 
by some people, for his pragmatic 
approach.

I have given you these four equa
tions and I would like you to apply 
your pragmatism to these equations 
and let the country know that at 
least some measures are being taken
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to reduce inflation, some measures 
are being taken to restore the foreign 
exchange of this country to what it 
was one year ago, some measures are 
taken to give agriculture the men, 
-money and material that it requires, 
some measures are taken to reduce 
the over-staffed administration. If 
you fail to take these measures, it is 
not only your party but it is the 
country which faces a very very 
grave threat, the threat of extinction, 
the threat of suicide because you will 
not think, you will not change and 
you will not, therefore, do to the 
country what it expects you to do 
for it.

Shrl Umanath: The interim budget 
of the Government discloses the 
usual financial gangsterism of the 
Congress Party in the name of a 
national budget.

An hon. Member: What did he
say?

Shri Umanath: I said, financial 
gangsterism. I will make myself 
heard.

The Finance Minister has conceded 
stagnation and deterioration in all 
the essential scctors of the economy. 
While referring to the consequences 
of this crisis in the economy, he re
fers to all consequences excepting the 
one that relates directly to our peo
ple. For example, the entire textile 
industry is being closed down every 
week one additional day. So also 
many of the mills in our country have 
been totally closed. In Coimbatore, 
for example, six mills s'and closed 
for so many months. Then, in many 
of the textile mills, delayed wages 
are being paid, wages are not paid 
on the dates on which the Statute 
provides that they must be paid. In 
my own constituency, the Cauvery 
Mills, for the past three or four 
months, are paying on the 18th, 20th, 
14th, like that. I am giving the vari
ous features of this economy in 'his 
particular industry. This is a con
sequence of the crisis in the economy

end X find that the Finance Minister, 
when he refers to the consequence on 
the capital market, its sluggishness 
and the measures for redeeming it* 
does not purpose any concrete mea
sures as to what he is'going to do to* 
see that these mills are immediately 
opened and to see that the order for 
closing every week one additional 
day is revoked. So also, in the case' 
of engineering firms, many depart
ments are being closed and in West 
Bengal, 40,000 persons face retrench
ment on account of the crisis; already 
many have been retrenched.

With regard to handlooms, because 
of the high prices of yarn, an aspect 
of the present crisis, about 15 lakhs 
of handloom weavers in U.P. alone 
—I am coming to U.P.—are starving. 
In our own Tamil Nad, many of the 
weavers are in very bad condition— 
partly employed or totally unemp
loyed—because of the high prices o f 
yarn. And what does the Finance 
Minister propose? Perhaps he thinks 
that these things will automatically 
get rectified along with the result of 
his measures in the general economy, 
perhaps he thinks that they will get 
automatically rectified along with 
improvement in the conditicm* of the 
economy. I would only like to sub
mit that the people are not going to 
wait till his measures improve the 
general conditions and then auto
matically they g;t improved. They 
are not going to wait till then.

Let us examine come of the pallia
tives suggested by the Finance Minis
ter to improve the conditions in the 
country. Some of them are increas
ing production, import liberalisation, 
and increasing exports. These are* 
the very palliatives that were sug
gested by Mr. Sachindra Chaudhuri, 
And Mr. Sachindra Chaudhuri once 
with regard to production said in his 
budget speech that his budget was 
production-oriented. This was one 
of the items he said, production* 
oriented, and we find all these things. 
Mr. Morarji Desai himself comes and 
admits that these thihgs have already-
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f»u«d. But an important thing 
which 1m suggests to the House is 
that he is going to put a stop to defi
cit financing. Naturally, Members 
from this side doubt this, because 
these statements were made before 
also. What is the guarantee that he 
would s.op deficit financing once and 
for all? The hon. Finance Minister 
replies to that question not on the 
floor of this House but on the floor 
ot this house among the press corres
pondents . In order to make us beli
eve that he can do that, he says ‘See, 
for example, during the Second Plan, 
the target of deficit financing was Rs. 
1200 crores, but I have seen to it that 
it was resorted to only up to Rs. 1150 
crores; I have seen to it that it is Rs. 
50 crores less than the targeted amo
unt. So, I am able to do it; now, I 
am the Finance Minister, and so, I 
shall be able to do it. That is his 
argument. When some hon. Members 
from this side used to say that Shri 
Morarji Desai did this, he used to 
say at that time ‘No, I did not do it. 
But the Cabinet did it’. But, now, 
Shri Morarji Dssai says ‘I did it 
before, and I am going to do it.’ All 
right, let him have the credit for it.

The Deputy Prime Minister and 
Minis*er of Finance (Sh-i Mo-arji 
Desai): May I correct the hon. Mem
ber and say that he ne»d not draw 
inferences from things which I have 
not said? I only said that this could 
be done and I had not said that I 
could achieve if; anyhow, it is not a 
question of myself doing it, but it Is 
a question of the Government doing 
it.

Shri Umanath: All right, he has 
come to the proposition again. But 
in the press it had appeared that he 
had porn ed out the figure of Rs. 1150 
crores as against Rs. 1200 crores. I 
am sure he cannot deny that.

Shri Morarji Desai: The Central
Government had done it.

Shri T7man&th: He is misleading
tte public when he says that the tar. 
f*t was Rs. 1200 crores, I would

like to read out what is stated in this 
connection at page 85 of the Second- 
Plan. This is what it says:

“Comming to an assessment of 
the likely reactions of the propos
ed deficit financing in the Plan, it 
may be noted that against the 
deficit financing of Rs. 1200 cro
res, we must set off the drawing 
down of sterling balances by Rs. 
200 crores. The remaining defi
cit of Rs. 1000 crores represents 
the net addition to currency in 
response to the government’s 
budgetary operations.”

So, the actual target for deficit 
financing was only Rs. 1000 croros. 
Shri Morarji Desai admits that it has 
already been resorted to the extent 
of Rs. 1150 crores. So, he admits 
that he has resorted to deficit financ
ing to an extent more than the target 
of Rs. 1000 crores, by Rs. 150 crores. 
This is how he is trying to distort the 
actual picture.

While he was in charge of finance 
during Ihe Third Plan, especially the 
first two years of it, I. find from the 
Reserve Bank figures that Rs. 550 
crores was the target for the entire 
period of five years, but during the 
first two years themselves the deficit 
financing wis Rs. 339 crores; in other 
words, it was more than 62 per cent 
of the target. And who did it? It 
was Shri Morarji Desai, because he 
was in charge of finance during the 
first two years of the Third Plan. So, 
his capacity to stop deficit financing 
is a myth created by a jugglery of 
figures.

Yet, if he seriously states that he 
is going to stop deficit financing, lie 
is going to do so by pruning the Plan. 
Pruning the Plan means virtually the 
halting of major indus rial activity 
and industrial advance and concen
trating on agriculture and agro-base<f 
industry. It means a plan to Import 
intermediate goods, fertilizers, pesti
cides and insecticides. That was 
exactly what Ihe Americans wanted 
us to da  Now, the Indian capitalist
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class is licking the spittle o f the 
American capitalists, and Shri Morar
ji  Desai is jus: putting forward the 
same thing here as his own. It is a 
shameful position.

Now, I come to the question of 
overdrafts. Shri Morarji Desai says 
that he is going to see in the name of 
financial discipline that overdrafts 
from States will be firmly put down 
by giving them notice and doing 
other things. I would like to sub
mit that overdrafts by the States are 
not something new. This thing has 
bean going for long. Why did this 
Government not stop it before? 
They did not stop it then and they 

‘did not take this decision then, but 
they are lilting it now only. They 
did not s op it then because the Gov
ernments in the States were Congress 
Governments, but now because there 
are non-Congress Governments in 
certain States, they are coming down 
with a heavy hand saying that they 
would give three weeks’ noace .-nd 
so on and then th^y will see that 
there are no more overdrafts. Wny 
are they taking this firm 'decision 
now? They are taking it now because 
there are non-Congress Governments 
in certain States which want to take 
the initiative m respect of problems 
relating to 1he people and they do 
need overdrafts from the banks Just 
al this time, to check the initiative of 
the non-Congress Governments, in 
the name of checking inflation and 
deficit financing, Shri Morarji Desii 
Is now coming down upon them with 
a heavy hand. Perhaps, he would say 
that the prespnt economic conditions 
demand the stopping of these over
drafts. Bu‘ I want to know of whose 
creation the orrsent economic condi
tions are? Th*v are the creation of 
their own Congress-party-run Gov
ernments. Why should the non-Con
gress State Governments be mado a 
aort of hostage to the result of the 
conditions created by the Congress 
Government’s own failures? I sub
mit that they refuse to be hostages. 
After all, what is an overdraft? It is

a loan, unauthorised, that is a ll It is 
a loan from the bank. They are not 
taking gratis money from the bank. 
An overdraft is a loan. Now Shri 
Morarji D^sai says that he will stop 
overdraft* on the part of the States; 
when he says that it means that he 
will stop loans from being given to 
them, in an economy built on loana.%

First of all, I would like to ask: 
before enforcing this discipline and 
stopping loans from being given to 
the States, will the Central Govern
ment stop taking loans from the 
World Bank, the International Mone
tary Fund and other bodies? In fact, 
the Central Government are living on 
loans. This entire Government is a 
‘loan government*. They are living on 
loans from the IMF, the World Bank 
and other agencies and foreign coun
tries.

Shri S. Randappan (Mettur): They 
will fall flat without loans.

Shri Umanath: In facf, the total 
loans taken by this Government from 
sources, Indian and foreign, comes to 
Rs 11,726 crores, that is, Rs. 260 per 
head. This is the basis on which they 
are working, this Government. Let 
me remind thnm that charity begin* at 
home. We all know that saying. Let 
the discipline start with the Centra] 
Government. Even the private sector 
gets overdrafts from the banks. Shri 
Dpsai is not prepared to ban over
drafts to ihe private sector. He is not 
prenared to put a stop to loans from 
any source so far as the Central Gov
ernment are concerned. But he wants 
that State Governments should cease 
taking loans. As I said, the Central 

• Govemmen* will not accept this posi
tion for themselves.

Ultimately he suggests another nal- 
liative. This I find from the report of 
the press conference on the floor of 
this house at some functions. This Is 
freezing of wages and dividends. He 
comes out with the truth. Up has got 
certain tilings up his sleeve. When t
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say *he\ I do not mean Shri Morarji 
Desai as an individual} Minister; I 
mean the entire Congress Government, 
because I do not distinguish between 
the one and the other.

Freezing of dividends and wages, 
this clubbing of dividends along with 
wages for the purpose of freezing it
self is a very cunning strategem. If 
he brings forward some measures to 
freeze dividends, we know that divi
dends will not be freezed. What will 
happen is that the portion of the 
profit which goes from the dividends 
will go into the black-money area. 
There is a big empire in black money 
operating. It will be in their hands. 
It will be freezing only on paper. So 
what will remain really is the freeze 
on wages.

I would like the House to go into 
this question because he has made a 
positive statement that he is seriously 
considering this question of a wage 
freeze.

Shri Morarji Desai: Where have I 
said it?

Shri Umanath: It is in the press, the 
papers. I have got the cuttings.

Shri Morarji Desai: Show it to me.

Shrl Umanath: I will bring it. It 
was stated on the All India Radio also 
that Shri Morarji Desai replied that he 
is seriously considering this ques
tion.

Shri Sheo Narain (Basti): Let
him quote it.

Shri Umanath: I will bring it to his 
notice on the floor of the House. It 
was also announced on the All India 
Radio.

An bon. Member: He is going back 
on it.

Shri Umanath: This is also contain
ed in the 16 points which he advocat
ed after devaluation. He cannot back 
out of i i

In the present condition of wages, 
what does a wage freeze mean? I am 
taking the base year as 1855 and cal
culating certain indices. The all- 
India consumer prica index in 1964 
based on 1955 (100) comes to 158.4. 
The index of cash wages will be only 
130.6. The index of real wage is 83.3. 
If on the basis of the 1955 Index, the 
real wage is 100—I have calculated on 
the basis of the Reserve and
other government statistics—the real 
wage index is 63.3. The actual trend 
is of real wage going down, even 
without a wage freeze. There is no 
question of freezing real wage because 
the real wage is already going 
down. A wage freeze will mean 
a freeze on the cash wage. 
Let us be clear about it. Even when 
the cash wage has gone up to 130, the 
real wage goes down to 83, and if 
Shri Morarji Desai imposes a freeze 
now, what will happen is that the 
fall in real wage will be very steep. 
A point is sure to be reached when 
there will be no wage to freeze and 
then millions and millions of families 
in this country will come under 
the threat of all their budgets 
being freezed. That will be the 
point when millions of our people, 
the workers, the employees and mid
dle class people will unite to freeze 
this Government itself. Let Shri Mor
arji Desai know that he is traversing 
a very dangerous path. Perhaps he 
will say, ‘I am bold’. Let him under
stand this. Some people hay that a 
person who commits suicide requires 
some boldness. But here iT is cowar
dice that is required for doing this. 
If Shri Desai is considering this ques
tion of freezing wages, he will be ex
pressing not boldness but what In es
sence will be only cowardice. That is 
what I say on this point.

15 hr*.

Is there a way of development 
without pruning industrial activity in 
advance, without resort to deficit 
financing, without inflation and attack 
on the working people? There is. Let

2836 (Al) LSD—S,
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us take the question o f foreign ex
change, foreign trade The Govern
ment admits that foreign-exchange 
reserves are sinking, and many of 
them also admit m the Congiess 
Party that foreign trade is the hunting 
ground for dealing m all sorts of 
burglaries m foreign exchange and 
looting of foreign exchange, bul this 
Government is not prepared to take 
over foreign trade at least in some 
major items, xn some sectors So 
there is a way-out, but they are not 
prepared to adopt that

So also, they talk of the capital 
market being sluggish, prices increas
ing Are they prepared to put a stop 
to speculation7 No, because putting a 
stop to speculation, will mean actually 
gomg into this black money. Mr 
Morarji Desai during the previous 
Parliament had calculated that this 
was roughly about Rs 3,000 crores So 
when you say that the c a p i t a l  m a r k e t  

u sluggish, the price increase h a s  t o  

be stopped, if you are really serious 
about that, you would have suggested 
some serious steps to see that this 
huge black money is taken out On 
the other hand, f r o m  the budget 
speech I find that this season m o r e  

money has been advanced f r o m  t h e  

Reserve Bank than m the previous 
season Yet, what does he say’  They 
are watching the situation When D r i -  

ces have gone steeply high, when the 
capital market is sluggish and when 
he admits that more advance has been 
given during this season, he says they 
are watching the situation. This is 
the position they take

So also the question of food crisis, 
which has more or less become per
manent dunng the last one and a 
half years Even at this point they 
are not prepared to touch the ques
tion of proprietorship of land Land 
to the tiller if the basic question

So, the alternatives are: either hit 
development, hit the country and 
tide the tiger as he is doing now,

or hit big business, foreign and 
Indian, hit vested interests in land 
and traverse the path of self- 
reliance in economy, accelerated 
development and higher standards 
of living This latter path this Gov
ernment is incapable of under
taking because of their connections 
with big business and landlords. 
This path can be taken up only by 
a Government which is free from 
big business, free from the land
lords and vested interests, whether 
foreign or Indian So, as long as this 
Government is in power, this path 
they are not going to choose

Mr. Chairman: Shri Visvambharan 
Shn Morarji Desai

Shri Morarji Desai: I have heard 
with great attention and interest all 
that has been said by the hon Mem
bers on the interim proposals which 
have been before the House

It has been said that we have not 
yet taken any lesson from what has 
happened in the past, and many things 
have been said which show that 
those who speak do not want to 
advance from the positions that they 
have taken m the past

Criticism is very healthy, I consider 
it healthy myself, and therefore it is 
not the criticism about which I 
have anything to say I should 
certainly like to assure my hon 
friends that we shall pay full 
attention and respect to whatever has 
been said and we shall try to profit 
by the suggestions that have been 
made, provided they are capable of 
giving us benefit, and giving us some 
useful results I was not surprised 
that the hon. Member who spoke last 
used all sorts of adjectives .

Shri Umanath: Very decent ones.

Shri Morarji Desai: He said that
finanoaal gangsterism is responsible 
for many evils. What could a pensOB
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who believes only in methods of 
gangsterism say? I could not under- 
stand it  Otherwise, how can he call 
it financial gangsterism? But he pro
bably thinks only in terms of gangs
terism in everything he wants to do. 
We are not interested in gangsterism 
at all; if we are interested in anything 
we are interested in breaking it, not in 
adopting it. He said that I had made 
certain statements in the Press but 
he did not seem to have seen what 
was inside the reports; he read pro
bably the headings only.

Shri Umanath: I will bring the 
cutting to you.

Shri Morarji Desai: If he would read 
it fully, he will see that I have never 
said anywhere that I am going to do 
this or that or the other thing___(In
terruptions.) I have said that all 
these will be considered; I am con
sidering everything, every suggestion 
that is made, provided it is capable 
of being considered. My hon. friend 
believes in a particular philosophy of 
life and this Government and I 
believe in a different philosophy of 
life. That is the fundamental thing. 
There seems to bo very little meeting 
ground betwen the two philosophies. 
One believes in dictatorship which is 
gangsterism. We believe in full liberty 
of the individual___

Shri Umanath: To exploit the peo
ple.

Shri Morarji Desai: My hon. friend
only knows exploitation and they be
lieve in exploiting the poor.

Shri Umanath: The big business
and the big capitalists exploit the 
poor.

An hon. Member: Can there be a 
running commentary like this?

Shri Morarji Desai: I do not think 
running commentaries should be pre
vented; let them go on with it  After 
all, it is a matter of meeting these 
commentaries. But then when my hon. 
friends begin to speak and they are

interrupted, they object to it, though 
they themselves begin to interrupt 
with vengeance every time any hon. 
Member from this side speaks. How
ever, I do not object to it because it 
adds zest to what I speak. They sup
ply me more arguments than they 
demolish. He also said that wage 
freeze would mean unhappiness 
only for the poor and the wage- 
earners. He forgot that when I 
talked of wage freeze, I did not talk 
of wage freeze only, not even only of 
divident freeze. I also said that the 
prices also must not rise; they must 
be stable or they must come down.. 
(Interruptions.) All these three 
things I had said earlier, I had given 
a paper to the working committee 
and there was some reference to 
it. If that paper is read, my hon. 
friend will be wiser. He does not 
want to be wiser;" he wants to make 
me wiser. I am prepared to take 
wisdom from him provided it is wis
dom.

Shri Umanath: I do not want your
wisdom.

Shri Morarji Desai: If the people
or the wage-earners have not to pay 
higher prices and if we can then save 
money for raising our economy, will 
it not benefit the poor? How else 
are we going to benefit the poor, I 
want to know. His formula is to re
move all the people whom he considers 
rich or whom he calls' capitalists, 
and to substitute for them State capi
talism. That is all that he wants. 
It is ultimately capitalism that Be 
wants, capitalism of one kind or the 
other. I do not want any capitalism; 
I do not want any exploitation of 
anybody. That is what this Govern
ment stands for. When I say T, it 
does not mean T  personally because 
I am a member of the Government, 
and it is the Government which pres
cribes the policies and not an indivi
dual member. I have a hand in for
mulating it, but that does not mean 
that I do this or I do that, but when 
I speak as Finance Minister, I have 
got to speak in that manner, But If
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1 «m  on the brain of my hon. friend, 
what can I do? It only gives him 
fever; nothing else. And that is 
why he goes on speaking only about 
me and nothing more. Well, I am glad 
that he does so. I do not want to 
pursue at it further, but it was neces
sary to refer to it in order that we 
may have more useful discussion in 
this House I want to profit by this. 
1 do not want to enter into 
any arguments at this stage 
because we are still framing the 
nation's budget; today, we are only 
concerned with a vote on account for 
four months with no new policies. 
It is, therefore, premature to speak 
about policies today.

One hon, friend posed before me 
four questions and wanted that I 
should reply to them here. If I 
were to speak about all the points 
raised by every hon. Member, I 
believe, I cannot do so within less 
than five to six hours. I do not think 
that that is how we should spend our 
time here. But when he said that 
taxation and inflation go together, I 
do not understand how he says that 
this is always true. All taxation 
does not go with inflation. It is 
true that some of the taxes do in
crease prices; that is quite true. 
Sometimes it becomes necessary to 
do so, when commodities are scarce, 
so that there is no run on them. In 
that sense it is true that taxation in
creases prices. But all taxation 
does not do sa He asked me a 
question how I said that devaluation 
is a fact and it cannot be changed 
now. I am surprised at this question; 
I should have thought he knew more 
about these matters even -than I. But 
I find that that is not so. Devaluation 
means that we had changed our rate 
of exchange with currencies of other 
countries, and it is done in consulta
tion with the International Monetary 
Fund of which we are a member. 
After changing the rate, we cannot 
again bring it back without their 
consent. TKat goes without say

ing, and it is not aa easy tfcfftg 
to do because ft disturbs so 
many other things, and others will 
not agree. Therefore, it Is not possi
ble tp change it in that manner. It is 
not possible for Government to say 
that we had once decided upon 
devaluation and now we reserve H 
and restore the original rates of ex
change of foreign currencies. Let ray 
hon friend study those rules, laws 
and regulations and then he will 
immediately agree with me.

Shrl Lobo Prabhu: if you can
change in one direction, you can 
change in the opposite one also. If 
you can persuade the IMF to accept 
a lower direction for our foreign ex
change, you can also persuade it to 
increase the same.

Slui Nambiar (Tiruchirappalli): 
They are intelligent; they are not 
fools to accept it.

Shri MonurJI Desai: I do not think
it would be an intelligent process to 
do so at this stage. We would not be 
considered intelligent at all if we 
tried te do so. But it is not possible 
to do so; it is an accepted fact. 
Everybody knows it. I was surprised 
when I heard it from my hon. friend, 
who I consider is a very well-equip
ped man in these matters.

He said something about planning. 
He said, it should be restricted to 
agriculture Does my hon. friend feel 
that agriculture can be benefited and 
we can go ahead m agricultural pro
duction if we give up all other deve
lopment and concentrate all our 
energies only on the fields? He also 
made another surprising statement 
that the staff here should be retrench
ed and sent to the fields. In one 
breath he said, what do people here 
know about agriculture? In another 
breath he said the same ignorant peo
ple should be sent to the fields to 
help agriculturists. I do not know 
how that is going to help. If re
trenchment is made, I am quite sun 
there will be an uproar let this
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very Boupe ihltt “so many people are 
put «Ut ^  employment; what are you 
going to do?”  One als* has to con
sider that, This is not a problematic 
question. As a matter of fact, it was 
said only a year ago in the previous 
House, “What are you going to do 
when you are going to introduce the 
officer-oriented scheme? So many 
people are going to be retrenched." 
These are all problems which have got 
to be considered, because we are in a 
peculiar condition in this country. If 
more jobs were available everywhere, 
then there will be no question of any 
harm arising out of retrenchment. 
But we do not have that in
this country yet. We want to
create that condition. We cannot 
do it overnight; there is no magical 
wand which can do it. We will have 
to develop our economy in such a 
manner that we have development 
in every sector of life, so that more 
and more jobs are created and more 
and more people have a choice of 
jobs. This cannot be done quickly 
in a poor economy like ours. The 
economy was not made poor by this 
Government. It is what we have
inherited from the past. We have 
now to change it and make it pros
perous.

It would not be true to say that 
agriculture has been neglected in this 
country. In the first three five  Tear 
Plans I believe, sufficient attention 
was paid to agriculture; money was 
provided and spent. But it is not 
only by spending money that agricul
ture can be improved. Spending of 
money is necessary to a large extent 
but, more than that, what is neces
sary is that the agriculturists, of 
which there are sixty million in this 
country, have got to be enthused and 
have got to be educated to take up 
agriculture on modern lines. All that 
is being done and agricultural pro
duction is going up. But if bad 
seasons come Government cannot 
be held responsible for it. Of 
course, there are a few friends who 
always think that this Government is 
responsible for everything that hap
pens in this country. Well, that is 
paying a great tribute to the power 
of this Government to regulate 
everything. But it is not possible for 
Government to regulate nature or 
natural conditions. It is possible for 
the Government to understand the 
natural conditions and to so adjust 
its operations that we benefit by the 
natural conditions and we overcome 
the evil effects of the natural condi
tions that may arise.

It is true we have received a set
back today. But the set-back is not 
a creation of Government. You might 
say that Government did not stop the 
set-back and that was its fault. One 
might even say that that is true. But 
even if one is very clever, one can
not always remedy a state of affairs 
for which one is not responsible and 
sometimes for which the means are 
also lacking. We received a set-back 
on account of several reasons. The 
chief of it was that we have had a 
few bad seasons during the last four 
years. That has brought down our 
agricultural production and we have 
not been able to make much progress 
in the agricultural production to 
which we have bean paying a lot of 
attention.

That is what we are seeking to do. 
It is, therefore, that more and more 
irrigation facilities are being created 
in several ways—big irrigation works 
are there, medium works are there, 
minor works are there, more and 
more wells are being dug, tube-wells 
are there. All this is being done. But 
this is again a matter of finances. 
They must be available. And, when 
all these things are to be done we 
must also have the capacity to have 
the instruments for doing these 
things. 12 we, therefore, do not look 
at our industrial development and do 
not raise our industrial development 
to as great an extent as it is 
possible within our resources today 
we will not be able to benefit «ur
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agriculture either This industrial 
development and agricultural develop
ment have to go side by side 
Moreover, if so many people have 
to live on agriculture, as much 
as 70 per cent m this country, their 
condition cannot be improved because 
more lands cannot be brought under 
cultivation We have not got more 
lands to bring under cultivation for 
all these people Therefore, these 
people will have to be diverted to 
other occupations To what other c< - 
cupations can they be diverted unless 
it is in the industrial field? Whether 
they are large industries, whether 
they are small industries or whether 
they are medium industries Ihev 
must be industries Unless we have 
also large-scale industries it will not 
be possible for us to feed our medium 
scale industries and also small scale 
industries It is, therefore necessary 
for us to concentrate on heavy 
industries Heavy industries do not 
give Teturns immediately That 
creates a complication All these 
things have to be taken into con 
sideration, and we have to see 
that we so co-ordinate all these dove 
lopments that we receive full be n< fits 
from all the development progiamme 
that we undertake The conditions 
m which we are today are con 
ditions which are a challenge to 
us and we have got to gdt over 
them If some hon friends say 
that whatever may be the conditions 
our Plans must be larger, I should 
be very happy if I can make them 
If they think that that can be done 
only by printing notes m ithe Govern
ment press I am afraid they are say
ing something of which they per
haps do not know what the implica
tions will be Perhaps, they want 
chaos m this country so that their 
game may succeed Well I do not 
want to play into their hands

At the same time, it is necessary for 
us to make the maximum effort 
to see that we do not have a stagnant 
economy. We have to see that the

economy goes ahead, that production 
inci eases in all fields and we are able 
to have our development a>t an increas
ing rate year by year For this we 
have to mobiles all our resources

But deficit financing has been res
ponsible for some rise in prices 
and if you want to see that the prices 
are brought down, then we will 
have to make a supreme effort 
to see that deficit financing does not 
take place All that I said was that 
we are going to make our maximum 
effort t6 do so and I look foiwuid to 
co operation and help from all hon 
Members, instead of warnings and 
threats Of course warnings and 
threats mav be given and I will accept 
them But the\ will not deter me 
from doing what is right Deficit 
financing is not indulged m by one 
State only Several States are res 
ponsible for it and they were support
ed by governments which were run by 
Congressmen Therefore it is ndt a 
question of going at people who are 
not Congressmen and who are run
ning the States It is a good thing m 
rm view that there art different 
parties running different State 
Governments in tins counliy It 
will show how we arc able to 
co operate with each other now 
There was an artificnl condition in 
our democracy before when all other 
parties did not think or did not hope 
that they could run governments or 
show what they do Therefore 
it crcated a very artificial condi
tion Today I think the conditions are 
becoming more natural and they are 
going to test our capacity, how 
best we think m terms of *the country 
and not in terms of party alone It is 
not because there are non-Congress 
governments in some States that deficit 
financing must be stopped Deficit 
financing has to be stopped if we 
want to bring health into our sick 
economy and, therefore, I am quite 
sure that all States will help us And 
it is not as if this effort was made only 
today Even in 1962 this had been 
arranged with the States and all the
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States agreed to it  Afterwards I 
found again it went on, I cannot say 
why. They had agreed not to 
do it, but again they had another 
run for it. I am quilte sure that the 
States will agree to reasonable solu
tions of this problem. I have there
fore requested all the Chief Ministers 
and Finance Ministers to come here lor 
a discussion on 'this matter and we are 
going to discuss it. It is therefore 
that I cannot say anything today as to 
what we will do and what we will not 
do. When my hon. friend quoted me 
in the press, he did not say that I 
told the press that I could not tell 
anything which I would not tell the 
House first. I could not tell anything 
new and I had nothing new to tell 
them at that time. And yet, of course, 
there are some headings which are 
sometimes put up in the press which 
are believed in by some people be
cause they have perhaps not the time 
to go into the substance of whatever 
has been written. But it is good that 
I am reminded of it, because I will 
bc more careful in future. I thank 
hon Members for doing so.

May I say, that, whatever planning 
may have done or not done in this 
country, it has certainly helped us to 
think on scientific lines in the matter 
of our development and I have 110 
doubt that if planning had not been 
done in this country for the last 15 
years or more, we would have come to 
grief in this country? Planning today 
is now recognised even by very much 
developed countries because they also 
find that after all the development 
that they have made there is a danger 
of their relapsing. For that also plan
ning is necessary. That is what they 
have realised

Of course, I cannot say that there 
are no faults in our planning. We are 
certainly learning by experience and 
we are trying to profit .by whatever 
mistakes may have been committed; 
but those mistakes were committed 
honestly and not deliberately. This 
ought to be recognised by those who

look into them. If there are delibe
rate mistakes, certainly they should 
not be excused; but if those 
are due 'to calculations which were not 
based on all the knowledge that can 
be available to anybody, one has to re. 
cognise that the faults were honest and 
that 'they were not deliberate. This is 
what one can readily admit.

It is, therefore that we have to 
consider all these matters and see 
what we can do. I have not said that 
the Plan should be big or small. I 
have never said that; but I have said 
that the Plan must be equal to the 
resources and not more than that. I 
have come to the conclusion that we 
must now work on balanced budgets 
and not on deficit budgets. If we do 
not do so, we will come to grief. But 
we have also to see that we mobilise 
larger resources and mobilise them in 
such a manner that they do not lead 
to greater increases in prices. That is 
what we have got to do.

All this requires a lot of thought, a 
lot of consideration, a lot of discussion 
and consultation. This is what is being 
done. It is in this spirit that I 
requested hon. Members of this House 
to help me and Government by giving 
their concrete suggestions in this mat
ter.

It was said that we should tax only 
the rich and not the poor at all. If 
we take away all 'the wealth of the 
rich, even then we will not be able to 
distribute more than a few rupees to 
poor persons in this country. Alter 
that, what is going to be done? 
Of course, I was told by one or two 
hon. Members, who believe in the 
Communist philosophy, that there 
should be no indirect taxes; but they 
forget that in the land of their admi
ration there are only indirect taxes 
and no direct taxes or very few direct 
taxes. There the income-tax rate is 
only 12 per cent or something like 
that, -but practically 50 per cent of the 
earnings of every parson comes as in
direct taxes in the State's treasury.
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(Shri Idorarji Desai]
That is what is happening. That is 
true also for the lowest wage earner. 
Why do my friends, therefore, pres
cribe to me something else here?

Shri Tofendra Sharma: Because
there are no private enterprises and 
the capitalists and the propertied 
classes in Socialist countries. Because 
of this difference we warrt direct taxes 
here.

Shri Morarji Desai: My hon. friend 
forgets that there are other propertied 
classes there who wield other 
properties. It is State capitalism and 
the State wields the capital; a few 
people only benefit by it and not all 
people. We do not wan't that condi
tion. We want all people to profit by 
all the development that takes place 
nere That is why we have selected 
Or we have adopted a philosophy of 
life in our Constitution. If my hon. 
friends do not believe in that Consti
tution, they can certainly try to get 
that Oonstituion changed in a constitu. 
tioal manner That they can certainly 
do. (Interruption) I have no objec
tion to that. But this is not the place 
where we can talk as we talk in elec
tion meetings. That I must say. At 
any rate, the manner in which it was 
done reminded m? of some meetings 
in Bihar.

8hri Yogendra Sharma: You cannot 
forget that experience.

Shri Morarji Desai: Yes, because I 
know who gave me that experience

Shri Nambiar: Did the hon. Finance 
Minister indulge in such speeches?

Shri Morarji Desai: I did not behave 
like that. I was a victim of that be
haviour and in spite of all the provo
cations, 1 saw to it that others did 
not do it. My fellow workers did not 
do it. That is the different between 
me and my hon. friend who interrupt
ed me.

Shri Yogendra Sham a: Shri Madhu 
Limaye had 'the experience of your 
workers.

Shri Morarji Desai: Then, there Is the 
question of economies in Government 
expenditure. We have to make econo
mies in Government expenditure. But 
sometimes it is said that we can save 
Rs. 300 crores or Rs. 400 crores in 
administrative expenditure alone. My 
hon. friends forget that the expendi
ture on administrative services at the 
Centre amounts to only Rs. 225 crores. 
How am I going to save Rs, 300 crores 
or Rs. 400 crores out of Rs. 225 crores?
I do not know. Out of these Rs. 225 
crores, Rs 50 crores or Rs. 60 crores go 
to the police and some other expen
diture like that which cannot be cur
tailed and the expenditure additional 
police is also incurred in order to help 
our defence services on account of the 
conditions which have been created 
in this country by some of our neigh
bours. And that cannot be avoided. 
That has got to go on Therefore, 
ultimately it is a question of making 
economies in the expenditure of about 
Rs. 160 crore on administration. 
There, whatever can be done is going 
to be done

The Administrative Reforms Com
mission has been set up by the Gov
ernment and I am Quite sure that 
within a few months, we will receive 
their recommendations. It is not pos
sible to make retrenchment with one 
stroke by having an ad hoc cut in ser
vices like that. We have got to see 
that we do it in such a manner that 
efficiency is increased and not ham
pered or that it does not deteriorate. 
That is why we have got to wait for 
considered views in this matter.

There is scope for reducing expen
diture on several schemes that we are 
implementing not merely by removing 
the schemes. Where it is necessary 
to remove the schemes because 
no money available, that certainly will 
have to be done—but where they ere
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we will have to fee that they are more 
economical in the sense that the 
full effect is achieved and less money 
is spent is that. That is what we will 
have to see.

Shri S. M. Banerjee (Kanpur): Do 
you anticipate large-scale retrench
ment?

Shri Morarji Desai: If retrenchment 
becomes necessary and vital, it will 
have to be done. My hon. friend may 
say anything he likes.

Shri S. M. Banerjee: 1 have only put 
a question.

Shri Morarji Deaai: He should
know that if retrenchment becomes 
necessary, that is, if the staff is redun
dant, we will have to see thut it is 
not there. You cannot go on paying 
money for no work. That will have 
to be seen. But even there, we are 
not thinking in terms of putting out 
people immediately like that.

Shri Yogendra Sharma: Will you
start retrenchment with the Ministers"

Shri Morarji Desai: Well, my hon. 
friend thinks that all Ministers are 
redundant.

Shri Yogendra Sharma: Many.

Shri Morarji Deaai: He might think 
that the Government is redundant be
cause it is a curb on their activities 
I canncrt help it, if that is so.

An hon. Member: There is one 
Minister for every eight Members

Shri Morarji Desai: There can be 
one for eight Members; there can be 
one for 10 Members or there can be 
one for 15 Members.........

Shri S. M. Banerjee: Why not start 
with the Minister without Portfolio 
(Interruption) .

Shri Morarji Desai: My hon. friends 
are also running Governments. Let

them apply their standards there also.
1 wish to give a certain example. Of 
course, you can cut down the salaries 
also of Ministers, but we must be rea
listic. (Interruptions). We shall see 
the results of that example. Let us 
not hear something later on that the 
results of that are bitter or wrong.

An hon. Member: You will try to 
smash it.

Shri Morarji Desai: Let me assure
my hon. Member that this Government 
will try to help those Government* 
and not try to smash 'them. It will 
be our business to see that they do 
their best within the Constitution and 
we are not going to hamper them. 
Why have we to hamper them? On 
the contrary, they will give us some 
examples it they succeed in doing bet
ter and we will certainly imitate 
them; we would try to profit by 
them and I look forward to that. But 
if they are smashed, then they will be 
smashed for their faults and not for 
our faults; it will be because they are 
not able to keep 'the honeymoon in 
which they have intered. But honey
moons sometimes become infructuous; 
that, we have seen and then divorces 
come. That also happens. But even 
there I would like to see that the 
honeymoon lasts and no divorce 
comes. I believe in that philosophy;
I do not want to help them in having 
divorces.

Shri Kanwarlal Gupta (Delhi
S'adar): Will it come in the Centre
also?

Shri Morarji Desai: Anything can
come anywhere. It is not a question 
of Centre or elsewhere.

Shri S. M. Banerjee: You remem
ber honeymoon even at this age!

Shri Morarji Deaai: I did not hear 
him; otherwise, I would have said 
something, we would have heard some
thing better.

I do not think that I should take 
more time of the hon. House because
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M>[Shrx Morarji Desai] 
there will be enough time for us to 
examine when the considered propo
sals of Government come before this 
House and then will be the time for 
us to go into these things in greater 
detail and I shall look forward to 
suggestions in the meanwhile from my 
hon friends if they have any to give.

I thank all my hon friends who took 
part in this debate for whatever they 
said because it was good that they took 
interest I only hope that they will 
take more constructive interest as now 
the atmosphere is getting more ready 
for it.

Mr Chairman: The question is:

"That the respective sums not 
exceeding the amounts shown in 
the third column of the order 
paper, be granted to the President, 
on account, for or towards defray
ing the charges during the year 
ending on the 31st da> of March, 
1968, m respect of the heads of 
demands entered in the second 
column thereof against Demands 
Nos 1 to 143.”

The motion was adopted

[The motions for Demands ‘on ac
count' for 1967-68 which were adopt
ed by the Lok Sabha, are reproduced 
below —Ed.]

Demand No. 1—Ministry of Commerce

“That a sum not exceeding 
Rs. 14,72,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
‘Ministry of Commerce’.”

Demand No 2—Foreign Trade

"That a sum not exceeding 
Rs. 13,14,12,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, m respect of 
Foreign Trade'.”

Demand No. 3— Other Revenue Ex
penditure or the Ministry or Com

merce

“That a sum not exceeding 
Rs. 6,35,66,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year endmg on the Slst 
day of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Ministry of Commerce’.”

Demand No. 4—Ministry of Defence

“That a sum not exceeding 
Rs. 27,07,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the 31st 
day of March, 1968, m respect of 
‘Ministry of Defence’.”

Demand No. 5—Defence Services, 
Effective—Army

“That a sum not exceeding 
Rs 2,25,63,67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the SKt 
day of March, 1968, in respect of 
‘Defence Services, Effective—
Army’.”

Demand No 6—Defence Services, 
Effectivf—Navy

“That a sum not exceeding 
Rs 12,98,67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the Slst 
day of March, 1968, in respect of 
‘Defence Sei vices, Effective—
Navy’.”

Demand No. 7—Defence Services, 
Effective—A ir Force

“That a sum not exceeding 
Rs 53,51,00,000 be granted to the 
President, on account, foi ot 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
•Defence Services, Effective—Air 
Force’.”
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Demand No. 8—Defence swwces,—
Non-EFFECTIVE

'That a sum not exceeding 
Es. 8,50,00,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Defence Services-Non-Effective’.”

Demand No. 9—Ministry op Education

“That a sum not exceeding 
Rs. 31,38.000 be granted to the 
Presided, on account, for or 
towards defraying the charges 
dunng the year ending on the 31st 
day of March, 1968, m rcspect of 
'Ministry of Education’ ”

Demand No 10—Education

“That a sum not exceeding 
Rs 3.9,57,000 be gi anted to the 
President, on account, for or 
towaids defraying the charges 
during the year ending on the 31st 
day of March, 1968, m rcspect of 
•Education’ .”

Demand No 11—A rchaeology

“That a sum not exceeding 
Rs 39,57,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Archaeology’.’’

Demand No. 12—Survey of India

"That a sum not exceeding 
Rs. 1,68,10,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Survey o f India’.”

Demand No. 13—Grants to toe Coun
cil of Scientific and Industrial Re

search.

“That a sum not exceeding
Rs. 5,91,26,000 be granted to the 
Presidervt, on account, for or 
towards defraying the charges
during the year ending on the 31st 
day of March, 1968, in respect of 
grants to the ‘Council of Scientific 
and Industrie] Research’.”

Demand No. 14—Other Revenue 
Expenditure of the Ministry or 

Education

“That a- sum not exceeding 
Rs 1,08,50,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March, 1968, m respect of 
‘Other Revenue Expenditure of 
the Ministry of Education’.”

Demand No. 15—External Affairs

“That a sum not exceeding 
Rs 5,52,96,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the 31st 
day of March, 1968, in respect of 
‘External Affairs’ .”

Demand No 16—Othfh Revenue Ex 
penditure of the Ministry of 

Extern Affairs

“That a sum not exceeding 
Rs 5 47,35,000 be granted to the 
President, on account, for or 
towards defraying the charges
dunng the year ending on the 31st 
day of March, 1968, in respect of 
‘Other Revenue Expenditure of 
the Ministry of External Affairs'.”

Demand No. 17—Ministry of Finance

“That a sum not exceeding 
Rs. 89,15,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the 31st 
day of March, 1968, in respect of 
•Ministry of Finance’.”
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Demand No. 18—C ustoms 
‘That a sum not exceeding 

Rs. 1,96,62,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Customs’."

Demand No. 19—Union Excise Duties

“That a sum not exceeding 
Rs. 4,95,18,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Union Excise Duties’.”

Demand No. 20—Taxes on Income in
cluding Corporation tax, etc. 
‘That a sum not exceeding 

Rs. 3,68,52,000 be granted to the 
President, on aocount, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Taxes on Income including Cor
poration tax, etc.’.”

Demand No. 21—Stamps

“That a sum not exceeding 
Rs. 1,42,53,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Stamps’."

Demand No. 22—A udit 
“That a sum not exceeding 

Rs. 6,81,59,000 be granted to the 
President, on aocount, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Audit’ .”

Demand No. 23—Currency and Coin
age

“That a sum not exceeding 
Rs. 4,39,77,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Currency and Coinage’.”

Demand No. M—Mmr
‘That a sum not exceeding 

Rs. 1,15,05,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Mint’."

Demand Kb. 25—K olar Gold Mines

“That a sum not exceeding 
Rs. 1,66,90,000 be granted to the 
President, On account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Kolar Gold Mines’.”

Demand No. 26—Pension and Other 
Retirement benefits.

‘That a sum not exceeding 
Rs. 3,07,60,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Pension and other Retirement 
benefits’.”

Demand No. 27—Opium

“That a sum not exceeding 
Rs. 2,21,29,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect ol 
‘Opiun’.”

Demand No. 28—Other Revenue Ex
penditure of the Ministry or Finance

“That a sum not exceeding 
Rs. 13,10,24,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Other Revenue Expenditure of 
the Ministry of Finance’.”

Demand No. 29—Grants-in- aid to
State and Union Territory 

Governments

“That a sum not exceeding 
Rs. 1,11,40,44,000 be granted to the
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Freskteot, on account, for or
towards defraying the charges
during the year ending on the 31st 
day ot March, 1668, in respect of 
‘Grants-in-aid to State and Union 
Territory Governments’.”

Demand No. 30—Miscellaneous 
Adjustments betweet the Central 
and State and Union Territory
Governments

‘That a sum not exceeding 
Rs. 11,57,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Miscellaneous Adjustments bet
ween the Central and State and 
Union Territory Governments’ .”

Demand No. 31—Pre-partition Pay
ments

“That a sum not exceeding 
Rs. 62,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
Tre-partition Payments’.”

Demand No. 32—Ministry of Food,
Agriculture, Community Develop

ment and Cooperation

“That a sum not exceeding 
Rs. 49.64,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Ministry of Food, Agriculture, 
Community Development and 
Cooperation’.”

Demand No. 33—Agriculture

“That a sum not exceeding 
Rs. 7,75,44,000 be granted to the 
President, on aocount, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Agriculture'."

Demand No. 34—Payments to Indian 
Council or Agricultural Research

“That a sum not exceeding 
Rs. 5,50,19,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Payments of Indian Council of 
Agricultural Research’.”

Demand No. 35—Community Deve
lopment Projects and National 

Extension Service

‘That a sum not exceeding 
Rs. 6,31,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the 31st 
day of March, 1968, in respect of 
‘Community Development Projects 
and National Extension Service’.”

Demand No. 36—Forest

“That a sum not exceeding 
Rs. 53,81,000 be granted to the 
President, on account, for or 
towards defraying the charges 
dunng the year ending on the Slst 
day of March, 1968, in respect of 
•Forest’ ."

Demand No 37—Other Revenue Ex 
penditure of the Ministry of Food, 
Agriculture, Community Develop

ment and Cooperation

“That a sum not exceeding 
Rs. 16,30,02,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
‘other Revenue Expenditure of 
the Ministry of Food, Agriculture, 
Community Development and Co
operation’.”
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BewtAKD No. 88—M inistry of Health 
and Family Planning

"That a sum not exceeding 
Rs. 11,47,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Ministry of Health and Family 
Planning’.”

Demand No. 39—Medical and Public 
Health

“That a sum not exceeding 
Rs. 6,46,61,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Medical and Public Health’ ”

Demand No. 40—Other Revenue Ex
penditure of the Ministry of Health 

and Family Planning

“That a sum not exceeding 
Rs. 24,37,000 be granted to the 
President on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Health and Family 
Planning’.”

Demand No 41—Ministry of Home 
A ffairs

“That a sum not exceeding 
Rs. 2,07,60,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Ministry of Home Affairs’.”

Demand No. 42—Cabinet

“That a sum not exceeding 
Rs. 19,85,000 be granted to the 
President, on i account, for or to
wards defraying the charges tturing 
the year ending on the Slst day 
of March, 1968, In respect erf 
•Cabinet’.”

Demand No. 43— ADMimrntATiOK or 
Justice

“That a man not exceeding 
Rs. 1,10,000 be granted to the 
President, on > account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Administration of Justice’.”

Demand No. 44—Police

“That a sum not exceeding 
Rs. 12,48,47,000 be granted to the 
President, on account, for or to
wards defraying the charges d'uring 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Police’.”

Demand No 45—Census

“That a sum not exceeding 
Rs. 32,09,000 be granted to the 
President, on account, for or to
wards defraying the charges d'uring 
the year ending on the 31st day 
of March. 1968, in respect of 
‘Census’.”

Demand No. 46—Statistics

“That a sum not exceeding 
Rs. 1,17.61,000 be granted to the 
President, on account, for or to
wards defraying the charges d'uring 
the year ending on the 31st day 
of March, 1968. in respect of 
‘Statistics’.”

Demand No. 47—P rivy Purses and
Allowances o f  Indian Rulers

“That a sum not exceeding 
Rs. 88,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Privy Purses and Allowances of 
Indian Rulers’."

Demand No. 48—Territorial and 
Political Pensions

“That a sum not exceeding 
Rs. 6,32,000 be granted to the 
President, on account, for or to
wards defraying the charges during
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the yea# ending on the 81st day 
of Bfiftrch, 1988, fn respect of 
^Territorial and Political Pen* 
slonsV*

Demand No. 49—Delhi

“That a sum not exceeding 
Rs. 11,27,44,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Delhi’.”

Demand No. 50—Chandigarh

"That a sum not exceeding 
Rs. 1,33,55,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Chandigarh’.”

Demand No. 51—Andaman and Nico- 
bar Islands

“That a sum not exceeding 
Rs. 2,10,83,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, m respect of 
‘Andaman and Nicobar Islands’.”

Demand No. 52—Tribal A reas

“That a sum not exceeding 
Rs. 7,24,41,000 be granted' to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Tribal Areas’.’'

Demand No. 53—Dadra and Nagah 
Haveli Area

“That a sum not exceeding 
Rs. 15,21,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
o f March, 1968, in respect of 
‘Dadra and Nagar Haveli Area’.”

Demand No. 54—Laccadive, Mxnxcoy 
and A mindivi Islands

“That a sum not exceeding 
Rs. 32,91,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, In respect of 
‘Laccadiva, Minlcoy and Amindivi 
Islands’.”

Demand No. 55—Other Revenue Ex 
penditure of Ministry of Home 
A ffairs

“That a sum not exceeding 
Rs. 1,32,93,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Other Revenue Expenditure of 
Ministry of Home Affairs’.”

Demand No. 56—Department of In
dustrial Development

“That a sum not exceeding 
Rs. 16,46,000 be granted to the 
President, on account, for or to
wards defraying the charges dilnng 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Department of Industrial Develop
ment’.”

Demand No. 57—Industries

“That a sum not exceeding 
Rs. 1,39,39,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March. 1968, in respect of 
‘Industries’.”

Demand No. 58—Salt

“That a sum not exceeding 
Rs. 18,61,000 be granted to the 
President, on account, for or to
wards defraying the charges dltring 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Salt’.”



Demand No. 59—Other Revenue Ex- 
pemmtuee or xbs Department of 
Industrial Development

“That a sum not exceeding 
Rs. 18,74,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1868, in respect of 
‘Other Revenue Expenditure of 
the Department of Industrial De
velopment’.”

Demand No. 60—Ministry of Infor
mation and B roadcasting

‘That a sum not exceeding 
Rs. 6,07,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1966, in respect of 
'Ministry of Information and 
Broadcasting*.”

Demand No. 61—Broadcasting

'That a sum not exceeding 
Re. 2,76,84,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Broadcasting’.”

Demand No. 62—Other Revenue Ex 
penditure of the Ministry of Infor
mation and Broadcasting

“That a sum not exceeding 
Rs. 2,07,17,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Ministry of information and 
Broadcasting'.”

Demand No. 63—-Ministry of Irriga
tion and Power

"That a sum not exceeding 
Rs. 10,94,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1868, in respect of 
•Ministry of Irrigation and Power’.”

XQ59 General Budget— MABCH 27, 1987 Get* ̂  Di«aua*o*t ,t/o6©
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Demand  No, 64—Mqrua 
Scheme

“That a sum not exceeding 
Rs. 72,53,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1908, in respect of 
'Multi-purpose River Scheme'.”

Demand No. 65—Other Revenue Ex
penditure of the Ministry of Irri
gation and Power

“That a sum not exceeding 
Rs. 3,00,58,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Ministry of Irrigation and 
Power’.”

Demand No. 66—Ministry of Labour, 
Employment and Rehabilitation

“That a sum not exceeding 
Rs. 26,27,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Ministry of Labour, Employment 
and Rehabilitation'.”

Demand No. 67—Chief Inspector of 
Mines

“That a sum not exceeding 
Rs. 16,12,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
'Chief Inspector of Mines’ .”

Demand No. 68— Labour and Employ
ment

“That a sum not exceeding 
Rs. 4,80,23,000 be granted to the 
President, on account, for or to
wards defraying the charges d>uring 
the year ending on the Slst Say 
of March, 1968, in respect of 
'Labour and Employment'."



fc6 z  D. O. CHAITRA 0, 1889 (SAKA) (Vote on Account) io6x
Bill, 1967-88 

Demand Ho. 74—Other Rsvemtis ■ * - 
n maevm or got Monanor o r  P ro o -

Demand No. 89 na'imHimnnui o r  
Divlacid  Persons

"That a gum not exceeding 
Rs. 8,99,16,000 be granted to the 
President, on account, for or to
ward* defraying the charges during 
the year ending on the Slst day 
of March, 1968, In respect of 
•Expenditure of Displaced Per
sons’ "

D em and No. 70—O th er R even u e E x - 
w aronfw a  o f  th e  M in is try  or 
L a b ou r, E m ploym ent an d R e h a b ili
ta t io n

“That a sum not exceeding 
Rs. 11,27,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, m respect of 
“Other Revenue Expenditure of 
the Ministry of Labour, Employ
ment and Rehabilitation'.”

Dem and No. 71—M in istry  or L aw

“That a sum not exceeding 
Rs. 20,78,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1988, in respect of 
•Ministry of Law’."

Dem and No. 72—O th er Revenue E x
penditure o f  th e M in istry  o f  L aw

“That a sum not exceeding 
Rs. 72,07,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, m respect of 
•Other Revenue Expenditure of 
the Ministry of Law'.”

Dem and N o. 73—M in istry  o f  P etro 
leu m  and C h em icals

“That a sum not exceeding 
Rs. 8,72,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending' on the Slst day 
of March, 1968, in respect of 
‘Ministry of Petroleum and Che
micals’.”

u ro m  an d  C h e m ic a ls

"That a sum not exceeding 
Rs. 1,02,37,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Petroleum and Chemi
cals’.”

Dem and N o. 75—M in istry  or S teb l, 
M ines and M eta ls

“That a sum not exceeding 
Rs. 13,46,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Ministry of Steel, Mines and 
Metals’.”

Dem and N o. 76—G e o lo g ica l Survey

“That a sum not exceeding 
Rs. 3,40,92,000 be granted to the 
President, on account, for or to
wards defrayingthe charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
'Geological Survey’.”

Demand N o. 77—O th er R evenue E x
penditure o f  th e  M in istry  o f  S tee l, 
M ines and M etals

“That a sum not exceeding 
Rs. 6,33,36,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
‘Other Revenue Expenditure <rf 
the Ministry of Steel, Mines and 
Metals’.”

Dem and N o. 78—M in istry  or T ourism  
and C iv il A v ia tion

“That a sum not exceeding 
Rs. 5,64,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the Slst day 
of March, 1968, in respect of 
•Ministry of Tourism and Civil 
Aviation’.”

2886 (Ai) LSD—6.
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B nuM p l$o. 79—Meteorology

"That a sum not exceeding 
Rs. 1,11,67,000 be  granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending'on the 31st day 
o f  March, 196®, in respect of 
‘Meteorology’ ”

Demand No. 80—Aviation

“That a sum not exceeding 
Rs. 3,82,42,000 be granted to the 
President, on account, for or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
‘Aviation’.”

Demand No. 81—Other Revenue E x
penditure of the Ministry of Tour
ism  and Civil Aviation

‘That a sum not exceeding 
Rs. 63,06,000 be granted to the 
President, on account, fon or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
*Other Revenue Expenditure of 
the Ministry of Tourism *nd Civil 
Aviation'.”

Demand No. 82—Ministry of Trans
port and Shipping

"That a sum not exceeding 
Rs. 42,51,000 be granted to the 
President, on account, for. or to
wards defraying the charges during 
the year ending on the 31st day 
o f March, 1968, in respect of 
‘Ministry of Transport and Ship
ping’.”

Demand No. 83—Roads

“That a sum not exceeding 
Rs. 4,86,84,000 be granted to the 
President, on account, for; or to
wards defraying the charges during 
the year ending on the 31st day 
of March, 1968, in respect of 
'Roads’ .”

Demand No. 84—Mercantile Marine

<Tbat a sum not exceeding 
Rs. 57,12,000 be granted to the

?tes?dant, on account, for or to
wards defraying the char
ges during the year ending 
On the Slst day of March, 
IMS, in respect of 'Mercantile 
Marine*.”

Dem and No. 85—L ighthouses and 
L ightsh ips

“That a sum not exceeding 
Rs. 44,60,000 <be granted to tbe- 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Lighthouses 
and Lightships’.”

Demand No. 86—O ther Revenue Ex
penditure of the Ministry of Trans

port and Shipping

“That a sum not exceeding 
Rs. 1,19,21,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the 31st day of March,
1968, in respect of ‘Other Re
venue Expenditure of the Min

istry of Transport and Shipping’ "

Demand No. 87—Department of 
Works and Housing

“That a sum not exceeding 
Rs. 8,03,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the 31st day of March,
1968, in respect of ‘Department 
of Works and Housing’.”

Demand No. 88—Public Works

“That a sum not exceeding 
Rs. 12,90,94,000 be granted to the 
President, on account, for or 
towards defraying the charges
during, the year ending op the 
day of March, 1966, in respect at 
•Public Works’.”
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D em and N o. 89-^ S rA n ox n n r an d  
PnamMa

**rhat a sum not exceeding 
Rs. 4,41,78,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the Slst 
day of March, 1968, in respect of 
'Stationery and Printing’.”

Demand No. 90—Other Revenue 
Expenditure of the Department 

or Works and Housing

“That a sum not exceeding 
Rs. 53,83,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect~oi 
‘Other Revenue Expenditure of 
the Department of Works and 
Housing’.”

Demand No. 91—Department or 
•Atomic Energy

“That a sum not exceeding 
Rs. 8,90,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
‘Department of Atomic Energy’.”

Demand No. 92—Other Revenue 
Expenditure of the Department 

or Atomic Energy

“That a sum not exceeding 
Rs. 5,36,33,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Other Revenue Expenditure of 
Department of Atomic Energy’.”

Demand No. 93—Department or 
Communications

‘That a sum not exceeding 
Rs. 4,16,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect' of 
‘Department of Communications'.”

(Vote on Account) 1066 
Bill, 1907-68 

D em an d  No . 94—O verseas C o m 
m u n ic a t io n s  S ervice

“That a sum not exceeding 
Rs. 77,84,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 81st 
day of March, 1968, in respect of 
‘Overseas Communications Ser
vice’.”

Demand No. 95—Posts and Tele
graphs (Working Expenses)
“That a sum not exceeding 

Rs. 58,54,84,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March, 1968, in respect of 
‘Posts and Telegraphs (Working 
Expenses)

Demand No. 96—Posts and Tele
graphs Dividend to General Re

venue and Appropriations to 
Reserve Funds

“That a sum not exceeding 
Rs. 6,19,02,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March 196B, m respect of 
•Posts and Telegraphs Dividend! to 
General Revenue and Appropria
tions to Reserve Funds’.”

Demand No 97—Other Revenue 
Expenditure op the Department 

or Communications

“That a sum not exceeding 
Rs. 10 5:0,000 be granted to the 
President, on account, for or 
towards defraying the charges
during the year ending on the Slst 
day of March 1968, in respect of 
‘Other Revenue Expenditure of 
the Department of Communica
tions’."

Demand No. 98—Department or 
Company Aftairs

‘That a sum not exceeding 
Rs. 8,07,000 be granted to the 
President, on account, for or



towandi  defraying the charges 
during the year ending on the Sift 
day o f March, 1968, in respect ot 
^Department o f Company Affair*’."

Dem and  No. 99— O nto* Revenue 
E xpenditure o r  tbs  Department 

of  Com pan y  A ffairs

“That a sum not exceeding 
Rs. 16,06,000 be granted to the 
President, on account, lor or 
towardb defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
the 'Other Expenditure of the 
department of Company Affairs’."

Dem and No. 100—D epartm ent o r  
P arliam en tary  A ffa ir s

“That a sum not exceeding 
Rs. 2,00,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Department of Parliamentary 
Affairs’.”

to& j D. G. MARCH

D e m a n d  N o . 101—D ep a rtm en t o r  
So cial W elfare

“That a sum not exceeding 
Rs. 5,26,000 be granted to the 
president, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Department of Social Welfare*.”

Dbm and N o. 102—O ther R evenue 
E xpenditure o f  th e  D epartm ent 

o f  S o c ia l W elfa re

“That a sum not exceeding 
Rs 1,14,22,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Other Revenue Expenditure of 
the Department of Social Wel
fare’.”

37, 1967 (V o f  on- Aacowtt) io &  
JSKU, 19674*

Demand No. IOS—D epahkm eht o r
S vn vr

“That a sum not exceeding 
Rs. 24,26,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the S lat 
day of March, 1968, in respect of 
'Department of Supply*,"

Dem and N o. 104—Sumacs and 
D isposa ls

"That a sum not exceeding 
Rs. 1,38,49,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, ih respect of 
'Supplies and Disposals'.”

Dem and No. 105—O th er Revenue 
E xpenditure o f  th e  D epartm ent 

o f  Supply

“That a sum not exceeding 
Rs. 11,71,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
•Other Revenue Expenditure of 
the Department of Supply’ ”

Demand No. 106— P lanning Co m 
m ission

'That a sum not exceeding 
Rs. 58,13,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
'Planning Commission'.”

Dem and No. 107—L ok  Sabha

"That a sum not exceeding 
Rs. 51,14,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
*Lok Sabha’.”

Demand No. 108—Rajya  Sabha

"That a sum not exceeding 
Rs. 18,70,000 be granted to the
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President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March 1968, in respect of 
*Rajya Sabbat

D em and N o. 109— S e c r e t a r i a t  o r  
t b s  V ice -P re s id e n t

“That a sum not exceeding 
Rs. 87,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, m respect of 
'Secretariat of the Vice-Presi
dent’.”

Demand No. 110—Capital Outlay 
of the Ministry of Commerce

"That a sum not exceeding
Rs. 8,18,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March 1968, m zespect of 
‘Capital Outlay of the Ministry 
of Commerce’.”

Demand No. I l l—Defence Capital 
Outlay

“That a sum not exceeding
Rs. 43,34,19,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March; 1968, m respect of 
‘Defence Capital Outlay’.”

Demand No. 112—Capital Outlay
of the M inistry of Education

‘That a sum not exceeding
Rs. 23,85,000 be granted to the
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay of the Ministry 
of Education’.”

Demand No. 113—Capital Outlay on 
the India Security Press

"That a *tun not exceeding Rs. 
7,66,000 be granted to the Presi-

(Vote on Account) 1070 
BIR, 1967-68

dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1968, in respect of ‘Capital 
Outlay on the India Security 
Press’.”

Demand  No. 114—Capital Outlay  
on Currency and Coinage

“That a sum not exceeding 
Rs. 7,54,49,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay on Currency and 
Coinage’.”

Demand No. 115—Capital Outlay 
on Mints

“That a sum not exceeding 
Rs. 14,21,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay on Mints’.”

Demand No. 116—Capital Outlay  
on K olar G old M ines

“That a sum not exceeding 
Rs. 29,84,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1968, in respect of 
‘Capital Outlay on Kolar Gold 
Mines’.”

Demand No. 117—Commuted V alue 
of P ensions

“That a sum not exceeding 
Rs. 1,19,33,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Commuted 
Value of Pensions’.”



D e m an d  N o  118— Other C a p it a l  O u t -  
w y  o r  tu b  M in is t r y  o f  F in an ce

•That a sum not exceeding 
2U 50,86,30,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of ‘Other Capital 
Outlay of the Ministry of Fin
ance* "

X07I D G. MARCH

D emand No 119—Capital Outlay
on Grants to State and U nion 

Territory Governments for 
Development

'That a sum not exceeding 
Rs 15,40 60,000 be granted to the 
President, on account, for or to
wards defraying the char- 
ges during the year ending 
on the 31st day of March, 
1988, m respect of ‘Capital Out
lay on Grants to State and Union 
Territory Governments fox Deve
lopment’ ”

D emand No 120—L oans and A dvan 
ces by the Central G overnment

“That a sum not exceeding 
Rs 1,43.71,30,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, m respect of ‘Loans and 
Advances by the Central Govern
ment’ ”

Demand No. 121—P urchase o r  F ood-  
grains and Fertilisers

‘T h at a sum  not exceeding 
Rs. 2,88,30 88,000 be granted to  the 
P resident, on  account, fo r  or to 
w ards defraying the char
ges during the year ending 
on  the Slst day o f M arch, 
1968, in  respect of "Purchase o f 

Foodgrains and Fertilisers’ .”

27, 1967 (V o te  o n  Account) xof: 
Bill. 1967-68 

D em and N o. 12 2~ -O tbbs C a p ita ! 
O u tla y  o r  th b  M in is try  o t  F ood  
A g r ic u ltu r e , C o m m u n ity  Xfennuxr

MENT AMD CoOMAATtbM

T hat a sum not exceeding 
Us. 10,55,29,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of ‘Other Capital 
Outlay of the Ministry of Food, 
Agriculture, Community Develop
ment and Cooperation’ "

D emand No. 123— Capital Outlay or 
the M inistry or Health and F am ily  

P lanning

‘That a sum not exceeding 
Rs 4,81,97,000 be gi anted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the Slst day of March,
1968, m respect of ‘Capital Out
lay of the Ministrj of Health
and Family Planning’ ”

Demand N o 124— C apita l O u tla y
in  Union  T erritories and Tribal 

A reas

'That a sum not exceeding 
Rs 6,39,98,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the Slst day of March, 
1968, in respect of ‘Capital Out
lay in Union Territories ana
Tribal Areas’ ”

Demand No. 125—Other C apital O ut
lay or the Ministry  of Hom e  

A jtairs

'That a sum not exceeding 
Rs 12,20,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending
on the Slst day of March, 
1968, in respect of ‘Other Capital 
Outlay of the Ministry of Hoine 
Affairs’.”
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JDmum No. 126—C AmAii Outlay or 
-the M n o m r  or ImnTBTvux. Develop

ment AND COMPANY APTABffl
"That a sum not exceeding 

Rs. 4,96,96,000 be granted to the 
President, oa account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect ol ‘Capital Out
lay of the Ministry ol Industrial 
Development and Company A f
fairs'.”

(Vote an Account) 1074 
Bill, 1967-68 

D em an d  No. 130—C a p it a l  O u tla y  or 
th e  M to str y  or I n d u strial  D evelop

m e n t  an d  R eh abilitatio n

'That a stun not exceeding 
Rs. 2,62,27,000 be granted to the 
President, on account, lor or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay of the Ministry c£ Labour, 
Employment and Rehabilitation’ ”

"Okmand No. 127— Capital Outlay op 
the M inistry of Information and 

B roadcasting

“That a sum not exceeding 
Rs. 1,69,18,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay of the Ministry of Infoima- 
tion and Broadcasting1.”

D emand No . 128—Capital Outlay on
M ultipurpose River Schemes

'That a sum not exceeding 
Rs. 8,16,73.000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay on Multipurpose River 
Schemes’.”

D emand No. 129—Other Capital
O utlay of the Ministry of Irrigation 

and P ower

“That a sum not exceeding 
Rs. 5,70,44,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Other Capital 
-Outlay of the Ministry of Irri
gation and Power’ .*’

Demand No. 131—Capital O utlay or 
the Ministry of Petroleum and 

Chemicals

“That a sum not exceeding 
Rs. 10,79,02,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the' year ending 
on the 31st day of March, 
1968, in respert of *Capital Out
lay of the Ministry of Petroleum 
and Chemicals’ .”

D emand No. 132—C apital O utlay or 
the M inistry of Steel, M ines and 

M etals

“That a stun not exceeding 
Rs. 34,90,92,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March. 
1968, in respect of ‘Capital Out
lay of the Ministry of 5 leel, Mines 
and Metals’ .”

D emand No. 133—Capital O utlay on 
A viation

“That a sum not exceeding 
Rs. 1,65,81.000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Cut- 
lay on Aviation’.’ ’



M, IMP {Vot* m  4po0)M& ’mu.
■wirds dcfntytng the ehar» 
gee during tfee year atodtqg 
on the SUt day o f March,

*
D w * »  N o. i M ~ O a n  c u n a
Owfcwr o f  t o t  Iflm am r or Tousm t 

awo Civil A w n a r

T h at a sum not exceeding! 
Rs. 2400,000 be granted to the 
President, on account, for or to- 
1*wrdi defraying the char
ges during the year ending 
on the Slst day of March, 
IMS, in respect ot "Other Capital 
Outlay o f the Ministry of Touxisxn 
and Civil Aviation’ . ”

D em and N o. 135—C a p ita l O u tla y  ok  
R oads

'That a sum not exceeding 
Rs. 11,85,59,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the 31st day of March, 
1968, in respect of ‘Capital Out
lay on Roads’ .”

Demand No. 136—C apital O utlay on 
Ports

T hat a sum not exceeding 
Rs. 1,89,58,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
an the Slst day of March, 
1968, in respect of 'Capital Out- 

on Parts’ .”

Demand No. 137—Oram Capital Out
la y  or the Ministry or Transport 

and Shipping

T hat a sum not exceeding 
Rs. 1,46,72,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of 'Other Capital 
Outlay of the Ministry cf Trans
port and Shipping’ ”

D em and No. 138— D elh i C ap ita l 
O u tla y

T h at a sum not exceeding 
Rs. 1,68,80,000 be granted to the 
President, on account for or to-

10?$ J>. O,

1968, in respect o f  D elhi Capital 
Outlay*.M

Dem and N o 189—C a p ita l O u tla y  o k  
P u b lic  W ork s

T hat a sum not exceediiqf 
Rs. 3,00,00,000 be granted to the 
President, on account, for or .to
wards defraying the char
ges during the year ending
on the Slst day of March,
1968, in respect of *Capital Out
lay on Public Works’.”

Dem and N o. 140—O th er C a p ita l O ut
la y  o r  th e  M in istry  o f  W orks, 

H ousing and Supply

"That a sum not exceeding 
Rs. 35,48,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year aiding
on the Slst day of March,
1968, in respect of *Other Capital 
Outlay of the Ministry of Works, 
Housing and Supply'.”

Dem and N o. 1 4 1 -C a p ita l O u tla y  or
the D epartment o r  Atom ic Ekebgy

'That a sum not exceeding 
Rs 18,18,50,000 ‘be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March, 
1968, in respect of 'Capital Out
lay of the Department of Atomic 
Energy’ .”

Dem and N o. 142—C a p ita l O u tla y  on
Posts and T elegraphs (N ot m et 

from  Revenue)

"That a sum not exceeding 
Rs 17,71,00,000 be granted to the 
President, on account, for or to
wards defraying the char
ges during the year ending 
on the Slst day of March,
1968, in respect of 'Capital Out
lay on Posts and Telegraphs (Not 
met from Revenue)*.*
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D W fflffi HO. 14* —O tjobi C m c u x . o f  th e  fin a n cia l y e a r  1967-68, b e
taken into consideration.”

The motion wat adopted.

Gmuar oir * ta  XtaMaaaMY o r  
CoMMCTWCAttOWi

"That a sum not exceeding 
Rs. 75,78,000 be granted to the 
President, on acoount, for or to
wards defraying the char
ges during the year ending 
on 31st day of March,
1988, in respect of *Other Capital 
Outlay of the Department of
Communications

1544 hr*.
APPROPRIATION (VOTE ON 

ACCOUNT) BILL, 1987.
*

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Deaai): I beg to move for leave to 
introduce a Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the services of a part of the fin
ancial year 1987-88.

Mr. Chairman: The question is:
“That leave be granted to intro

duce a Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part 
of the financial year 1967-88.”

The motion was adopted.
Shri Morarji Deni: I introduce the 

Bill.
I also beg to movet:

“That 'the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1987-88, be 
taken into consideration.”
Mr. Chairman: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a part

Mr. Chairman: The question is;
"niat Clauses 1 to 8, the Sche

dule, the 'Enacting Formula 
the Title stand part of the BUI."

The motion was adopted.

Clause 1 to 3, the Schedule, the 
Enacting Formula and the Title 
were added to the B ill

Shri Morarji Deaai: I beg to move:
“That the Bill be passed."

Mr. Chairman: The question is:
“That the Bill be passed."

Shri S. M. Banerjee (Kanpur): Sir, 
I want to speak___

Mr, Chairman: I am sorry. That is 
not allowed now. He should have 
given previous intimation.

Shri 8 . M. Banerjee: If there is no 
time, that is a different matter, and I 
can understand. But if there is t***1*. 
then I have a right to speak.

Mr. Chairman: There is no time. So, 
he may please resume his seat

The question is:
‘That the Bill be passed.

The motion was adopted.

15.48 fere.
DEMANDS* FOR SUPPLEMENTARY 

GRANTS (GENERAL), 1986-87

Mr. Chairman: The House will now 
take up discussion on the Supplemen
tary Demands in respect of the General 
Budget for the year 1986-67. Hon. 
Members who have tabled cut motions

•Published in Gazette of India Extra ordinary, Part II, section II, dated 
27-3-1987.

tlntroduced/Moved with the recoin mendation of the President
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[Mr. Chairman] 
to these Supplementary Demands lor 
Grants which have been circulated 
may, if they wish to move any cut 
motions, standing against their names, 
pass on slips to the Table within ten 
minutes, indicating the serial numbers 
•of the motions that they would like to 
move
D emand No. 1 M in is tr y  o r  Commerce

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 4,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day ol March 1967 in 
respect of 'Ministry of Commerce’.”
Demand No. 5—Defence Services, 

Effective—Army

"Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs 23,23,64,000 be grant
ed to the President to defray the 
charges which will come in course 
•of payment during the year ending 
the 31st day of March, 1967, in 
respodt of *Defence Services, Effec
tive—Army’.”
Demand No 6—Defence Services, 

Effeckve-Navy

Mr Chairman: Motion moved1

“That a supplementary sum not 
■exceeding Rs 3.97,61,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31£t day of March, 1967 in res
pect of ‘Defence Services, Effec- 
tive-Navy1 ”

Demand No. 7—Defence Services, 
Effective-Air Force

Mr Chairman: Motion moved:

“That a supplementary sum not 
exceeding Rs 6,42,85,000 be grant
ed to the President to defray the 
charges which will come in course

of payment during the year 
the 31st day at March, 1967 in res
pect of ‘Defence Services, 
Effective—Air Force’ .”

Demand No. 8—Defence Scsvicas, 
Non-Effective

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 57,40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967 in 
respect of ‘Defence Services, Non- 
effective’

Demand No. 9—Ministry or Education 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs 4,49,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of 'Ministry of Educa
tion’.”

Demand No 13—Botanical Survey 

Mr Chairman: Motion moved

“That a supplementary sum not 
exceeding Rs 1,48,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
V.u 31st day of March, 1967, in 
respect of ‘Botanical Survey’.”

Demand No 15— Other Revenue Ex 
penditure of the Ministry of 

Education

Mr. Chairman: Motion moved:

“That a supplementary sum not 
exceeding Rs. 35,95,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1987 in 
respect o l 'Other Revenue Expen
diture of the Ministry of Educa
tion'.”



I 08l D.S.G. CHAITRA 6, 1809 (SAKA) (General) 1966-67 1082

Demand No. 16—External Affairs 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs, 75,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1967 in 
respect of ‘External Affairs*”

Demand No. 18—M in istry  o f  

Finance

Mr. Chairman: Motion moved:

“That a supplementary sum not 
exceeding Rs. 12,39 090 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1967 in 
respect of ‘Ministry of Finance’ .’’

Demand No. 19—Customs

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 12,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31s't day of March, 1967, in 
respect of ‘Customs’.”

D emand No. 20—Union E xcise D uties 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs 57,90,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1967, in res
pect of ‘Union Excise Duties’ .”

D emand No. 21—T axes on Income 
Including Corporation Ta x  Etc.

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 79,15,000 be granted 
to the President to defray the 
charges which will come in course 
at payment during 'the y*ar ending

the 31st day of March, 1967, in res. 
pect o f Taxes on income including 
Corporation tax etc.’.*’

D emand No. 22—Stamps 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 32,52,000 be granted 
to the President to defray the 
charges which will come in course 
of paymen't during the year ending 
the 31st day of March, 1967, in 
respect of ‘Stamps’."

Demand No. 23—A udit 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 90,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1967, in 
respect of ‘Audit’ .”

Demand No. 24—Currency and Coin
age

Mr. Chairman: Motion moved:
‘That a supplementary sum not 

exceeding Rs 2,7B,26,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March. 1967, in res
pect of ‘Currency and coinage’.”

Demand No. 25— M int 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 24,74,000 be granted 
to the President to defray the 
charges which will come in course 
of pavment during the year ending 
the 31st day of March. 1967, in 
respect ‘of Mint’.”

Demand No . 26—K o l a r  Gold M ines 

Mr Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 15,77,000 be granted 
to the President to defray the 
charges which will come in course
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[Mr. Chairman]
of payment during the year ending 
the 31st day of March, 1967, in 
respect of ‘Kolar Gold Mines’.”

Demand No. 27—Pensions and other 
retirement benefits’ .”

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Re 29,61,000 be granted 
to the President to defray the 
chargee which will come in course 
o f payment during the year ending 
the 31st day of March, 1967, in 
respect al ‘Pensions and other 
retirement benefits’ .”

Demand No. 29—Opium

Mr. Chairman: Motion moved:
"That a supplementary sum not 

exceeding Rs. 11,45,000 be granted 
to the President to defrfey the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1967, in 
respect of Opium’ ”

Demand No 30—Other Revenue Ex 
penditure of the Ministry 

of Finance

Mr. Chairman: Motion moved:
'That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1967, in res
pect of ‘Other Revenue Expendi
ture of the Ministry of Finance’.”

Demand No. 31—Grants- in-A id to 
State and Union Territory Gov

ernments

Mr. Chairman: Motion moved:
"That a supplementary sum not 

exceeding Rs. 16,50,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
tile 31st day of March, 1967, in 
respect of ‘Grants-in-Aid to State 
and Union Territory Govern
ments’.”

Demand No. 34— Mnnsixy otF om v 
A griculture, Co m m u n ity  D eve

lopment and Cooperation

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Re. 12,34,000 be granted- 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the Sldt day of March, 1967, in res
pect of ‘Ministry of Food Agricul
ture, Community Development and 
Cooperation'.”

Demand No. 35—Agriculture 

Mr. Chairman: Motion moved:
‘That a supplementary sum not 

exceeding Re 4,00,00,000 be grant- 
ed to the President to defray the 
charges which will came in course 
of payment during the year ending 
the 31st day of March, 1967, in 
respect of ‘Agriculture’ ’’

Demand No. 36—A gricultural 
Research

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1967, m respect 
of ‘Agricultural Research’.”

Demand No. 37—Animal Husbandry 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 2,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1967. in respect 
of ‘Animal Husbandry'.”

Demand No. 39—Forest 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the charges
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wtiieh will come in oourae odC pay
ment during the year ending the 
Slat day of March, 1967, in respect 
at ‘Forest'."

SmAXD No. 40— O th er R evenue S x - 
n rarorrcn  or th e M in istry  o f

Food, A griculture, Co m m u 
n ity  Development and 

Cooperation

Mr. Chairman: Motion moved:

"That a supplementary sum not 
exceeding Rs. 40,01,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the Slst day at March, 1967, in res
pect of Other Revenue Expenditure 
of the ‘Ministry of Food, Agricul
ture, Community Development and 
Cooperation'.”

D b m a u d  No. 41— M in istry  o f  H ea lth  
and F am ily  P lanning

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 2,25,000 be granted 
to the President 'to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1967, in 
respect of 'Ministry of Health and 
Family Planning*.”

Demand No . 44— Ministry of Home  
A ffairs

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs 68,41,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
•the 31st day of March, 1967, in res
pect of 'Ministry Of Home 
Affairs’."

Demand No. 45—C abinet 

Mr. Chairman: Motion moved:
“That a supplem entary sum  not 

exceed in g Rs. 2,90,000 be granted

to the President to defray the 
charges which will come ia  course 
of payment during the year ending 
(the Slst day of March, 1967, in 
respect of ‘Cabinet’.”

Demand  No. 46—Z onal Councils 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 11,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1967, in respect 
of ‘Zonal Councils’ .”

Demand No. 47—A dministration or 
Justice

Mr. Chairman: Motion moved3

“That a supplementary sum not 
exceeding Rs. 13,000 be granted to 
the President to defray the 
charges which will coane in course 
of payment during the year ending 
the Slst day of March, 1967, in 
respect of ‘Administration of Jus
tice’ ”

Demand No. 48—P olice

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,86,85,000 be grant
ed to the President to defray the 
charges which will coane in course 
of payment during the year ending 
the 31st day of March, 1967, in 
respect of ‘Police’.”

Demand No. 50—Statistics 

Mr. Chairman: Motion moved:
“That a supplementary sum not 

exceeding Rs. 7,35,000 be granted 
to the President to defray the 
charges which will come *n course 
of payment during the year ending 
the Slst d»y of March, 1967, in 
reqpect of ‘Statistics’."
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Dx&ifND N a 51— Pmvy F rans and  
A llo w an ces  o r  In d ia n  R u le r s

Mr. Chairman: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 17,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Privy Purses and 
Allowances of Indian Rulers’.”

Demand No. 52— D e l h i

Mr. Chainnan: Motion moved:

“That a Supplementary sum 
not exceeding Rs. 2,72,01,000 be 
granted to the "President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1967, in respect of ‘Delhi’."
Demand No. 52-A— Chandigarh

Mr. Chairman: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 7,94,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March. 1967, 
in respect of ‘Chandigarh’.”

Demand No. 53— Andaman and Nico- 
bar Islands

Mr Chainnan: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 51,89,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Andaman and Nico- 
bar Islands’ ” .

Demand No . 54—T riba l A r ia s

Mr. Chairman: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 2,83,91,000 be grant
ed to the President to defray the 
charges which will come in course

of payment during t^e year enA* 
ing the Mat dqy o f touch, 1967, 
in respect of ‘Tribal areas*.”

Mr. Chainnan: Motion moved:

Demand No . 55— Dadra and Nagaji 
Haveli A rea

Mr. Chairman: Motion moved;

"That a Supplementary sum not 
exceeding Rs. 4,84,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Dadra and Nagar 
Haveli Area’.”

Dfmand No. 57—Other Revenue Ex 
penditure of the M inistry o r  Ho m s  

Affairs

Mr Chainnan: Motion moved:

“That a Supplementary sum 
not exceeding Rs 1,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end- 
the 31st day of March, 1967, in 
respect of *Other Revenue Expen
diture of the ‘Ministry of Home 
Affairs’.”

Demand N o 58— M inistry of Indus
try

Mr. Chainnan: Motion moved:
"That a Supplementary sum not 

exceeding Rs. 3,35,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of 'Ministry of indus
try’.”

Demand  No. 61—O ther Revenue Ex 
penditure op ths M inistry or Indus

try

Mr. Chairman: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 3,83,000 be granted 
to the President to defray the
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charge* which will come in course 
ot payment during Hie yfar end
ing tiie Slat day of March, 1967, 
in respect of 'Other Revenue Ex
penditure of the Ministry of In
dustry’."

Demand No. 62—M inistry of Infor
m atio n  & Broadcasting

Mr. Chairman: Motion moved:

‘That a Supplementary sum not 
exceeding Rs. 1,87,000 be granted 
to the President to defray th« 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Ministry of Infor
mation and Broadcasting’.”

D emand No . 63—Broadcasting 

Mr. Chairman: Motion moved:

‘That a Supplementary sum not 
exceeding Rs. 1,20,67,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Broadcasting*.’ ’

Demand No . 67—Ministry of Irriga
tion & Power

Mr. Chairman: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 4,72,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Ministry of Irriga
tion *  Power’ .”

D i m  and No . 68— Multi-purpose River 
Schemes

Mr. Chairman: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 26,32,000 be granted 
to the President to defray the 
charges which will come I11 course

of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Multi-purpose River 
Schemes’.”

Demand No . 69—Other Revenue Ex 
penditure of the M inistry of Irriga

tion & Power

Mr. Chairman: Motion moved:

‘That a Supplementary sum not 
exceeding Rs. 1,41,78,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of Other Revenue Ex
penditure of the ‘Ministry of Irri
gation and Power’.”

D e m a n d  N o. 70—M i n i s t r y  o f  Labour,.
E m p l o y m e n t  &  R e h a b i l i t a t i o n

Mr Chairman: Motion moved:

“That a Supplementary sum not 
exceeding Rs. 6,25,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing thp 31st day of March, 1967, 
in respect of ‘Ministry of Labour, 
Employment and Rehabilitation’.”

D e m a n d  N o. 7 3 — E x p e n d i t u r e  o n  Dis
p l a c e d  P e r s o n s

Mr. Chairman: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 98,55,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the SlsC day of March, 1967, 
in respect of ‘Expenditure on Dis
placed Persons’ ."

D emand No . 75—Ministry of 
L aw

Mr. Chairman: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 59,000 be granted to»
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[Mr. Chairman] 
the President to defray the char
ges which will oome in course 
of payment during the year end
ing the 31st day of Match, 1967, 
in respect of ^Ministry of Law*.”

.D e m a n d  N o . 77—O x e e b  R e v e n u e  Ex- 
m w d itu w b  or t h e  M in is t r y  or L a w

Mr. Chairman: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 1,44,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year end
ing the 31st day of March, 1967, 
in respect of 'Other Revenue Ex
penditure of the Ministry of 
Law'."
D e m a n d  No 78— M in is tr y  o f  M in is  

a n d  M e t a ls

Mr. Chalnman: Motion moved:
"That a Supplementary sum not 

exceeding Rs. 1,69,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Ministry of Mines 
and Metals’.”

“D sm a n d  N o . 80— Other R e v e n u e  E x -
tWNDITURE OF THE MINISTRY OT MINES

a n d  M e t a ls  

Mr. Chairman: Motion moved:
“That a Supplementary sum not 

exceeding Rs. 2,88,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1967, 
in respect of ‘Other Revenue Ex
penditure of the Ministry of 
Mines and Metals’.”

JDb m a n d  N o . 81— M in is t r y  o f  P e tr o 
l e u m  a n d  C h e m ic a l s

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 3,09,000 be 
-granted to the President to defray 
the charges which will come in

course of payment during the 
year ending the Slat d a / of 
March, 1967, in respect o f 
'Ministry of Petroleum and Che
micals’.”

D emand No. 83—M inistry or Supply 
and T echnical Development

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 2, id,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the Slst day of 
March, 1967, in respect of 
“Ministry of Supply and Techni
cal Development’ .”

Demand No. 84—Supplies and Dispo
sals

Mr. Chairman: Motion moved:

“That a Supplementary sum 
not exceeding Rs. 19,36,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the Slst day of 
March, 1967, in respect of 
Supplies and Disposals’.”

Demand No. 85—Other Revenue E x
penditure of the M inistry of Supply 

and T echnical Development

Mr. Chairman: Motion moved:

“That a Supplementary sum 
not exceeding Rs. 3,90,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the Slst day of 
March, 1967, in respect of 
‘Other Revenue Expenditure of 
the Ministry of Supply and Tech
nical Development’.”

D e m a n d  No. 86— M i n i s t r y  or T r a n s 

p o r t  a n d  A v i a t i o n

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 2,25,000 be
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granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of 
‘Ministry of Transport and Avia
tion’.”

Demand No. 87—Mcteorology 

Mr. Chairman: Motion moved:
'That a Supplementary sum 

not exceeding Rs, 16,90,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of 
‘Meteorology'.”

Demand No. 92—A viaion 

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 2,12,04,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
Mirrh, 1967, in respect of 
‘Aviation*.”

Demand No. 93—Other Revenue Ex 
penditure or the M inistry of Trans

port and A viation

Mr. Chairman: Motion moved:
‘That a Supplementary sum 

not exceeding Rs. 1,78,89,000 be 
granted to the President to defray 
the charges which will come in 
course of payment* during the 
year ending the 31st day of 
March, 1967, in respect of 
‘Other Revenue Expenditure of 
the Ministry of Transport and 
Aviation’.’*

Demand No. 94—Ministry of W orxs, 
Housing and Urban Development

Mr. Chainnan: Motion moved:
‘That a Supplementary sum 

not exceeding Rs. 1,94,000 be 
granted to the President to defray 
the charges which will come in 

2836 (ai) LSD—7.

course of payment during the 
year ending the Slst day of 
March, 1907, in respect of 
'Ministry of Works, Housing and 
Urban Development’."

Demand No. 95—P ublic Works 

Mr. Chairman: Motion moved:
‘That a Supplementary sum 

not exceeding Rs. 9,00,41,000 be 
granted to the President to defray 
the charges which will came in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of
‘Public Works’ .”

Demand No. 102—Posts and Tele
graphs W orking Expenses

Mr. Chairman: Motion moved:
‘That a Supplementary sum v 

not exceeding Rs. 6,39,35,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of
‘Posts and Telegraphs Working 
Expenses’.”

Demand No. 105—Department of 
Parliamentary A ffairs

Mr. Chairman: Motion moved:
'That a Supplementary sum 

not exceeding Rs. 1,44,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of
‘Department of Parliamentary 
Affairs’.”

Demand No . 113—Capital O utlay of
the Ministry of Commerce

Mr. Chairman: Motion moved:
‘That a Supplementary sum 

not exceeding Rs. 1,95,92,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the
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year ending the Slat day of 
lAarch, 1967, in respect of
‘Capital Outlay of the Ministry of 
Commerce’."

D em and N o 116— C a p ita l O u tla y  of 
ib b  Iwd4a S ecu rity  P ress

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 13,21,000 be
granted to the President to defray
the charges which will come In 
course of payment dunng the 
year ending the 31st day of 
March, 1967, in respect of
‘Capital Outlay of the India 
Security Press'"

D emand No. 120—Co m m tjtd  VM.uk 
of P ensions

Mr. Chairman: Motion moved.

"That a Supplementary sum 
not exceeding Rs. 64,31,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of 
•Commuted Value of Pensions’."

D emand No* 121—Other Capital Out
lay of the M inistry of F inance

Mr. Chairman: Motion moved:

“That a Supplementary sum 
not exceeding Rs 25,50,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of 
‘Other Capital Outlay of the Min
istry of Finance’.”

D emand No. 122—Capital O utlay on  
»«G rants to State and Union  T erritory 

Government for Development

Mr. Chairman: Motion moved:

‘That a Supplementary sum 
not exceeding Rs. 8,93,46,000 be 
granted to the President to defray
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the charges which will come to 
course of payment during the 
year ending the Slst day of 
March, 1967, in respect o f 
‘Capital Outlay on Grants to State 
and Union Territory Government 
for Development’.”

Demand N o. 128—L oans and A dvances 
by  the Central Government

Mr. Chairman: Motion moved:
‘That a Supplementary sum 

not exceeding Rs. 40,50,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the Slst day of 
March, 1967, in respect of 
‘Loans and Advances by the Cen
tral Government*.”

D emand No. 128—Capital Outlay or 
the Ministry of Hom e  Affairs

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs 1,72,04,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the Slst day of 
March, 1967, in respect of 
‘Capital Outlay of the Ministry of 
Home Affairs’.”

Demand No. 129—Capital O utlay of 
the M inistry of Industry

Mr. Chairman: Motion moved: 
“That a Supplementary sum 

not exceeding Rs 1,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of 
‘Capital Outlay of the Ministry of 
Industry'.”

D em an d  No. 130—C a p it a l  O u tla y  or
the M inistry of Information and 

Broadcasting

Mr. Chairman: Motion moved: 
"That a Supplementary sum 

not exceeding Rs. 86,65,066 be
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granted to the President to defray 
tike charges which will come in 
course of payment during the 
year ending the 81st day of 
March, 1907, in respect of 
Capital Outlay of the Ministry of 
Information and Broadcasting’.”

D n u n  NO. 182— C a p ita l O u tla y  o h  
'M u lti-p u r p o s e  R iv er S ch em es

' Mr. Chairman: Motion moved:

“That a Supplementary sum 
not exceeding Rs. 3,60,98,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1907, in respect of 
"Capital Outlay on Multi-purpose 
River Schemes*."

D em an d  N o  136—C a p it a l  O u tla y  o r  
the M in is t r y  o f  P etroleu m  and  

C h em icals

Mr. Chainnan: Motion moved:

"That a Supplementary sum 
not exceeding Rs. 5,86,44,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect o f 
'Capital Outlay of the Ministry of 
Petroleum and Chemicals’."

D em an d  No. 140—Other C a pita l  O u t
l a y  o p  the M in ist r y  o p  T ran sport 

an d  A v ia tio n

Mr. Chairman: Motion moved:

That a Supplementary sum 
not exceeding Rs. 5,60,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1967, in respect of 
Other Capital Out’ay of the 
Ministry of Transport and Avia
tion*”

D e m an d  No. 145—Ca p it a l  O u tla y  on
POHB AND TSUMOUMCS NOT MET R O M

Revenue

Mr. Chairman: Motion moved:
“That a Supplementary sum 

not exceeding Rs. 11,82,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1907, in respect of 
'Capital Outlay on Posts and Tele
graphs not met from Revenue’."

Shri K. P. Singh Deo (Dhenkanal):
I beg to move:

'That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 16,50,00,000 in respect 
of Grants-in-Aid to State and 
Union Territory governments be 
reduced by Rs. 100”.

(Desirability of more Central assist
ance to the State of Orissa to meet 
the drought situation in some dis
tricts there. (15)]

"That the demand for a supple
mentary grant of a sum not ex
ceeding Rs.v 4,72,000 in respect 
of Ministry of Irrigation and 
Power be reduced by Rs. 100” .

[Need for flood protection embank
ments along the Brahmani river in 
Orissa. (29) ]

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,39,35,000 in respect 

o f Posts and Telegraphs Working 
Expenses be reduced by Rs. 100".

[Working of Post Offices in the Orissa 
circle. (34)]

"That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 36,65,000 in respect 
of oapital outlay of the Ministry of 
Information and Broadcasting be 
reduced by Rs. 100".

[Desirability of establishing a short
t oave transmitter at Cuttack. (86)3
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Cut motion No. 15 relates to 

grants-in-aid to the States and Union 
territories. The Demand to which it 
relates does not provide for any Cen
tral assistance to the State of Orissa, 
to meet the drought situation in some 
districts there.

Since 1955, Orissa has been ravaged 
regularly but alternatively by floods, 
draught and famine. Last year, that 
is, during 1965-66, this drought took 
on a very serious turn. But the blame 
was put on Providence, as usual, that 
is, the monsoon. Actually, it was due 
to the callous and indifferent attitude 
of the State Government and the Cen
tral Government who thought and 
took it for granted that there 
would be late monsoon and every
thing would be saved, therefore did 
not give much thought to such impor
tant measures as relief measures, 
measures for combating famine and 
scarcity conditions as well as public 
health and drinking water facilities 
The result was this man-made famine 
because of which lakhs of people had 
to suffer.

If you will remember, Sir, the Op
position had repeatedly brought this 
to the notice of Government of Orissa 
and India since October, 1965 and had 
requested for giving timely relief 
measures. But the people werfe denied 
of the;e relief measures till March,
1966 I urge upon you to see that the 
same history is not repeated this year 
too, because Orissa is again drought- 
stricken.

But I suppose the out-going Minis
try did not have the time to inform 
the Central Government of the actual 
position, as I could gather from the 
hon. Minister's reply a few days ago 
on the floor of this House, where 
there was no mention about Orissa 
as one of the drought-stricken areas, 
or of the districts of Dhenkanal, 
Phulbani, parts of Cuttack district, 
Ganjam. Sambalpur, Balasore and 
Puri which have again been drought- 
stricken this year to the extent of 
about 60 per cent or more.

Sov t would urge that Central 
assistance which is badly and urgent
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ly required is given to this State 
irrespective of the political afflliatiea 
of the State Ministry.

In September, 1986, about Rs. M  
lakhs had been sanctioned to til* 
Government of Orissa for provision 
of drinking water facilities, but the 
amount had been sanctioned only till 
January, 1967. Unless the level ot 
water goes down, the digging of wells 
cannot be undertaken. The Revenue 
Secretary and the Special Relief 
Commissioner had come to Delhi in 
this connection in January this year 
and had requested for an extension 
of this assistance till the end of 
March, 1967 but that had been refitt
ed Now, the present State Govern
ment, within a few days of their 
coming into power, have to under
take the serious and onerous duty of 
continuing the relief measures with
out having the adequate finances.

1 urge upon you to see that Cen
tral assistance whicflh is urgently 
required is given to Orissa

1 come to cut motion No 29, con
cerning the Ministry of Irrigation 
and Power As you know, during 
floods, the most fertile lands growing 
rabi and khanff crops are the first 
to suffer due to sand-casting, which 
makes the land useless for future 
cultivation resulting in unavailability 
of productive cultivable lalid which 
in the long run hampers production 
which is vital to our economy. So if 
flood control devices like permeable 
screens and embankments are built 
along the banks of the rivers Ramiala, 
Brahmani and Sapua in the Denka- 
nal district, more than a lakh of 
acres could be saved from sandcast- 
ing, as well as silting of the river 
beds, due to soil erosion which results 
in loss of water potentialities.

During the Third Plan, thes* per
meable screens had been sanctioned, 
but for some unknown reason, after 
a few had been taken up, thev were 
dropped I u rn  uotm vou to that 
these permeable sereins which had 
been sanctioned durin? the Third
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Plan may be completed during the 
Fourth Plan, for which Rs. 26 crores 
aw  necessary during the Plan penoa 
in Orissa but only Rs. 3 crores have 
been granted.

I now come to cut motion No. 34—  
Posts and Telegraphs. As regards 
the working of post offices in the 
Orissa Circle, I wish to bring to 
Government’s notice some of the 
crying needs of the post offices in the 
Orissa Circle, specially in the districts 
o f Dhenkanal and Kalahandi. Firstly, 
even those post offices which have 
the status of head post offices are 
now functioning in rented buildings, 
paying rent to the PWD. They are 
badly in need of remodelling, addi
tions and alterations. There is also 
need for new construction as the 
P. & T. Staff are without any quarters 
and have to live like gypsies. In the 
district ^headquarters; of Dhenkanal, 
the head post office has no space for 
transacting postal work like stamp 
vending, public counter, telegraph 
and public call office. Similar is the 
case with post offices at the sub
division headquarters of Talcher, 
Athmallik and Kamakhyanagiar and 
Athgarh.

Also in the mining areas of Talcher 
Thermal and the NCDC coal mining 
areas of Dera colliery. South Bolanda 
and Deulbera collieries, which are 
developing rapidly. The public in 
General, the State Government and 
the Central Government officers and 
the employees are facing a lot of 
difficulty in transacting their postal 
business due to shortage of hands. 
Even though postal business is 
increasing, there are very few people 
to run the post offices and sub-post 
offices there. I would urge upon 
Government to see that this question 
of paucity of staff is given a thorough 
look-up and necessary action taken

Fourthly, due to late arrival of 
trains, the districts of Dhenkanal and 
Kalahandi are getting their mail 
after 3 days and at 9 O'clock in the 
afternoon. They have to clear their 
audla by 8J0 r.%L, that fs, within 1|

hours. This causes great inconveni
ence to the public as well as to gov
ernment officials who have no chance 
to reply to mails by return of post. 
So I urge upon Government to see 
that mail motor service is introduced. 
This will facilitate early delivery and 
late clearance.

Finally, since Government are lay
ing emphasis on austerity and effici
ency, I should think that a new 
postal division requires to be consti
tuted comprising the sub-divisions of 
Dhenkanal, Kamakhyanagar, Talcher, 
Angul, Athmallik, Rairakhol, Jajpur 
(of Sambalpur district) and Athgarh 
(in Cuttack district) having its head
quarters at Dhenkanal. From the 
geographical as well as administra
tive points of view, this will be a 
compact division affording easy 
transfer facilities and also minimiz
ing government TA bills and increas
ing efficiency.

Finally I come to my cut motion 
No. 35, provision of a short wave 
transmitter at Cuttack. The present 
medium wave transmitter which is 
at Cuttack is hardly powerful enough 
to be audible to more than 75 to 100 
miles, thereby the districts of Keon- 
jhar Mayurbhanj and Balasjre are 
being left out. Moreover, because of 
this weak transmitter, two relay 
stations, one at Sambalpur and 
another at Jeypore, had to be con
structed, but still it is not audible 
throughout the State. It increases 
the establishment cost, but does not 
serve the purpose. So, if a short 
wave transmitter could be installed, 
it will not only cater to the entire 
Orissa population, but also to the 
lovers of Orissi music outside the 
State.

If I could go back to the old 
Kalinga days, which was the name 
of Orissa, which had spread its cul
tural influence through constant 
trade and commerce in the far eas
tern countries such a* Java, Suma
tra and Cambodia. The same cul
ture i* retained in those countries
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tShri K  P. Singh Deo] 
•till through dance and music, which 
are so akin to Orissa.

Moreover travellers and friends 
who came from those countries to 
India take great interest in Orissi 
dance and music, which were also 
exhibited a few days back in Delhi. 
Moreover, the Government of India 
is anxious to develop friendly rela
tions with all countries, more so with 
the countries belonging to Asia, 
which are our neighbours. So, the 
establishment of a short wave trans
mitter at Cuttack would be the most 
economic way of serving both the 
purposes. But if there are any diffi
culties in obtaining permission for a 
Short wave length from the Inter
national Board, a medium w » v *  
transmitter of more than 100 KW, 
say 1,000 KW, will serve the purpose 
partly.
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i f  q w n T T  %  art s re rc  $ , tit  « jj*t  
| faftm | **  «nsFff vt *  v*  
mtir im f t  ? $& * $  «rrfe 

% f?r$ ftw tit to t? t  | 
< r

f?T*rfflT ^  t f f c  f W  tit *  V T
*  f T C & i f  tit t itt  SfcTCT a rrrif, 
* * r » r f r a r e f t ^ T t R R r n r ^  i q fir  
^ ^  TPT T ST̂ t ^  ?ft 5m |
f a  srwfinsrr f t
amnrT 'rftr aft «nfin* w  < 
i * n ? f t  $  f i r j w  ^ n f t  f w t  *  $  
<n%*fr i

li.Ot hn.

[Shrz P. K. Deo in the Chair]

tcv «ftx wm TOflOP? $  *RPIT 
^r^rr (  i ^  ^  m r  «  <m
<wr$ % fifjjR tor % skt %*»
T O R  « m r  q f  g i r c *  t i t  w  
* t t  t it *  t o T f c  f c t o f t  w f f  % f f m r  
% « i ^ » f t  u f i r t » r  tit  4 t « f e t n %  
i t w r  q t f f  * t  « t t  f V  f t p *  
<t%Yirfrii artf 20 s%*w *ft TO* 
Wiff t a r  g f  (  $ % * w r c ? f  i f  «n p rw
<t forffr WtfiRT tit *T^ftl 
fa jR  T O R  «n^ft «ft f«F fir^R

w f t  c r y f f 5 f  * * m tit ft*m
tit *1$, Wwr fcff TOR SRT
w f r r  w r o r  * o t  | ,  f i r ^ R  t o r  
tit w ^ f i w r  wt|ianr«m<Mt 
f a i r e n * * ,  w u r t f  i f * * i w f l w f t  
I  Arft|iT t o u *  V f % f n x « r

w (  fv«nn*r>ifr f w % ^  wta^rr 
*r*frartf i tf* m # Jft^ r TOfiwrar 
*vr^ar jf  f t r  w  w f t  i f  fira fr  q v - i ?  
srer S i t t c t  *?? s r w « r a r T p t  
»fk wnr «Wt % ^  tr t  anner
v t  ? jfh ro  «rr ft? «»r  w t  2 E 
srfOT % tit ^  t  vt
in»Rr fi*rf?r ’TnTT htW  *ftr 
^ft tRi% *r vrfmff ^t wr$hft i 
?ft W  3PJT5 t  f t r ^ T O R  W 
w«s wtotot ^ wr^p rn̂ r fr^R 
t o r  % i r t  ait arrar
t  ft? ft fR  ̂  vt
*tfar tit fs^nRr i t  im ,
^arrm *r*n*rtit
fPT% «ftfer t f t  *T «WT Jf^T
^tm ? im  ^  v t ^ s r  ^  *rt* 

v t  «iterwi|^rtT tR r v tT n r ^ t  
«ftr eRpr f^R rnr 
vfrtr ^  ftr w m  tit fi*qfe *r 
9HRT ^  ftiTj 'Wit w rt ’pht 
l^ rv t  TT*nr *rrffo %fŵ r 2 t« rtt 

f t  T f t | l  WTVRW fiPJT 
«tot |  ? jEw t if f in f t  v r’mft’ 
^tarrW t irro r if  »ft«wm
q*aT 1 1  ?ft aft ftq% |  «it 
q rE a f tw  |  a s  q r  ^  «t«t% % 
vr*r sr^f vrcrr i ^ftft^nflw

ft? ar?t H^H«WTW 
^  xflTfwfir v t  ^ flv n r 

«mr «frc wf t»?7% « r  wnlr ^if- 
^ tit  «rrff if qP»r» tit*  y t  
ih ^  tit fT PfRt*r ftsrr anw I
<to ^to t e  tit* i j « r  n * im r ,
*ftw % 11W  % WHW 'W f  
v r ,  ^ n |  « r t « r f 5 n r  qtar i f  ^ f  q r  f t r t t  
t j ^ r i f ^  ^m fR  < r m nw  f tv  
inrrf awr tit*  s r f t  f ^ t  tit*
SIVT W IW F W lf  % ftP{ <J5I%
w r  i «mr PcWt virasr % wc 
itW M t  « i f ^  f »
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f t  i w  « w r ^ |  
W r  $ r  ftnrmriRT-
w v n >  * t f a f i  * P  m t r  t v $ t ? r t  w > t  

e ^ n r o r v f t g r r  t #  $ ,  * t * T  q s t a r ,  

<lr%g, wr^ f l q , f f c j s  «nfe,
I*r vnff farj <jaft q?r «%i«rarr 
« r n r  I  f ,  w t t  ^ c f r s r r  f r ? n  t ?  w r

*  mfH frctfY
*  *amr Ifrgww % *ra5tcrcf%
t e r  * r $ f  * f lr  g r r  * r e s f t  ?  i f ^ n t  ^ n r a r  

m  *TcT5w t̂*iT— fa^Fr *sr
&  ^ r r t r i t  f a f o f f  $  !  3 R  f a ^ f t

f s t  w  « m r c  |  a t  ^  %  f a ^ t f  

%  * r r a r  ^ f h r  %  a i t  * f u t  ^  f ,  %  

3 ? ? t  f ^ r  * r a r r a * T  * f r c  s s r t n  w t f p t  

* p ftft?r^ 5 ra T T 5 T | , J j f ^ r i r d  
* * m  ^  ^  s r r  T f V  t  i

s f t r  t f t  s r ^ r  f l r >  * r n r ^ r  |  i  « n f t  

f a ^ r  * r e f r  * f t  ^  * ? ^ t  f a r  * H  5 * r  

c T p f  t o t  |  « r k  ^ r  %  f o r e T

Mil̂ «|| I %ft>*T fi1 ÎfT MiH*if
m w  f  f t r  m a r  p n  n w r ^ r  |

$ W T  W F P T  q r  9 0 0  w i t  

*ft*T I, TOT fo?T *tfft Hf HT3T
1  %  % $  9 0 0  W K 'I ^  T T  u y v t o t  

f [ t  ?  % F * f  K Z T .  f i t  ? m f

tt wnz «it *ftr 3*r if
i r e f f  v t  s T f a w  f i w  |  f a r

I* 5Rf % TOT TO $Fn 5RT W?fe 
*rti %i\T 3̂ FT tlfiw S[*IT% if iRT 3TTCT—

% i * d w r <  * f t r  t t  j t ^ t t  |  i

% m  $ T O T  O T T  %  * t  B H s f f o

^  %  f s n t  i * r  s r c r  ^  w r o t  n f t r f i r

.-^ -»v ■ ̂  * v ^  f N- .A. A-AW'l̂ ii mR f^rt WXTWrt *F *U îmT
frt Sjn w nr | f«P vmrr ga^rr «ftr 
m  a r t  f a v ^ n a ^ l  | ,  v « z h k

^  t^f t  3WT F ^ t?n a 5 fNr
v n  i

«r1v  <ntr ^  '%*%

^  «f> ftr fn jt  ^  I « i  ^
firer «wft ^ <rvtt  |r
f  it if ^  uw ilf H g?r:
3SHT MT̂ TT j  I ^  9 •TĤ rT WW |»
^  « r  y t r t  *rpjjff % % *%*t o
t#  i ??r if f^ r r  Wr ^  
^  %arefl i t  «ft ft: wnr Pm  ^hrrmr
tf — Ĵ r 3T¥ Trtrift
rr  farsp f W  «rr %ftr «n ft?

fatft | ft» ?Tf ?fT^R ara% % qflT 
v^nft vr gprfsr szttt arnnn 

^ r %  f c #  w f s r w  « F t  ^ rr T f t  |  ^  a f t  
m f a m  « f t  ^ r t  s r o r  ^ ? it |  « f t  f r  

eh* % % ir^ t ^  sqm r ^  
<tf9frvT Ff^ar ani^ ?ft n t |
5,41̂  aft ^ r if jfti % ^ -“■^Mr?

gsr *pt feTT W  | ft?
«rrr % ’k  vt vfy ^ fm fr  ftr?r amnfr 
v k  i " ?  jfwnft 'tk aft i «rd» 
65 ?frer ^t ^rfrr fa r  «tt ^ w t  ^  
v tt?  ̂  wfev xwv ̂  wctitt arnniT

gq-SWH #sft !WT ftm w it («ft
ifmnft ) : fiRRT ?

rjtp ^rctf T̂ 
73W ^  ^TOT aiWTT I 1f t  SIUR *Rft 
Tt f%H t̂ M t  «ft fftT 9 TO*** *Ft 
t ^ u t t  «ftr %m^ft ^t «ft f*F «mr 
?nft W3?rra1 ^  ^sn: ^r^tfT rr
SWlftRT *  ^ tf^ t st-MTT *rft% % 
«i?n^r armuT i
5Tr% fTvT *T?ft ^ ^  ^  JrrHt 
13 »n^ ^t «T| ^  ft^  cnft«r *m 

^  t  . . .
Mr. Chairman: 10 minutes are be

ing given to each Member.

eft m  f t n t f t : t  ^ n r  »i t  ! f f f  itHT 

(  1JF vt «ft«FT 5ftWt I wprw
Ŝ BT
fir  w t*j~*s «wrr «if8T 1 1
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Mr. caudnua: Every Member it 
being given 10 minutes' time. So 
kindly be brief.

«ft *n£tw . .

Shri M m rji Desai: If you give
me, I shall take notice of it.

1 __*». ^ . .. _-r» .
•ft Wt tWCT : tTRTTicT *JfW l 

13**TT# % *TFft 5?T^ f*TCT *fcft %
fS % % «T f3  afcft vteuiwW «ft
* tft 3 T f  f*TT t f k  * £  V™S w
ĵTRrtsfT 3ft v d s  65  *rra w t  «rr 

«RTT *PT 4 0 -4 5  T f  W  | * 
ap* **T % apnTT |  rfT ^

*?t STTCT ffcfT | I *ftT 
fTptf % fstf- C * f? ft  | f a t  ?Tft
^ ?ref I? w e n r t  % ’pnr

f t  arft f  ?ft arta f t f t  
*ftr oft srW fu fr  |  «pt ht ?ft sftspft 
?r q ^ r  fJT ^rr ;*rf^tr jit ^r=Ft t o t  St
fllcf H3TT ^fft ^Tffpt I

i f  s s r t ' *  i v* sppit %
T ^ cft SHRfR ift $  ^  E ft t 1  ^ w n r o fr  

*f>T w p  * t  s s to t  m vtn. *Ht 
*r?j ,f̂ T «rr f% ff%»T w-wfaw % 
ffITT faf̂ T̂m'TT 3PT ̂  Hwfc'

37^ if *tf * !ft  W  %  «** faafr «?T if 
flFFC F̂T *rm  ft*TT HTTT TUT 

ffO T  * ^ f t  I qft
m r W  «F*pft

HT*T !RTT f W  *PTT f% faRt T ^ f t  
«FT ^ B T  % SJITqfR T*ft «ft SH F*
^  *rr i tftaft ^  «nn% *nr wf 
V**Hl VT5TT ■ft I ?TWT WTT *51 M ffll
^ rr  f*nft w fa  f t  *r£ |  *ftr to  % wrw
T O  V t  i r r f t  * f t f ? T  * f  W f W # * T  ’ P T ' T T  < T S T  I

m* a r ia r fro  *rer ^ t  w i * f t  
|t Tft t  f e  3 f  ̂ t gyrtr | t o  %
V F r fu m - W 8WIT fa f w ff  F

wrtt s|Wf f?» irtrt w h rP w  ^9r
IW fe  V T  1T H T  f  I

mft <nft Em ifeft ^ *pt fwror 
^  5^ *Pfr ftr * ft  tft w i m  v r f %
ITTT ft VTVTT >HW «Rf VTRft  ̂ I 
% *m  fsRT *f«ft It *f*T ^TfcU Jf 

aft F?T ?ftT ^ ff qtTT % f  WT 
wtr*T % vit2fT?ft ^ r | &ff t  

wt %?tt if srtc | ?ftr f*rft ^ r tt 
HTtrrnrr ?fWf % t^rr ?ft»ff
t5rc ^fonff if srtr ^ r  3f aft «f?tt | 
t o  s*t ?ftr »ft wf b t r  §  i t o f t w r
«FT WW 55TTT 5ftftr^ I g w f i w  fvT5T? 
*Pt aft ? R ® rrf m  ^ R t  ^ r e m t  W ft 
fiRcft | «ftr rw fiq w pft % aft 

%, t o t  S  ^ t  
aft ^ r r  fTR̂ TcTT f̂?TT P'TvRTT J ,  ^ r o n f  
Praift |, fircTcft | ^  wf
5?RT sp̂  I ^  5Rt# ^ $3
%■ art T R g f l  t ,  W T ^ ft  « i s r f  ^  3TT% 
w a rfT f aft tn «w »n  t  < ftr t  t f t r  
^  wf wf ^ arc % « r?^ rm»' | m  
« n t w ^  f  T O v t a f t i r m v f t » f h r v f  f  
t o  ^t wf 5?m  ^  «ftr % 
>RFPf T t  I T O t  a r t #  t o iO  
s f M -  j f  f  *FjT»!T %  ? *n ^  ^  *TT^5ft 
W M fitft v t  aft |  f f t r
aft w t  ^rfERT f  T O  ^ t  aft c n r e ^ {  « f t r  
^ R rm rr f w f t  | ,  w*T5rT f f t r  »fte r?H ^ t 
fifvRft t , ^ j f  ^t «Ftf ^  %■ f<t #  
'd fl+ l #t*Kd VTT i j f  4dl<7 trftr p r t t  
f t t F R t  »Sf ^  i f  m f^rf?T f , ^ r  2r 
w r I, qjit^rRqr Jf w  | 
tftr ^ r r  if «rt f ^ r  | t o  vi fww
faRT Ji’^r ^  ^TFt ifN?T f*(% ?R

% ?rm% t#  i

^aw 5*r* *»ff vt fwmr 
«fet $  f»rr 1 ^  ^ ft i f M r o :  
tot^ it xfa w m r d % ^ i f  w a r  
jPw t ^  ftra^ jnrHndt̂ r iir  | t
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[«fr frr*r$]

i f | ?  H5«rnar j Pw t t t  
%  ^ r t h r  ^ i r  |  % P f t  w a r  i * r  

t f  f a r c p f r  i n f t f v  % ,

i n m m i T  |  J p R T  %  f i R f t  i f t  % t f t

%  f W V  I  * ? T $  T $ T

f ,  ifar %*<r ^tw reift $  ^ r r  f r
V*flO VT fa t  sRT *T <id<*Ki

I i ^  far$*f *  9RT | \
fam *rcft *?t jp ro?  ?t*p^i 

v t v 1*-1̂  ®r i $  ^
T ^ r  £  f r  * t  * f t * f t  v n R T f y  

«ffc «r# *r * fk  »rcta ^  v r ^ f t  
* f k  « r #  i r ,  « p t  ? f t  * r t

f t  * r f f  t o t  v f t f N >  s r n r  f * r e %  

f m  ? r r s f t  t r f i R f r  t f r « m r v f r  ^

I  ?ft p fd «<  %
3  f t  ?r^ fr^rr, *ft

* fa v m rtt|  ^ arvt 
t a r w ^ m T  s f r  $ j f t  ^ f r  * $ 3 i ?

*rv «*rrwPF5ffR f  
*rff w f  rntit f ,  ^ r  crenft

$t«ft i ^  *rnrr | f*F f̂ TcT
#sft aft <pt*tt warr tar *nr«r
f»T îcfl ?T €7W I

Mr. Chairman: Anybody from the 
Congress side would like to speak?

Shrl Bedabrata Barua (Kaliabor): 
Sir, I would like to speak.

Shrl Nambiar (Tiruchirappalli): 
They have not got any cut motion to 
their credit.

Mr. Chairman: They can take part 
In the discussion.

Shrl Bedabrata Baraa: Mr. Chair
man, Sir, on the discussion on the 
Supplementary Demands for Grants 
and the cut motions for ■ reduction 
o f expenditure, X want to place be- 
fore the House certain general finan
cial attitudes that we have to com
promise with. In view of the ▼**?

complicated situation that we have 
faced, a complication that has been 
imposed upon our country by a food 
situation where, though we had in
creased our production by fifty per 
cent in a decade and new land had 
been brought under plough, we have 
found that the food crisis is such 
that the shortages that have over
taken us have not come to an end 
and even though the country has 
done much better in the matter of 
production of jute, sugarcane and 
other things the country is not, tak
ing all these things together, advanc
ing towards self-suiflciency in the 
matter of food

Therefore, the moot question would 
be—it is not a question of criticism, 
it is not a question of finding fault 
here or there—a general awakening 
in regard to the basic factors of 
fertiliser and water. So far as fer
tilisers are concerned, the present 
Budget has brought about a proposal 
that we should increase our fertiliser 
production, increase our available 
water supply and increase our irri
gation potential. The National Coun
cil for Applied Economic Research 
recently found out that this question 
is not one of finding out how to in
crease our irrigation potential but how 
to utilised the available water. Only 0 
per cent of the river flow is being 
utilised now for irrigation purposes. 
With that 6 per cent which has been 
utilised 4.5 million acres of land 
could have been irrigated with the 
available facility for irrigation, but it 
has not been done because of the 
resistance from the peasants. They 
are unable to utilise the available 
water because of unwillingness or 
fheir inability to pay the money for 
it.

So it becomes a question of advan
cing in a direction, in an atmosphere 
o f previling inactivity on flu  p u t of 
social leadership that goes through
out the villages. This leadenhtp 
forme the rank and file o f an oar
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parties. Therefore, it becomes a 
question of constructive endeavour 
In which the whole nation h»s to 
participate.

Naturally, a Budget would be a re
petition of many facts that we have 
confronted with and, sometimes, we 
have failed to carry out. The ques
tion of inflation has been brought be
fore our eyes. ~It really appears that 
India today is in for a period of ser
ious inflation. If we are to confront 
this position, if we are to offset this 
trend towards a serious inflation cer
tain measures have become essential 
for our country.

This period of serious inflation can 
be countered only if the deficit finan
cing that is revealed at present to be 
o f a very great extent, an extent 
which we can no longer ignore, parti
cularly when the responsibility of 
ruling the country has to be shared 
by the representatives from all sec- 
tions of the House, that is reduced to 
a great extent, it is essential that 
we take a more stringent attitude, 
this House takes a more stringent 
attitude in regard to the wasteful 
expenditure and also the natural 
tendency of the various States of 
India to go on spending money even 
when the question of resources can
not be individually faced. So, the 
question of deficit financing becomes 
the first principle of monetsry policy 
because, so far as our country is con
cerned, or for that matter any coun
try is concerned, we will have to face 
this question, that monetarily consir- 
ered, when we go on increasing the 
currency of a country and production 
does not increase in the same rate, 
there is bound to be 'pressure upon 
the currency system and prices 
would rise. TUe again bring us to 
the whole question o f planning and, 
I have no doubt, that financial" dis
cipline would inform not inly the 
States but it would also Inform the 
CentrA Government and our indus
trialists, our governments at ffie var

ious States led by the opposition. 
Here I am constrained to refer to 
the particular report about Japan 
where when the allied powers occu
pied Japan they went to see the fac
tories that were producing aeroplanes 
and war goods. They were surprised 
to find that the factories were first 
class but the buildings were not first 
class, they were ordinary buildings. 
So, the question of financial disci
pline should engage the attention of 
the Government, which means the 
removal of corruption and implemen
tation by a set of social workers.

Shri Masani, an hon. Member of 
the opposition, said that it is a ques
tion of thinking in terms of State 
capitalism. We have got only one 
issue before us. We have not got 
enough social workers and the few 
social workers that we have got 
have to be paid, which means think
ing in terms of increasing the gov
ernmental machinery or proliferation 
of government machinery. That has 
become necessary because at the 
village level and the State level we 
require thousands and thousands of 
social workers who would carry 
through the country, who would mo
bilise the country with their dyna
mism by putting their heart and 
soul into the work. That becomes a 
very difficult problem and their hon
esty and their integrity becomes a 
question of national consensus by 
all acting together. So, we want a 
cadre of social workers.

It is not a fact that India is the 
most taxed country in the world. 
Under the British tax system, the 
estate duty in Great'Britain would 
wipe out any property in two gen
erations. We have not got that r*t* 
o f  taxes 1b India. Hhm w ont part of 
our taxation system is that it Is very 
easy to evade taxes. It should be 
our m tfa—i endeavour to ensure 
that to the extant it is possible for 
us we see thaf the evasion of to* 
Is stopped.
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[Shri Bedabrata Barua]
We, therefore, request this House 

to consider in terms of aa era of co
operation, an era in which the fra* 
strated efforts were not always lead
ing to success in politics but an era 
in which the whole country could co
operate together in the creation of 
a better country, in facing a very 
complex situation, a situation made 
more complicated by the regional 
pulls and by the centrifugal forces 
working in various parts of the coun
try so that there will be national 
regeneration.

Shrimati Snseela Gopalan (Ambala- 
puzha): Sir, I move:—

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 16,50,00,000 in respect 
of Grants-in-Aid to State and 
Union Territory Governments be 
reduced by Rs. 100”

[Discrimination shown tn providing 
grants-in-aid to States and the 
wasteful expenditure in Union terri
tories to perpetuate centrally sporv- 
sored Governments (12)]

In allocating funds to the States 
and Union territories, the Govern
ment has not taken into consideration 
the demands of the various States. 
In the previous Budget there was a 
provision of Rs. 47 lakhs and nobody 
knows how if was spent last year. 
Generally, the Government gives only 
a report how the amount is spent but 
the actual work done is not given. 
This year also they have asked for 
Rs. 85 lakhs for the settlement of 
landless labourers, but J ask whether 
we have surveyed even the waste 
and fallow lands which are available 
in our country now. 20 years have 
elapsed since independence and it is 
a pity that so far we have not even 
been able to survey and find out how 
much land is available in our country 
for cultivation. How are we going to 
solve our food problem then? We are 

for food from outside and we 
are not in a position to cultivate our 
own land which is there in our coun
try. We are depending very much on

foreign loans, on dollars, for feeding 
our own people. The cultivation of 
waste and fallow lands is absolutely 
essential as far as Kerala, West Ben
gal and other deficit State^ are con
cerned. Unless these waste lands are 
cultivated, the problems of the States, 
like Kerala and Bengal, cannot be 
solved

1 want to pomt out that the prob
lem in Kerala and Bengal iB very 
much acute. The food position is  
Kerala is very precarious. Kerala is a 
deficit State. We are producing only 
cash crops in our State and we give 
one-fifth of the total forgein exchange 
that the Government of India is earn
ing, but we are not provided with 
food. Even now the Government o f 
India has not supplied us the promis
ed amount of ricc. The food position 
m Kerala is very bad. In Bengal 
also the food position is very bad. 
How are we going to solve this prob
lem if we are not going to cultivate 
our fallow lands in the country? The 
Government is simply saying that the 
Food Corporation of India has failed 
to procure sufficient quantity of rice. 
The Centre should have taken dr&stie 
measures to do so in the past How
ever, the Government has not even 
fu’fllled the earlier promises about 
the supply of rice to Kerala, with the 
result that the present position is very 
bad. Therefore, the Centre must take 
urgent steps to give food to Kerala. 
The Centre cannot escape from the 
responsibility of giving food to Kerala 
because they are giving a very good 
amount of foreign exchange. So, it 
is the Centre’s duty to give food to 
Kerala and also to West Bengal; other
wise, the farmers will direct their at
tention to producing other crops which 
will be avai’ able for food suoplv. So, 
there is always a danger of the falling 
of the production o f cash crops

My other cut motion relates to the 
failure of Government in re-opening 
the closed cashewnut factories that ax* 
there in Kerala. 40 cMh«*wnu* factor
ies are closed and 19000 workers W» 
out of employment The Government
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ii aware that it is a foreign exchange 
earner. Bui only from that point of 
view the Government is looking at 
the problem. T iey are not doing 
anything to develop that industry. 
With the limited resources of the 
Xerala Government, it is very diffi
cult to promote that industry. 
Unless something is done from the 
Centre, it is very difficult to promote 
that industry. So, if immediate ;teps 
are not taken by the Government, the 
industry will suffer. It is desirable 
that a cashewnut committee or a 
board be formed for the development 
o f that industry. Unless these things 
are done, it is very difficult for a 
■State like Kerala to develop.

I hope the Government will take 
into consideration all these problems 
and act without any delay.

Shri S. S. Kothari (Mandsaur): Mr. 
Chairman, Sir> 1 should like to draw 
particular attention to the excessive 
social and developmental expenditure 
that is being incurred by this Govern
ment. It would be seen that in 1965-66 
the expenditure on revenue account 
was Rs. 180 crores and the amount 
budgeted for in 1967-66 is Rs. 247 
crores and on capital account, from 
a sum of Rs. 152 crores, the amount 
has been increased to Rs. 210 crores, 
and yet it is not considered enough. 
The Finance Minister said that the 
time is propitious for increasing the 
developmental outlay and for that 
purpose, further resources would be 
mobilised. I am no prophet of gloom. 
But the past experience suggests that 
additional mobilisation of resources 
is just another name for additional 
taxation and additional taxation wi 1 
mean more pressure on the economy 
which is already tax-ridden That is 
not difficult to predict.

Sir, we are going ahead with addi
tional taxes and the result is that the 
economy is unable to bear those taxes.

There is already a malaise in the capi
tal market. Recessionist tendencies 
are visible in engineering and trans
port industries and the position Is 
becoming precarious, I think, if 
these trends continue, the economy 
will go from bad to worse.

The Finance Minister said that the 
taxes are not inflationary. What 
about excise duties? The excise duties 
are added to the cost of commodities 
and as a consequence what happens 
is that they are passed on to the com
mon people who have to bear them. 
Therefore, if the prices are to be re
duced, it is absolutely necessary that 
these excise duties have to be brought 
down. The fundamental dufficulty 
with this Government is that it be
lieves that it can go on adding to the 
developmental expenditure and get 
away with it But it ultimately boils 
down to this that they have to indulge 
in deficit financing. Year after year, 
the Finance Minister has assured the 
House that there would be no further 
deficit financing. But at the end of 
the year, they repeat the same old 
story saying, that things went out of 
control, that they could not exercise 
any rigid discipline, and the result was 
that deficit flinancing had to be resor
ted to with precarious consequences 
to the economy.

I was surprised to read in the 
Hindustan Times of 23rd March, 1967, 
that the Planning Commission is of 
th*> onimon that Rs. 2600 crores worth 
of expenditure can be incurred. The 
Finance Minister in Para 37 of hi» 
Budrjpt sneech stated that the resour
ces in sight are only to the time of Rs. 
1711 crores. From where Rs. 900 cro
res are to come? I think, the Plan
ning Commission is just incorrigible. 
Thev are almost irresponsible. They 
cannot suggest from where Rs. 900 
crores will come and they just go 
about the same old marry way without 
learning any lesson from the past.
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without leaning anything and for* 
getting anything. The result is that 
it has gone into disrepute. Actually, 
Z would describe the Planning Com. 
mission as the old man on 
the back of Sinbad, the Sailor. 
It is for the Finance Min* 
ister to decide how to deal with that 
old man, how to get rid of it or to 
manage it. But it is absolutely neces
sary that the initiative is wrested by 
the Finance Minister from the 
of the Planning Commission. We 
stand >t the cross-roads of history and 
let it not be said by posterity that 
the Planning Commission which was 
intended to be a good servant proved 
to be a bad master and that the Gov
ernment succumbed to it. Therefore, 
the Planning Commission has to be 
controlled; it has to be absolutely 
metamorphosed and we have to bring 
about drastic change. Otherwise, it 
will be a liability.

Now, I would like to draw attention 
to the mechanics of budgeting that 
has been going on for the last five 
years. There are substantial revenue 
surpluses, Rs. 229 crores in 1964-65, 
Bs. 320 crores in 1965-66, Rs. 174 
crores in 1966-67 and Rs. 2SS crores 
in 1967-68. But where does all this 
money go? It goes to finance capital 
expenditure What the Government 
does is that it budgets expenditure at 
Rs. 70 crores to Rs 100 crores beyond 
the available resources and then it 
Imposes additional taxation to the 
tune of about Rs. 70 crores to Rs. 100 
crores with the result that every year 
you have escalation. What I would 
suggest is, though it is an unorthodox 
proposition but all the same absolute
ly necessary, that capital outlay shall 
not be financed out of revenue sur
pluses beyond 5 per cent of the total 
revenue receipts. Such a limit has 
to be recognised because otherwise 
there can never be scope for tax re
daction. Whatever the surplus, you 
can always say that this has to bs 
used tor financing capital expenditure

and the result would be that than 
can only be one-way traffic in taxee; 
that is only escalation. After aU» 
there is a limit to what the economy 
can bear in the form of taxes. That 
is one thing which has to be consider
ed. Of course, even the Finance 
Minister admitted that deficit budget 
is out of question. Even with regard 
to balanced budget, I submit 
that the method of balancing 
has to "be reversed. What they 
have been doing is that they pitch 
the expenditure at a high figure and 
increase the resources or try to 
mobilise resources, which means 
additional taxation and dcficit financ
ing. They try to match the expendi
ture. Actually, the whole method 
must be reversed. You must budget 
your expenditure within the resources 
available. I would suggest that Mr. 
Morarji Desai learns a little from 
Mrs. Morarji Desai and he would do 
better. If Mr. Sachindra Chaudhuri 
had learnt a little from Mrs. 
Sachindra Chaudhuri, he would have 
done better.

An hon. Member: You have been
doing like that?

Shri 8. S. Kothari: Sometimes you 
have to learn from the most unex
pected quarters.

The National Council of Applied 
Economic Research has calculated that 
the notes and bank deposits during 
the first four years of the Third Plan 
increased by 46 per cent—that is, the 
currency in circulation, as you may 
call it broadly, while the national 
Income increased by only 18 per cent 
The result is obvious. The wholesale 
prices index increased from 127.5 in
1960-61 to 173:9 in 1965-66 and now 
there has been another 17 per cent 
increase as the Finance Minister 
stated in his speech and today the
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index number stands at about 200. 
The value of the pre-War rupee today 
la lets tran 14 paise. Can you 
imagine what it means? It means 
Chat the rupee js shrinking. In 1939, 
if you had a silver rupee, today you 
have a nickel rupee , . .

An bon. Member: A copper rupee.

A r i  8. 8. Kothari: . . . or a
copper rupee. After five years, if you 
put through Ihe Fourth Plan in the 
form in which it is there at present, 
y<>u will have inflation of a type 
which I will simply describe as 
galloping and it will be absolutely out 
of control.

If th*» Finance Minister is not aware 
<t the horrors of runaway inflation, 
let him consul* his West German 
friend', to whom 1947-48 is almost 
a nightmare. It was only through 
the currency reform in West Germany 
in June, 1948 that they were able to 
put the German economy right. For 
6 or 8 Reichs Mark, one Deutch MarV 
was given. I do not think that this 
House is interested in having a naya 
rupee which will be equal to ten old 
rupees. The way in which we are 
moving will only lead to this result.

I would 'uhmit that the Fourth 
Plan has to be drastically cut and the 
outlays have to be limited absolutely 
to the resources available

I would like to make one more 
important point and that is this. We 
are suffering not only from obsole- 
scence of machines, tanks and air
craft, but also from, wbat I would 
describe as obsolescence of thought 
and ideas on planning. Even the 
Communist countries are now re
thinking. The trend there is towards 
leas Statism, less State monopoly and, 
shall we say, towards decentralisation 
in various spheres. But this Govern
ment on the apposite side only thinks 
o f further Statism, further centralisa
tion. Even in communist countries

what is h a p p e n i n g  jg that, for public 
sector enterprises, they want a return 
on capital employed, U ., they want 
profits and the profits have to be the 
touchstone of efficiency. But when we 
talk about corruption and inefficiency 
of a high level in public sector 
enterprises here, we are simply 
told that public sector enter* 
prises are not meant for profit. I 
would say that profits are the sinews 
of growth. If you do not have profits, 
if the money that is put into public 
sector undertakings just sinks, if it is 
lost, then how can you have progress? 
It is a mockery of democratic sod»> 
lism to say that you can have socia
lism even if your State sector does not 
rim properly; if part of the money that 
you invest in public sector undertak
ings is lost, then what sort of socia
lism is this?

Mr. Chairman: The hon. Member 
will conlude now.

Shri S. 8. Kothari: i  think there is 
not much time. But I will make only 
one more point. We have come to a 
stage where in my opinion it is neces
sary to appoint now a Taxation En
quiry Commission. That Commission 
should not only enquire into the whole 
structure of direct and indirect 
taxation and the rates of the 
various taxes, but it must also enquire 
the expenditure and1 outlay of the 
Government of India on both capital 
and revenue accounts. It is not enough 
to have economies on the revenue ac
count only, because as Shri Morarji 
Desai himself has said, their scope is 
limited. Where the money is being 
lost ia on extravagant expenditure; on 
social and developmental outlays. 
They have got to cut the expenditure 
on these. They have to limit or re
duce the Fourth Plan. They have to 
give certain tax reliefs which are 
most necessary, so that the invest
ment market may be revived. As re
gards investment capital, of course, in 
a controlled manner, foreign equity 
capital must flow into our country 
jyfU H  of Qovornmant-to-Goverameat
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loan*; for that purpose, they fcavs got 
to do away with at least two taxes 
which have proved burdensome on 
the economy. I would refer to the 
surtax on companies, which penalises 
efficiency and is the highest on the 
most efficient companies. Then, they 
have got to get rid of the annuity 
deposit scheme which siphons off sav
ings from the private sector to the 
public sector, where the money is used 
inefficiently, which in other words 
amounts to a transfer of resources 
from efficient use to inefficient use, 
from private saving and investment to 
public consumption.

Mr. Chairman: Hon. Member 
may now move their cut motion to 
the Demands for Supplementary 
Grants (General), 1966-67—in addition 
to those which have already been 
moved.

Shrl Umanath (Pudukkottai): I
beg to move:

'That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 4,50,000 in res
pect of Ministry of Commerce be 
reduced by Rs. 100” .

[Failure to boost export after deva
luation ( 1)].

"That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 23,23,64,000 in res
pect of Defence Services, Effec
tive Army be reduced by Rs. 100”.

{Undesirable connections between 
higher Army officials and foreign 
embassy officials or Ambassodart. 
(2)1

Shrl Nambiar: I beg to move:

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 23,23,64,000 in res- 

' peet o f Defence Services, Effective 
Army .be reduced by Rs. 100*'.

[Utter inefficiency shoum in tk« pro
duction of Arms in the newly set up 
Ordnance Factory at TirucWrapalU 
and the heavy lots incurred due to 
the mismanagement by the admin
istration.* (3)]

Shri Umanath: I beg to move:

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 4,49,000 in res
pect of Ministry of Education be 
reduced by Rs. 100”.

[Failure to categorically reject the 
proposal of Indo-UJf. Foundation.
(5)]

Shri NambUr: I beg to move:

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 75,00,000 in re&- • 
pect of External Affairs be induc
ed by Rs. 100” .

[Extravagant expenditure of 11:96 
lakhs incurred by providing air- 
conditioning facilities in connection 
toith the Tripartite Summit Confer-- 
ence held at New Delhi in October, 
1966. (6)]

Shri Umanath: I beg to move:

'That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 12,39,000 in res
pect of Ministry of Finance be re
duced by Rs. 100” .

[Failure to scrap the scheme of intro
duction of electronic computers in 
LJ.C. (7)]

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 90,00,000 in res
pect of Audit be reduced by 
Rs. 100” . «

[Failure to restore in full the recogni
tion of All India Audit and Ac
counts Association. (8)]
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Shri Nanblar: 1 beg to move:

'That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 2,7B,26,000 in res
pect of currency and coinage be 
reduced by Rs. 100” .

IHigh cost of imported Currency Note 
paper for printing Notes. (9)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 29,61,000 tin res
pect of pensions and other retire
ment benefits be reduced by 
Rs. 100” .

[Need to increase D.A. to pensioners 
as a result of the inordinate rise in 
prices of essential commodities. 
(10)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 1,000 in res-' 
pect of other revenue expenditure 
of the Ministry of Finance be re
duced by Rs. 100” .

[Abuse of the terms of the Indo-U.S. 
Technical Cooperation Programme 
of the U.S. Government and the 
consequent speeding of CJ.A. acti
vities under the guise of providing 
technical aid then under P.L. 665 
and now under PL-480. (11)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 16,50,00.000 in res
pect of Grants-in-Aid to State and 
Union Territory Governments be 
reduced by Rs. 100” .

[Indiscriminate raising of loans inter
nally and externally for wasteful 
expenditure causing high interest 
liabilities, rapid pace of expansion 
of Treasury Bills and further spiral 
in prices. (14)]

*That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 40,01,000 in res
pect of other revenue expenditure

2836 (Ai) LSD—8.

of the Ministry of Food, Agricul
ture, Commmunity Development 
and Cooperation be reduced by 
Rs. 100”.

[Need to enquire into the inordinate 
delay caused in deducting the loss 
sustained by the erstwhile Hydera
bad State due to underselling of 
wheat in the year 1952-53. (16)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 68,41,000 in res
pect of Ministry of Home Affairs 
be reduced by Rs. 100”.

[Increase in expenditure on the Cen
tral Intelligence and the secret ser
vice which is in the nature of spy
ing on political opponents and acting 
iv liaison with similar services of 
other countries. (17)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 2,20,000 in res
pect of Cabinet be reduced by 
Rs. 100” .

[Tour expenses of Ministers under
taken for Election purposes but in
directly accounted towards official 
duties. (18)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 1,000 in res
pect of Police be reduced by 
Rs. 100” .

[Improvement of the working and 
living condition of the Police and 
the terms and reference of the sub
ject referred to the Commission. 
(19)1

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 7,35,000 in res
pect of Statistics be reduced by 
Rs. 100” .

[Dangerous repercussions of setting 
up a computer centre at Delhi and
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to prevent further installation of 
computers. (21)]

Shri Pmwath: I beg to move:

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Es. 2,72,01.000 in res
pect of Delhi be reduced by 
Rs. 100” .

[Conduct of Delhi police for interfer
ence in industrial and auction dis
putes. (22) ]

Shri Nambiar: I beg to move:

"That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 2,72,01,000 in res
pect of Delhi be reduced by 
Rs. 100” .

[Ineffectiveness of the Super Bazar in 
reducing the prices of essential 
commodities and the wasteful ex
penditure thereon. (23)].

'That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 7,94,000 in res
pect of Chandigarh be reduced by 
Rs 100” .

[Indiscriminate expenditure on Chan
digarh as a result of its being kept 
as a Union territory. (24)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs 51,89,000 in res
pect of Andaman and Nicobar 
Islands be reduced by Rs. 100” .

[Continued state of insecurity to the 
C.P.W D. workers and other sections 
of working class. (25)]

Shri Umanath: I beg to move:

'That the Demand for a Sup
plementary Grant of a sum not

exceeding Rs. 3,55,000 in res
pect of Ministry of Industry be 
reduced by Rs. 100” .

[Failure to take over closed textile 
mills. (26)]

"That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 3,55,000 in res
pect of > Ministry of Industry be 
reduced by Rs. 100” .

[Failure to revoke the order compel
ling textile mills to close down for 
an additional day in a week. (27)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 3,55,000 in res
pect of Ministry of Industry be 
reduced by Rs 100” .

[Failure to re-employ all workers in 
Bharathi Mills, Pondicherry, on the 
earlier service conditions. (28) 3

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 6,25,000 in res
pect of Ministry of Labour, Em
ployment and Rehabilitation be 
reduced by Rs. 100” .

[Inordinate delay caused in the im
plementation of the recommenda
tions of the Statutory Wage Board 
for working journalists by Bennett 
and Coleman Company. (30) J

“That the Demand for a Sup- 
lementary Grant of a sum not 
exceeding Rs 6,25,000 in res
pect of Ministry of Labour, Em
ployment and Rehabilitation be 
reduced by Rs. 100” .

[Failure to convene the promised tri
partite meeting on Job Security in 
foreign oil companies. (31)]
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Shri Madha Lisnaye: I beg to move:

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 4,50,000 in res
pect of Ministry of Commerce be 
reduced by Rs. 100”.

failure to hold inquiry into the irres
ponsible S.T.C. agreement with an 
American ladies* footwear importing 
firm for the supply of large quanti
ties of sulphurf an agreement which 
could not be fulfilled and which re
sulted in loss of foreign exchange 
■and delay in supply of sulphur to 
essential industries. (37) ]

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 4,50,000 in res
pect of Ministry of Commerce be 
reduced by Rs. 100” .

Failure to take action against the 
Textile Commissioner and Joint 
Chief Controller of Import and Ex
port for permitting transfer of Bom
bay Textile Mills' Licences to Dhan- 
raj Mills on the road to bankruptcy 
and illegal amendment of these 
licences to include nylon filament 
yarn without proper authority from 
the licencee Mills. (38)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 23,23,64,000 in res
pect of Defence Services, Effective 
Army be reduced by Rs. 100”.

(Failure to prevent purchase of defec
tive tyres imported through the 
S.T.C. by the Armed Forces and 
sending of some of these quantities 
to forward areas in defiance of the 
Army Headquarters directions.
(39)]

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 23,23,64,000 in res
pect of Defence Services, Effective 
Army be reduced by Rs. 100” .

(Failure to place before the pub He 
Gen. Henderson’s report on the

N.E.FA. debacle and other relevant 
documents necessary to make a pro
per evaluation of the various factors 
leading to India’s defeat in 1962.
(40)1

"That the Demand for a Sup
plementary Grant of a sum not 
excessing Rs. 4,49,000 in res
pect of Ministry of Education be 
reduced by Rs. 100” .

[Failure to enforce the objective of 
free and compulsory primary edu
cation throughout the country even
17 years after the Constitution came 
into forc<i. (42)]

“That the Demand for a Sup
plementary Grant of a sum not
exceeding Rs. 4,49,000 in res
pect of Ministry of Education be 
reduced by Rs. 100” .

[Failure to persuade the State Gov
ernments to abolish expensive, ex
clusive English medium and other 
medium 'Public’ schools which per
petuate class distinction and snob
bery. (43)1

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 4,49,000 in res
pect of Ministry of Education be 
reduced by Rs. 100”.

[Failure to protect old temples and 
other places of archaeological in
terest and prevent pilfering of car
vings and pieces of sculptures. 
(44)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 4,49,000 in respect 
of Ministry of Education be 
reduced Rs. 100.”

[Failure to ensure a decent salary to 
the primary teachers and reduce the 
existing gap between the pay-scales 
and amenities of primary teachers 
and those of Universities, Vice- 
Chancellors and other top people in 
the educational sphere. (45) J

“That the Demand for a Sup
plementary Grant of a sum not



D.S.G. MARCH 27, 1967 (General) 1968-87 1x32

[Shri Madhu Limaye]
exceeding Rs. 12,39,000 in res
pect of Ministry of Finance be 
reduced by Rs 100” .

[Failure to discontinue the system of 
granting extension to officers against 
whom corruption charges have been 
levelled and whose conduct has not 
been above suspicion. (46)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 12,39,000 in res
pect of Ministry of Finance be 
reduced by Rs. 100”.

I Failure to prosecute the anti-black 
money drive vigorously and elimi
nate corruption in the investigating 
agencies of the Finance Ministry. 
(47)]

‘^Tiat the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 12,39,000 m res
pect of Ministry of Finance be 
reduced by Rs. 100”.

[Failure to link D.A. with cost of liv
ing index on the basis of full neu
tralisation. (48) ]

'That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs 12,34,000 in respect 

of Ministry of Food, Agriculture, 
Community Development and 
Cooperation be reduced by
Rs. 100” .

[Failure to persuade the State Gov
ernments to abolish the C.D. Blocks 
or at least to reduce the excessive 
administrative expenditure. (52)]

"That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs 12,34,000 in respect 
of Ministry of Food, Agriculture, 
Community Development and
Cooperation be reduced by
Rs. 100” .

[Failure to provide the necessary bor
ing equipment to Bihar, Uttar Pra
desh and other areas to dig wells, 
tube-wells, etc. (53)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 12,34,000 m respect 
of Ministry of Food, Agriculture, 
Community Development and 
Cooperation be reduced by 
Rs. 100” .

[Failure to provide cheap pumping 
sets to the farmers on a large scale 
to reduce their dependence on rains. 
(54)]

‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 88,41,000 in respect 
of Ministry of Home Affairs be 
reduced by Rs. 100”

[Failure to provide house plots to 
Harijans and Adibasis in Union ter
ritories and to parsuade the Slate 
Governments to do likewise (56)?

[Failure to probe the charges about 
the plot to murder the Congress 
President on 7th November 1966 
in Delhi. (57)]

[Failure to publish the report of the 
Government investigating agencies 
on 1th November, 1966 demonstra
tion and violence in Delhi (58)]

[Failure to help start prosecution 
against the former West Bengal 
Ministers in the Isaih Ban case. 
(59)]

"That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 6,25,000 in respect 
of Ministry of Labour, Employ
ment and Rehabilitation be reduc
ed by Rs. 100” .

[Failure to intervene in the Times of 
India dispute and take steps to lift 
the lock-out and bring about a set
tlement. (64)]
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‘That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 2,25,000 in respect 
o.f Ministry of Transport and 
Aviation be reduced by Rs. 100” .

1 Failure to take action against the 
Appejay Shipping Lines for their 
attempt to defraud the nation in re
gard to rice imports from Burma in
1961-62. (67)]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 2,12,04,000 in res
pect of Aviation be reduced by 
Rs. 100” .

'{Failure to clear up the A.I.I. admin- 
istration and firmly deal with the 
cases of the violation of foreign 
exchange regulations. (68) ]

“That the Demand for a Sup
plementary Grant of a sum not 
exceeding Rs. 2,12,04,000 in res
pect of Aviation be reduced by 
Rs. 100” .

] Failure to extend and strengthen the 
landing strip at Cochin to enable 
Viscounts to land there. (69)]

Shri S. M. Banerjee (Kanpur): X
shall confine myself to Demands Nos. 
5, 35, 42, 51, 123 and 130.

In Demand No. 5, an additional 
8mount has been asked for tor pay
ment of increased dearness allowance. 
You would recall that when there was 
growing discontent among the Cen
tral Government employees through
out the country and they threatened 
with mass agitation throughout the 
country, Government at their instance 
appointed a commission with Shri 
Gajendragadkar, former Chief Justice 
o f the Supreme Court, as its chair
man. That commission submitted an 
interim report. But we had submit
ted in the course of our evidence be
fore that commission that this Gov
ernment had miserably failed to hold 
the price-line and, therefore, the com
mission should decide on the basis of 
185 points. The commission perhaps

did not think it proper because they 
did not get a clear order from the 
Government, since it was not includ
ed in the terms of reference, and, 
therefore, they ignored that point.

Today, what is the condition of the 
employees? As I am speaking in this 
House, according to the Pay Commis
sion formula and according to the Das 
Commission formula, the index has 
reached a level of more than 185 and 
that justifies an increase m dearness 
allowance in the form of interim relief 
The formula was that there should be a 
constant rise of ten points and there 
should' be an average rise of ten 
points within a year to justify further 
increase in dearness allowance. Today, 
the index has risen by more than ten 
points; actually, it has risen by more 
than 11 points, so, I feel that there is 
enough justification on the part of 
the Central Government employees to 
agitate and demand a further rise in 
the dearness allowance. I know that 
the Finance Minister will immediate
ly say that this does not take us 
anywhere and it is a vicious circle.
I do agree but even after 20 years 
of Independence, Government have 
miserably failed tol holdf the price- 
line and to check the prices of all 
essential commodities including the 
foodgrafris, and. therefore, the Cen
tral and State Government employees 
will be at liberty to demand more 
dearness allowance to make both ends 
meet.

So I feel that the hon. Finance 
Minister should announoe without 
waiting for the Commission’s final 
report which will be submitted in the 
month of May—that might be imple
mented after two or three months or 
might be amended by referring it 
again to it, if the Finance Minister 
so desires; I hope he will not tinker 
with .the report—I have a feeling that 
without referring this question to the 
Gajendragadkar Commission, accord
ing to the previous formula, dearness 
allowance should be increased forth
with to avoid or avert the impend
ing unrest in the country among Cent
ral Government employees.
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[Shri S. M. Banerjee]
When I speak on supplementary 

grants, I must say something about 
what has happened in Kanpur. One 
goldsmith aged 32 years along with 
his wife, 25 or 23 years, committed 
suicide five or six days ago. He was 
one of the goldsmiths who became 
victims of this Gold Control Order. He 
was given an alternative job in an 
ordnance factory. Unfortunately, 
there also he suffered retrenchment 
with the result that he had nothing 
to eat either for himself or for his 
children, for seven days. After that, 
he and his wife both took poison and 
committed suicide.

Shri K. N. Ttwary (Bettiah): When 
he was in service, why could he not 
eat?

Shri S. M Banerjee: He was not
elected like my hon. friend; he was 
detfeated in his search for job. He 
was given a job only for si* months 
as a casual labourer. He lost his job. 
He could not get employment from 
the employment exchange The name 
of the Employment Exchange should 
be changed if it cannot exchange a 
job. After waiting patiently for seven 
days, he committed suicide. Let <us 
not laugh at it. If you go to Kanpur, 
you will find that every citizen there 
feels the poignancy of what has hap
pened. There is a thin line between 
hunger1 and anger, and once they 
meet, there is going to be a serious 
condition in the country.

Therefore, i feefl that all those peo
ple who were retrenched from the 
defence installations, who were gold
smiths, should be given some job if 
the Finance Minister if he is sincere 
in giving jobs to those who were up
rooted because of the Gold Control 
Order.

I now come to Demand No. 35— 
agriculture. Much has been said 
about foodgrain prices and control
or de-control. This Government
'•wings between control and de-con
trol. There is a calculated move to 
see that control i»  lifted and statu

tory rationing dispensed with. Z d o  
not stand for rationing; I do not stand 
for control. But whether there will 
be any control on prices is the main 
question. Government should think 
twice before taking a decision on 
this subject. They- should hstye ther 
unanimous opinion of all MPs before 
taking a decision, because I know 
there is pressure from the big mono
polists that control should be lifted 
from every item including foodgrains.

Then*I must refer to Demand 
No. 51—privy purses. Ths is a very 
sore point I want to know whether 
it is a fact that some ex-rulers have1 
written to Government that they do 
not want the privy purses and privi
leges. If they have done so, I wel
come it. But even without that, I 
have to say this. I have seen the list 
of privy purses and privileges given 
to one family in Rajasthan, that of 
the Maharaja of Jaipur. It was re
cently published. I was surprised to 
see that such advantages and pri
vileges' should given to one family. 
Can we afford this in a country which 
is full of poverty and unempIovment? 
Can this Government possibly spend 
so much toi maintain a particular 
family< its lands, its cars, its horses 
and polo pony? There is a big list 
of privileges maintained by them.

Then I come to the question of 
loans and advances by the Central 
Government to various States. I asked a 
question here whether it is a fact 
that the ex-Finance Minister promis
ed the ex-Chief Minister of UP an 
amount of Rs. 3| crores for raising 
the dearness allowance of its em
ployees. The reply was no. Hon. 
Mr. Pant also replied that there was 
no such proposal. A proposal was 
mooted in the month of July, 1966 
which was turned down by the Cen
tral Government. The ex-Chief Minis
ter of U.P. is fortunately or unfortu
nately a member of this House today, 
and i would request that she should 
make a statement on this that deft* 
nitely it was said to the ex-Chief 
Minister of U.P. that the would be
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given Rs, SJcrores. ' They asked 
her to prune her own plans, to 
forego certain projects and said that 
it would be compensated by the 
Centre. 1 want a clear reply from 
the Central Government, from the 
Finance Minister, as to what will be 
the fate, of those government emp- 
ployees who were assured that there 
would be parity between the Central 
Government and State Government 
employees in the matter of dearness 
allowance. If they do not get any
thing from the Centret I do not know 
what is going to happen to them.

Lastly, about the commuted value 
of pensions. The All-India Pen
sioners’ Association throughout the
country have been demanding some 
rise in their pension. They are get
ting Rs. 20, Rs. 30 or Rs 40, and we 
were assured in /this House by all 
the previous Finance Ministers and 
the present Finance Minister also 
that something would be done to 
better the lot of the pensioners.

[Shri Khadilkar in the Chair]
So, I demand that there should be 
some rise in the quantum of pension 
and that dearness allowance should 
be given to those pensioners who are 
drawing a pension up to Rs. 300 or 
Rs. 350, because the time has come 
when you do not expect the pen
sioners to continue with that meagre 
pension.

An argument may bo. advanced 
that after all the pensioners have 
sons, there will be so many people 
to earn, but nowadays it is very 
difficult for a son to feed his father, 
or a father to feed his son, unless 
both get something.

With these words, I request the hon. 
hon. Finance Minister to make an 
announcement here and now when he 
replies, that the dearness allowance 
will be increased for the Central 
Government employees, because all the 
conditions laid down by the Das Com
mission or the Second Pay Cammssion 
have been (fulfilled. If it is not increa- 
Md, I am afraid there is going to be

serious trouble among the Central 
Government employees.

$  wz iftm  ’FT *rnr ?ftr *n*t
1 ipn- ittt

$T37T if, #  ^ WPT# W ?$raT $
w<*r< *t ftprrcrar i ?*r

|f|vra rrs n j t  ?  Op 
«nifer sftr rnm Trf^ft 

<f> < vl l̂ f
f% fiRR 5?T WWT fT3«r
% qjiFt I razfftR -
st f r  wrf *  me ir «r?r ft arrê rr 

g t  f m  writ sn?r w i  1 
irft w rf *f?t
w f s i  fa r  *j?tt 1 itw tw 
t  fa  wmt mzt tftr q v
STH3TT ?Tfrr f  t5T ftr ^1*TTR
%  ? m t  n t * n > i ( t  « f t  s f t r  s r n r

arg far «Kif^T * *  mr vm, |
?ft jrafrr qT f t  ^  w  fraw vt 
y Tf ^ fq- i* ^  *7T ir w
i f o W w  fNfir | a f r w  ner % 

if t o  % if *r®wt
WPT % fjRT rTT̂  % ft
S»n* qrar g«T % fitx *  fere
^  %  snnffT  ?fr tft  s  *rre

ST5TT % f̂ HT %fV5T *Tf[T ’HI*! WTVT 
if, arrsnft 17 ° ** xttT.

wTfr I  eivChnr if 25 w t
q? aiRT I, ^ «*WRrT WT fa 

?r f< t^ R  %f*FT
^TT ^  f w  I «Rt f*RT ? W fftr 
aw ^f^arcr ^  ^  «ft
cfr TfT «|T fa  m  % fw t »TT fR%
•fiidl *FT 5TRT T8TT | ft* W

^  I $  WtTRsTt Wit ^
r̂rf̂ T g f% «sr#sr OifjRCT 

zpx ^  if yw tl 5Ft WTWT «TWt I  t 
w n  f ^ r  m\ inftr v tt  i
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[ * t  *»|ST»pft

fcir frcrcr w t  $  ’  £*t*<r ^  $
f r  n m t  fcr *mt vt ‘WTffo ft?
f?r wm <mr *rft | f t
3ft « r  q *  ^  wtPrt »rck  *ftr 
«nftr arc i «ttt «i«44H t *p| ft?

% >F*T ^
anFr^tTjp tt  « trt nffort *?t
w t’*mr f^TT % aft Jr
$T«m , TT^t ^  tfVT TT *ft£ *>T *T% 

fftwffTgq VT% I **T W*3
% ^  WT̂ TT for WTT F̂t
fa^HT *, ^  qd T̂f frft Sfft fa^TR- 
s, w tt srw ^ t ?Ft fvrvm % i ?mr
*tr% | ftr % 3?tt  ^  srw x 
P 5 f  i ^rtct *r % f c  o t  *f>
^ t ^RT *nT*T % JT̂ T ĴT d(t+T «TT OT 
% *TN ^T T̂ TT JTf •TT̂ Hf̂ T 
t  %  OTfROT *?t *t *ft t33FT fa>T
r ^ ilc  <ffa m  TTOt ^  wn jftw  f i r #  

^ f f n t a p R r ^ € t % f ^ ^ 5 ^ n r  
* F ^ t  J T t f e T  * T  * m  ^ r r  * t f  f * P T %  = F t  

3TT*r fft *t fjTT% % 5RFT fJTfit W  
*Tl fa»TR *FT «fTCT *h

VM «T9T ^ t T̂<fin ^?ft 3TfT 5T̂> 
T O  ^  T O  |  % * T  % $  *  f t r e  S ^ F T

t t  i f t ^ r n r  |  s r f a F  a r t  i n t f x v r  ^ r  

srrfT ^r s r W r  | f% ^  tv h N t tt 
SreHRTgU  | % y r  »fl% <R OTt
* i f t * E f t  * F t  S R ^ -

% f ^  XTTTT WIT Spl f%UT ittT  *T
fins faun «rfaF ^ r  *
« r r %  a f t  t i i y i f a w i  $ ,  « n a r  T r i r a r  

* t %  « r q %  * f |  %  a f t
v rrtt w r  i^m nr it g^ir w r
^BT TT ftwft TfiRffT JT $, ^
«FT fspfft iff JĴ T ^ T H T
| ? «I t̂ f W j  ^5RT TT̂ f apt |
*ft< ? n n  qTrsafr vr
* r n »  v t  ? r t  o t  v t  »(Y

pw  t  . . .  (wpwwr) 
t  tfW fe mmt 

k z  fprrr 9 ^ f ® w t t ^ v i P R i  
*trr v t f  a^ ir *t «rr v t f  ^  w

f ? r e ?  ? r  « f t ,  * f t i  St

J r ^ q w j r i t i  * % f a i R ^ * s r  
f r  ^  fftrr *n$?r »nft t  ftnr 
TTfcpTTHg *r w (Y  f̂rarr ?rrrnr gsnft 
| ?ftr f^nr % irnRR ^vrt v m  fimr 
fr fTOT ^ i  . . . .  («WWPf)

^  H W c T T  « r r  f * F  ' U T T  a R T T  

T t ? r %  % ,  f n R  « j t t  J r  a r r r  ? f t  i r t  f ^ w r c f  

|  e f t  a n r  ^ f r f % r ?  f %  « r r r  f % ? r  * i r o t  

t r t  % J T m < r e # 5 $ q t ? * r T %  
u iflii ^K, *rnr % anrc r̂ %^2rft 
%m % qjrŝ Er ^r^rft xftr o t
^ r ^ R t f t w R J i ^ T t l ^ l i  m  ?m
f s p r r w ^ | ? lWt«ft?^^t
« T t f  ^ f t  3 T T Y < ? 3 F T  « T T € f ,  V t (  ’ T t  ^ T T  

qrff ^*tt ^  p̂t ?wcfti ? w r # f  
* t t t ,  » n f t  q i r f  * r i  i M r ^ r  q r  i m  

|  a f t  # 5  f i r  1 1  O T T  a j T f t t  t  fw >  W I 7  

i  a f t  %  a f t  < T 5 r  f ,  v m  %

a f t  a r r r n  |  f a r c  ?f t  j w t w  f t n T  

jt, 5Rm n, nn& n sftr j^ ft  
anr t̂ «tt, f% ? m  ^
n f ^ r r  ® t ? t  e r r  J T f  a f t  ^  * f a  

» p T T f  t  ^ n t r %  ? n ^ t  v f t f v  a r r R -  

m W T ,  ^  ^  f T  ^  f a F * T  f ®

VT % 7 i  yr I,
^  f®  sjt ?ft*ft vt 
<tftt ^  ^  ?t f^rvmr o t  ^t ^ crt  
| ^  f t f ^ gT % qr ^rf^r r t  
!M T < H I ^ V t ^  O T  T t  t f t s f t  ^  1 W  f w i  

W  *t JRftarr at . . . .  ( w w )

1{V •TPTifhl : M|Tfd
irntr...........................



tarnraTjj, «JN 
i|fwt far «TC $ % J® 5̂TI

................
( « * « ? * )

Mr. Speaker: Hon'ble Member may 
Tecume his seat. A point of order has 
been raised.

*3TH?ff % far 
TT if ^  ffRRRT |  far ^  itft sncT 
^  I sg5T r̂f^TT far. . .
( w w n u r ) ...................................ifetr,
........................ . . *1$

*nft<frsT*n%if£«nr. . .. ( s m w )  
......................ftrr w  ^rr, ?nr %m
^f^TT.......................

«ft»wt snrw ret (*ra) :
im &  irfhnr, #  wz&r ft *n*r 
% ?TTT ^  «F̂ *TT î̂ cf) g far ?>£ VtlH 
if ^  snt ?rft wteft srcffi...........

•ft WJW wft IT : t  ’TRrTT ff <TTT-
*frwft 3ft *  sft snfarc ^
gTHT*>T *PT *TPTt g 4  3TR5TT g ...........
(mw*ttv7).............Srfa^ x*  %

*5 m ^ ^ tfar fftTT STTCPT $T*T
** ftr TPT far t̂ r % fifTT

^  %, %ifeft *ft w fi 5PT art
m , T̂ lfl+1 »T f*T*T 9T% I

..................(wwwwr)

^  STN W3RT f*TT 5TT̂  t ?  TOT
*r x z  wfacj t  far sftff *rt *j«rr
V JT  fawr 3TW ? WT TOE wre srm | 
far fa*ft 5R| ̂ 5T % *rfo?r ^  at 
«tm fargfr W  fVnr
f a r  m  < » r f l  f o n %  t t  y C f l h r e  f t  h %  ?  

impR: wt**r %faxj fa«-r%
5Tm% m  ? .......................

( i v n n )  ____*m  fra
^  |  ?ft tvgm  far*rratsftfcRvr 
far «re sfta %*rr vr 5*r *rc?t f,
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* n *  n f t f t t f t  % ^ r |
fsR %  ^ q r  w n jf t. wft 5$  1 1 3% 
^  «ro  *r fa fa ^ T
*T$f | *far qrn̂ flf fa fo g# **rf«R*r 
f a a f t  1 <rnr % «ft ^ t y w f R % 
^crrfwr* w r §m  ? «m  w r v t f  
W W W fl »PTT% ^ t  ^TTT I ?  <m %

m g  % r ^ H  %
5 T T ^  f a ^  •nr? fsRTTT^cr d % f a » ^  % 
?ft wurrqr ^ r v t  ^^WT̂ rft *ru* 
% frrr ^xrrr| ? 

TT «l Mi fl»TT% % f l̂l* 3 f^ f t
|  far T ff^R ^r Tnp ft* r ^ t  *r
? t  1 ^rm % far ^  ĉ f

W  «ft ^  W t t
?ft ^r ^  m*ft

«rrt «ft f o r ^ t  *ft v$
IHTfasr v t  5T3B I  I 3T^f w  5 P $  ^  
i f r t v  ^ r  w t
^rm  ? _(*w w m ) ^  cr -
JTT% f  far ^  ZTZZ >TT  ̂ ^  I if  -trnOT 
far *)<̂ <i 5vi<fi ®T̂  TTT̂ " ^  % farr ?pR%
f —*V *̂ N "V v ■■s. "S. «v ^tVcin ^Rm T̂TT miTt ^T TnTTTT Mn l̂i ;
^ t' ^ r :%  ^ r r  ^ ? r r  x r n r z i r |  fanEf% 
3 r f ^  5T5T J f^ r  ^ x h m f t  ^ t  ^c*r

f  ? i^ :  crt^T «ft ara^TT^
f a r^ s n :  5r?r^ ?rr ? n ^ z ir  |  fsn r
5r ip n ^ w  T r o t  |  far 3ft wrfrvr
*r̂ f | f ,  ^ m 'Rft f̂t ^r^r f^xr
m^n: y g »hi«f ^ t  i^ rn w ^  ? 
^  ^Brwra’TT « f t ^ r r  |  fa rV H t^vM  
% Sftrwff % <ft
g '? ^i«iici ^?t »r )̂f * n m r 1 ^
5̂ x 51̂  1 « rn r iw W h w  wi3?SCTr 
^ J f ^ r « p n | » «rnr <pft4tw?f 
«rw f^ t% ^  if , a s m *  ?f, 5 ttm ^  
^ < tm  tf, f a f i r  if, $ f m m r ^  tf ’ 
q y w w  i t  ^ranfrtft |  « ftr  v f
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ir«ft nr]

tc $ sftt f o r  *0*  grsrtf
a n f t |  1 «ntft*w 
fg*RT % ftwn> jfr

$  «TC % STT̂  ftm  f r  *1! 
*nrft ftrflgTfl wh ?r*TF $
*5  ^  W{ S7%ft* 62 T̂5TT
WftaftlH f̂*FT *TT̂ T
ft»rr * 1̂ ' .  fipflR *rct^t*H
^ atfcr q?F f t w f c  1 ^  tfteqwrer
«TT ?fhc STT5T ’CftT ft 3PTRT | l

t r R ^ t  ^TT $ f*F nqtsftVR
% HcfT ?ft*T fa r  *rr fayfrgift % ?rrc 
^  «TT »fk *Fnt I k 
m z  *%st % arft 3t fa  &r <rc 
v r  «|5TZ *TT WT ^WT T O  I  3T̂ r fa  

f*r*^ Tff |
^T % SH^qf *ft fc5*T

W * T  WHTSTC: T5 TfT | ? *
<nmrgn<rT fa  sr? aRT^t, srtt^
»wifir<i *f^t w tfa  ft  ^TRnt fasnrar 
3ft y7=FRt qrcf *r?i «rr | ^  w*r *rr?- 
vnftzt ^ s f t  «MWhM it an a^tft 
| sfc «rrar *w141*m w^rqrts^
T̂9Tt qr ^nsnr^t frp^mft «tt H*F=ft 

^ | ^  5TRT ^t fa  ?PT ^t
^ W i~< JIM  ?t WfWTT ^7% «ftT 

*ffa5t fa fa*r cirfa % fa*r 

**r *r*fracfr 3r srsn | 7 
ĥh- tst | f*p *t« Htf^m ifors f ,  

jthhV f̂t t , r n ^ ft  sfr | w k 
3T*t STfJSf $3*T*t if frrawr sftr 
*TcHta «sti  p r  =«rrf̂ T
«rr. . .  (sjiwpt)

Mr. Chairman: Will the hon. Mem
ber resume his seal His time is up.

Shri Abdul Ghani Dar: Thank you 
very much.*pTC ITT 

«F$T 3TMT tft *T«0T T̂ TT 
WPT 5ft ^  f  ,
^<t«nW#fftT firfTWPT tRN^TRTf I

m f c r t m z w f f  { **Rfrrm%w 
*t*t q^jftvfr«rr ^Htffwrf»nf $*ftx 

*m^r | 1 
T̂T 5T SFtftltT vftftr t  |TRT jr.........

Mt. Chairman: It s a questicm o f
maintaining order. As you are an old, 
experienced Member, you should Also 
help the chair to maintain the deconun. 
and dignity of the House."

Shri Krishna Kumar Chatterjee
(Howraih): —And not to indulge in  
irrelevant talk.

•ft w ^ r ipft tk : spmr %fR^r
T̂Tf? ^ q m r^ fr f  % frrr^

WT5T% >̂T  ̂f? iftvi frm I 9W
«trt T?f tt  t t s  r̂râ TT I

itft nt^RT *If .̂WTHT tOF •nSf?
*fkw«nRr

«ft ^TR 5ft ^ rrf^t ŜRT T̂IT fjF 
f®FW 5!Tt% t̂ l̂ t̂ ®̂RT TT 'Jf of fip T̂jf

tRT̂ t %  ̂vrPfifinTznr
fftr qqt t̂»R «n€hr f^ r «rr ?pt%
kit f̂t 3RT w ft   ̂ rft 1% mPT 
T̂ TIT I «<.'1I ?Tft I VTTT5T

*̂r?ft!ff jt?t ^  qt ft
STft fqf̂ STt 3FT TFJq- ft | 
fiF ^ r^ r ^ tt *rtm ^tf =ift 
?trkT t*ft#»ft r̂t
«%*fti vt iift^ft vt 5ft f% mrttvr 
^’Tttsr |  wrx ^ r w  vnT eft 
5^RT ’’Ft ^  »ft gPRRT g%^TT5^t 
?T%*ft I fflfTlT fT W»T ^5  ̂ Wsft̂ C
^ cHTPT ’T'TT̂ T JTHT 3T*ft |  I

H * d?  1&*r* ^

U*>t 0 *->** ~ (J>* 
i .  if**  l t # *  t-y*)* $
^  «A**» X  kŜ qâ

i j j  ^  ^
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^  J** ^*-*1

t* u t*5)^

«j «* «5 L^t5 C * r  ^  £  t r l  «riJ
^  )/*&A fjn] j l » j  >̂1

« y V  A* l>jk» ^** •*>

,*  f^S tJf ^  Jj

** *-** ^  >S* *->•* >jJ

& *4. C?>* “  lfy*->

J*> <̂ y» »5 ^,31* z

*5 ^  j f 'j  tj y ** * 4r

)l«x*l£ 0.^1 55! *'•■*< «.**
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*U  ̂ ^  *S ĴJUj. v^
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Mr. Speaker: Hon. Member may 
resume his seat. A point of order has 
been raised.
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vJrV ‘“ 'W )*J
(  ) .............M  •*»*♦

Mr. Chairman: Will the hon. mem- 
'ber resume his seat? His time is up.

Shri AMvl Ghani Dar: Thank you 
very much.

f* i/ tofi Jy* $

^  ^  Jlfiw nt - lx*, t*j-l 
W  u “iik  J V  lt** * !* - **f 
<L v f  -  a* *  o*V» i  v*f

Jt< - 1̂ *  j - W )  <-><
V  i j*  ^  1  » r ^ U

>*-*** *i J t*  \J+~
L * < |  £  S J i  i j - l  -  u > * »

. • . . u f»  VIh  \J*~
Mr. Chainnan: It is a question of 

maintaining order. As you are an old, 
experienced Member, you should also 
help the Chair to maintain the deco
rum and dignity of the House.”

Shri Krishna Kumar Chatterjee: 
And not to indulge in irrelevant talk.

*-***- )s j f j i  
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The Minister of State in the Minis
try of Finance (Shri K. C. Pant):
Mr. Chairman, Sir, I am grateful 
to the hon. members who have parti
cipated in this debate and for points 
they made and the suggestions they 
offered. Strictly speaking, a debate 
on the Supplementary Demands for 
Grants does not permit references 
either to the original demands except 
by way of clarification or a dis
cussion on the basic policies underly
ing those demands. But I am new 
to this side of the House and my 
sympathy lies with those who, when 
they could not get a chance in*the 
general debate, utilised the opportu
nity to express themselves during this 
discussion At any rate, I have tried 
to profit from all that they have said, 
but I think it will be impossible for 
me in the short time I have at my 
disposal to reply to the various points 
raised in detail.

The first point I wish to make is 
that whi’e this Appropriation Bill 
provides for an issue of Rs. 1592 
crores and odd from out of the Con
solidated Fund of India, in actual 
fact, the gross requirements are only 
of the order of Rs. 451.5 crores except 
under Treasury Bills. The require
ments on revenue account are Rs.
264.5 crores, on capital account 
Rs. 60.98 crores, on loans and ad
vances Rs. 188.5 crores and on re
payment of Debt R>s. 1178.87 crores. 
Out) of this Rs. 1178.87 crores, the 
bulk is required for notional dis
charge Of Treasury Bills and that is
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covered when these Bill* are re
invested. Therefore, the actual re
quirement under Repayment of Debt 
is only of the order of Rs. 37.5 crores. 
Adding up these figures, one gets a 
gross requirement of Rs. 451.5 crores.

Rs. 67.7 crores are recoverable by 
way of receipts, recoveries, adjust
ments, surrenders etc. Hence the net 
outgo would be of the order of 
Rs. 383.8 crores. I think it would in
terest the House to have a very brief 
look at the break-up of this Rs. 384 
crores, which is as follows: Transfer to 
States Rs, 177 crores, interest and debt 
repayment charges Rs. 85 crores, 
transfers to 1FC and public sector un
dertakings Rs. 47 crores, defence Rs. 34 
cror&s and miscellaneous notably 
F&T, CPWD, Farakka and dearness 
allowance Rs. 41 crores. I shall not 
burden the House with more figures.

Various members have spoken on 
their cut motions. I wonder if it will 
b? po ssib’e for me to deal with each 
and every one of them, but I shalll 
certainly try to deal with as many of 
them as 1 can. Cut motion No. 15 by 
Mr. Deb refers to “Desirability of more 
central assistance to the State of 
Orissa to meet the drought situation 
in some districts.” Before I give the 
facts, may I say that Mr Deb’s fear 
that the political complexion of the 
State Government has anything to do 
with out decision at the centre about 
the quantum of assistance that we give 
it is unfounded?

i hope that the facts and figures that 
I now place before the House will con
vince him of my statement. Sir, relief 
measures in connection with drought 
conditions are primarily the responsi
bility of State Governments. Never
theless, recognising the actute drought 
conditions that arose in 1965-68 assis
tance has been sanctioned to the State 
from time to time, as also to other 
States which have suffered from the 
same actute conditions. Rs. 45 lakhs 
was provided in the last financial year. 
Teh total assistance given In this finan

cial year so far amounts to Ra. 8 crores. 
The drought conditions in the current 
year are, according to the State Gov
ernment’s own estimates, confined to- 
certain limited pockets and relief mea
sures on this aocount are not likely to* 
be substantial. The large scale ex
penditure is mainly on account of the 
continuance of relief operations started 
last year and! it will be noted fhat 
almost the entire expenditure has been 
supported by central assistance. In 
addition, assistance to the extent o f  
Rs. 85 lakhs has been given to Orissa 
Government to intensify agricultural 
programmes in order to secure addi
tional production in areas where this 
can be achieved. I hope, Mr. Chair
man, that after this explanation my 
hon friend will not find it necessary 
to press his cut motion.

Then he referred to his cut motion. 
No. 29—the need for flood protection 
embankments along the Brahmani. 
river in Orissa. The Brahmani is an 
inter-State river draining parts of 
Bihar and Orissa States. Some flood 
protection measures such as flood em
bankments, closing of spills channels, 
construction of spurs, sluices etc., have 
already been undertaken and are con
tinuing in the Fourth Plan. The Orissa 
Flood Enquiry Committee in their re
port submitted in 1962 have examined 
the flood problem of Brahmani river 
and have recommended construction 
of new embankments raising and' 
strenjrthening of existing embankments 
and provision of sluices, escapes, etc., 
These are being undertaken by the- 
State Government, who are responsible 
for the planning and execution of flood 
control schemes. In view of this ex
planation I hope he will not find it. 
necessary to press his cut motion.

Then, he referred to the short wave 
transmitter for Cuttack. In doing so, 
while speaking, he mentioned the fact 
that if there was any difficulty in set
ting up a short wave transmitter be
cause of the international agency 
which assigns the short waives to vari
ous countries, he would be quite happy 
if a medium wave transmitter was.
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aet up. Well, I  am glad to be able to 
iatonn my host friend that the broad
casting facilities in the State 'o f Ori
ca* are proposed to be augmented dur
ing the Fourth Five Year Plan and 
among the provisions that have been 
made is the installation of a 100 k.w. 
medium waive transmitter at a suit
able place. Rs. 57.5 lakhs Plan pro
vision has been made for this. In ad
dition to that, Rs. 47 lakhs has been 
provided for construction of perma
nent studios and office accommodation 
at Cuttack with auxiliary studios at 
Bhuvaneshwar, and Rs. 8 lakhs for 
conversion of auxiliary transmitting 
centres at Sambalpur and Jeypore into 
partial programme originating centres. 
However, I may state here that in 
setting up new transmitter stations 
priority has been given to the 
schemes meant for border and trans- 
border coverage, and this is because 
of the hostile attitude of our neigh
bours Pakistan and China. There
fore, the other schemes in the Fourth 
Plan for internal coverage will be 
taken up subsequently. As such, it 
will not be possible to commission 
into service the 100 MW transmitter at 
Cuttack before 1970-71.

17.15 h is .

[M r. Speaker i n  t h e  C h a i r ]

My hon. friend, Shri Madhu 
Limaye referred to various points. 
He stated that since he did not get 
a chance in the general debate he 
would make a general speech and he 
did so. But I w ould find it rather 
difficult to meet all the points of a 
general nature that he has raised. I 
shall confine myself to the few speci
fic points which he has raised.

He referred in particular1 to the 
provision of additional irrigation 
facilities in Bihar. In that connec
tion, more than 100 rigs have been 
despatched to Bihar and the Centre 
rad the State Government have been 
continuously in touch quite often, dis- 
cussaing this matter and the demand 
of Bihar has been fully satisfied. The 
Bihar Government has no grievance 
-2836 (Ai) LSD—8.

on this score. In ID?, also the re- 
quirements are being assessed and 
the Central Government is in touch 
with the TJ.P. Government.

Shrimati 1 .okt
(Khammam): When the hon. Mem
bers raise some points, is it not com
mon courtesy that they should be pre
sent in the House when those points 
are referred to in the reply?

Mr, Speaker: Some other hon. Mem- '  
bers will report to them what has 
happened in the House.

Shri Nambiar: All the leaders of 
the opposition have gone for a meet
ing with the Prime Minister. That is 
why they are not here.

Shri K. C. Pant: Shri Madhu Limaye 
cannot be represented by anybody 
else in this House.

Shri Madhu Limaye referred to the 
broad fact that investments should be 
diverted into essential channels and 
investments should not be made on 
non-essentials. He referred to priority 
being given to pumping sets and the 
like to increase agricultural produc
tion. There is no quarrel with him 
on that so far as it goes. I think we 
are at one with him, so far as this 
broad distribution of investment is 
concerned.

Then he referred to the need for 
looking into defence expenditure. This 
is a very broad matter which in
volves not only the Finance Ministry 
but also the External Affairs Minis
try, the Defence Ministry, the Prime 
Minister, in fact the whole apparatus 
of Government. Therefore, while 
one could think of introducing eco
nomies wherever it is possible, the 
broad position one takes on this 
matter is not one to which I can refer 
at this stage.

In passing may I say that Shri 
Madhu Limaye referred to certain 
officers by name? It is the convention
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la this Houae that usually officer* are 
sot referred to by name because they 
cannot came here to defend them
selves. So, I would appeal to him to 
observe that convention, because it is 
a healthy convention and it has been 
observed in the past by and large.

Shrl Madhu Limaye referred to the 
import of sulphur. He has also given 
a cut motion which refers to the im
port of sulphur by a U.S. firm which 
deals in ladies' footwear. He referred 
to the loss in foreign exchange that 
has resulted. Without going into all 
the details, which will only tax the 
patience of the House, may I just say 
that neither loss in foreign exchange 
nor any other kind of loss was incur
red on account of this transaction. 
The S.T.C. has not been put to any 
loss whatsoever.

Then, the hon. Member, Shrimati 
Suseela Gopalan, first of all, raised 
the question of bringing fallow land 
under the plough.

v o  * to ftnrnft : fafrrc ir sfr
<T*T f « J T  I  3 * %  

s p f T  |  I t  ^ T T  g  f o ?  f o r
f o c T T T  O T T  STPT f ^ T T T  ^  $  *T^T
M h i  T O T  WK ^

I ?

% ©  « R |  . t  3 R !T
T O T  % S r f » F T  * P T C  *  W  ^ T T ^  %  S T *  
aorft *i3»Mr ?fr 1

f t P ^ T  :  * 5  J T f?T

* r >  *T P T  $  I %rm  ^  t  f o r
WHT 5|̂ f fPRT TfT % I SX for  

tf * *  mNn: t o  ampft
foravr n rw t ^  1 1

wnmr fiw  * i<n | rfr y f t qgTwm fli|K 
i

Shri K. C. Pant: After I deal with 
the other points, if I have time X shall 
give the details.

Shrimati Gopalan referred to the 
need to bring surplus land under 
the plough. I dare say nobody can 
disagree with that, but may I remind 
her that in India already 41 per cent 
of the total land area is under the 
plough which is a higher percentage 
than for any other country in the 
world except perhaps Italy? Already 
we have almost 8 per cent more 
under the plough than is really re
quired for a balanced agricultural 
economy which requires 33 per cent 
to go into forests, 33 per cent into 
agriculture and 33 per cent for the 
rest. Novertheless, one can under
stand that in crowded States, where 
food Is scarce, every patch of land 
that can be cultivated ought to be 
cultivated.

Then, she complained of the Centre 
not keeping its promise to supply rice 
to Kerala. With all respect, being 
aware of the overall food situation in 
this country, being aware of the 
limited availability of rice in foreign 
markets, being aware of the foreign 
exchange payments that we have to 
make to import whatever rice we can 
get and being aware of the drought 
conditions that have prevailed in this 
country, I dare say that the Centre 
has been even handed in the matter of 
distribution of rice. If a survey is 
taken of the whole country, of all the 
States, I think objective observers 
would recognise that considering the 
difficulties in the situation, the Centre 
has been doing whatever it can par
ticularly for Kerala whose difficulties 
it realises.

Shrl NamMar: But that is not en
ough. Now there Is no food at all to
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be 4ik«upwad cm the ration cards and 
people axe actually on the verge of 
starvation. Some relief is to come 
immediately. That i* the point. The 
average can be worked out later on. 
We can work out the average and 
what the death rate in Kerala or 
Bihar is later. That is another 
matter. Let us send some food there 
first.

Shri K. C. Pant: Neither Shri Nam
biar nor I represent the average. 
The point really is that realising full 
well the overall rice budget in the 
country, could he suggest which of 
the States rice should be diverted 
from___ (Interruption) .

Mr. Speaker: I agree, the problem 
Is serious.

Shn K. C. Pant: I have not for a 
moment said anything at all to suggest 
that the Centre is indifferent to 
Kerala or to Bihar. With Shri Nam
biar and Shrimati Sinha in this House 
it is impossible to be indifferent to 
either of these States. But I have 
just pointed out the difficulties with 
which the Centre is also faced in this 
matter.

Then, she raised the question of the 
cashewnut industry. I do have some 
information on it, but I am afraid 
that that information is too sketchy 
and I would not like to take up the 
time of the House on the basis of that 
sketchy information.

Then, the hon. friend opposite, Shri 
Kothari, made a very broad survey 
of economic policies. I must say he 
fully utilised, what I said earlier, an 
opportunity to express general 
opinions in a debate in which they 
are not strictly permitted. I think 
it is very difficult for me to meet 
those points here and now. The only 
thing I can tell him is that what he 
said about deficit financing, more or 
less, echoed what the Finance Minis
ter said earlier. He only expressed 
some doubt. I take it that both of us 
will be here for the next five years 
and there will be many occasions 
when we can have exchanges on this 
point. «— P'*Tt»

Then, Shri S. M. Banerjee referred 
to the matter of D.A. and he referred 
to the fact that the price index has 
gone upto 185 and since it has cross
ed 10 points, some immediate steps 
should be taken to compensate for it.

An hum. Member: It has gone upto
186.5 points.

Shri K. C. Pant: The point is sim
ple. The Gajendragadkar Commis
sion has given its findings for the 
price index levels at 165 and 175 
points but it has not taken up the 
matter of D.A. at 185 points. It has 
already, in fact, dealt with that aspect 
of the Report where it could have 
taken this up. Nbw, it is dealing 
with the broader ' questions. The 
point before us is whether or not we 
ought to await the findings of the 
Gajendragadkar Commission which is 
a very high-power Commission and 
which is going into the entire matter 
of studying the repercussions of its 
own recommendations on the States 
finances and the finances of the local 
bodies, etc. It is going into the whole 
problem and we expect certain guide
lines from it. Now that we know that 
its recommendations are going to come 
to us in the month of May, just five 
weeks hence, would it be proper at 
this stage to anticipate them or to 
take action without awaiting their 
findings? The Government’s position 
is that we should* await the findings 
of the Commission.

Shri S. M. Banerjee: My point was 
not that. In the terms of reference 
to the Commission, only 16S points 
were mentioned. The question of 
the price index rising to 185 points is 
outside the terms of reference and 
they will not consider that. You 
may ask the Gajendragadkar Commis
sion to consider it at 185 points and 
I shall be satisfied. Otherwise, you 
will have to take a decision on your 
own.

Shri K. C. Pant: The hon. Members 
know that even the question of 178 
points was outside the terms of ref-
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erence of the Ga$endragadkar Con* 
mission. But when it was referred to 
them, because it crossed 175 points, 
while t£e Commission was consider
ing the matter, they did take it up 
and they did make 'their recommen
dation.

He referred to the promise of Rs. 3i 
crores by the Central Government to 
U.P. I have already explained the 
Government’s position. I do not 
know what more I can say in the 
matter. As far as the States being 
able to or unable to fulfil the promis
es to their employees is concerned, I 
think the States are completely free 
to make whatever promises they like 
to their employees provided they can 
meet them.

So far as the matter of pensioners 
is concerned, we have done something 
in 1958 and in 1963. I am not going 
into the details. But to state briefly, 
we do realise, as all of us do, that 
the rise in prices is hitting the pen
sioners as it is hitting any other class 
in society. It is not for lack of sym
pathy that we do not give them 
something more but for lack of re
sources

I think I have covered all the points 
that I possibly could and in view of 
what I have said. I do hope that I 
have persuaded at least some of my 
friends not to press their cut motions.

Mr. Speaker: I now put the cut 
motions to the House If the House 
agrees, I may put all of them to
gether.

All the cut motions were put and 
negatived.

Mr. Speaker: The question is:

MThat the respective Supple- 
. mentary sums not exceeding the 

amounts shown in the third 
column of the order paper be 
granted to the President to de
fray the charges which will come

in course o f payment during 
year ending the Slstday Ot K w h , 
tf67, in respect of the foUowiag 
demands entered in the seooUd 
column thereof—

Demand Nos. 1, 5 to 0, 13, 15, 16,
18 to 27, 29 to 81, 34 to 37, 
39 to 41, 44 to 48, 50 to 58, 
52A, 53 to 55, 57, 58, 61 to 68, 
67 to 70, 73, 75, 77, 78, 80, 81, 
83 to 87, 92 to 96, 102, 105, 
113, 116, 120 to 123, 128 to 
190, 132, 136, 140 and 145.**

The motion was adopted.

17 30 hrs
APPROPRIATION BILL*, 1967

The Minister of State in the Minis
try of finance (Shri K. C. Pant): On
behalf of Shri Morarji Desai, I beg to 
move for leave to introduce a Bill to 
authorise payment and appropriation 
of certain further sums from and out 
of the Consolidated Fund of India for 
the services of the financial year 1966- 
67.

Mr. Speaker: The question is:
“That leave be granted to in

troduce a Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund <rf India for 
the services of the financial year 
1966-67.”

The motion was adopted
Shri KL C. Pant: I introduce** the 

BUI.
I also beg to move:

“That the Bill to authorise 
payment and appropriation of 
certain further sums from and 
out of the Consolidated Fund of 
India for the services of the 
financial year 1966-67, be taken 
into consideration.”
Mr. Speaker: The question is:

“That the 
payment and

Bill to authorise 
appropriation of

•Pub’ ished in Gazette of Indit "Extraordinary, Part n , section 2, dt. 27-3-4W. 
•‘ Introduced (moved with the recom mendation of the President.
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certain further sums from and 
oilt 0t ttee Consolidated Fund of 
India lor the services of the 
financial year 1985-67, be taken 
into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

■“That Clauses 1 to 3, the Sche
dule, the Enacting Formula and 
the Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Title -were 
added to the Bill.

Shri K. C. Pant: I beg to move: 

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

l l .i t  hr*.
•‘THE UNTOLD STOKY’ BY 

LT.-GEN. KAUL
Mr. Speaker: Now we take up the 

(half-an-hour discussion. Mr. A. K. 
Gopalan.

Shri A. K. Gopalan (Kasergod): 
This is "Hie Untold Story'—500 pages— 
written by Lt.-Gen. KauT. . .

Mr. Speaker: A  number of names 
are there. If all of them want to 
speak, it will be impossible. I  think 
15 minutes may be taken by the 
Members and the Minister may take 
10 of 15 minutes to reply.

Shri Indrajlt Gupta (Alipore): In 
Jtoch cases the practice has been that 
members who send up their name* 
are permitted 'to ask one question 
each and no* make a speech.

Mr. Speaker: I agree. * I have no 
objection. I will only say that it 
will curtail the Minister’s time.

Mr. A. K. Gopalan may continue.

Shri A. K. Gopalan: I request the 
Defence Minister that the untold 
story may *be told and hereafter it 
may not remain as an untold story. 
Gen. Kaul’s book, The Untold Story’, 
has evoked a spate of controversy all 
over the country because it has direct 
bearing on the working of the Armed 
Forces and also on our Defence pre
paredness. The book also contains 
very serious allegations against the 
Cabinet Ministers, both past and 
present.

Coming as it does from a top 
military official of the Indian Army, 
who was in charge of the NXSF̂ . 
operations in 1952 and who, according 
to the late Prime Minister, Nehru, 
was “one of our brightest and best 
officers in the Army”, it is most sur
prising that this statement should 
have gone unchallenged at the hands 
of the Government till now. Four 
editions of this book have already 
been published and it has had wide 
circulation in this country as well as 
outside. Very serious allegations have 
been made in that book about our de
fence preparations, about our military 
officers and albouit those who were in 
charge of defence. There w o e  also 
other controversies which had been 
raised, which I shall presently point 
out. But till now nothing has been 
said regarding these things. What is 
more surprising is that Government 
are keeping a studied silence, especi
ally when Mr. Kaul makes it appear 
to the Public that he was publishing 
these facts in pursuance of late Pandit 
Nehru's advice. He refers to Pandit 
Nehru as having written to him on 
the 20th September, 1963 as follows:

,rWihen the suitable time comes, 
you can put some fitefs, as you 
think necessary, before the Pub
lic; it seems to m« that in the pre-

*Hal2-an»Hour discussion.
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aetit caood any such statement by
you would not be of much help."

Then, taking a due from what Prime 
Minister Nehru wrote to him, Gen. 
Kaul, while decrilbing the purpose of 
book says as follows:

'I t  is better in the long run to 
be told the truth so that w© may 
learn by our mistakes than to be 
kept in the dark regarding certain 
unpalatable facts.”

• This is a very serious thing. I do 
not want to make any comment on it 
at all except to say that he says that 
there are some unpalatable facts and 
Government must learn some lessons, 
and, therefore, it is better to tell the 
truth and, therefore, he as the Army 
General is telling the truth and placing 
it before the pulblic.

Coming to the main points, the book 
rerveals firstly that while in service, 
representatives of foreign Governments 
were in close touch with Mr. Kaul, 
discussing military and political situa
tions in India by means of direct 
meetings and regular personal cor
respondence.

Referring to one such meeting, Mr. 
Ellsworth Bunker, former US Ambas
sador to India in 1959, wrote to Mr. 
Kaul as follows:

“It is not often that such a 
feeling of sympathy and identify 
of views is aroused at a first 
meeting as I feel has developed 
in our conversation that night.”

We do not know what ‘that night’ 
is. Anyhow, that night, so many 
tilings might have happened, and he 
says that on that night there had been 
identity of views as far as he and 
Mr. Kaul were concerned, and, there
fore, he says that he remembers that 
day very well because a feeling of 
sympathy an identity o f views had 
been aroused. Is it not obvious that 
they must have exchanged views on 
aerious military and political problems

XI&J "The Untold Story** MARCH 97, i m  US. A. 8 . ©is.) t t m

facia* our country to the extent of 
reaching a common understanding 
behind the back of Government? X 
can understand a military officer fay
ing it, but here was a diplomat writing 
to  him and saying that they had Iden
tity of views. What were those iden
tical views? Were they identical 
views as far as the defence o f 
the country was concerned?- Were .. 
they identical views as far as politi
cal and military matters were concer
ned? i f  so, what were they? Nothing 
has been said so far about these.

Referring to similar meeting with 
Mr. Kaul, Mr. Chester Bowles, the 
present Ambassador of the USA in 
India, in a letter addressed to Mr. 
Kaul in 1963, states:

*1 vividly rememlber our con
versation in early March, 1962 in 
which you had accurately predic
ted that China would attadc dur
ing the summer or the autumn 
months of that year.” .

Matters went to such a pass that 
Mr. Kaul submitted his resignation to 
the authorities only after a discussion 
with Gen. Adams of the US Army 
and Gen. Hull of the British 
Army m the presence of Lt. Gen. Sen.
So, let us trace that. There are sec
ret letters there is correspondence, 
and there is close contact with foreign 
discussed. At the time of resignation 
discussed. At the time of resignation 
also, the resignation comes only after 
consulting Gen. Adams and Gen. Hull.
It seems that even for resignation 
they were to >be consulted. Before 
also they had been consulted; there
fore, I do not know whether for resi
gnation also they had been consulted.

The resignation comes after consult
ing both Adams and Hull, the US and 
British officers. The country is In the 
dark as to tacnr many more leafing 
government officials and foreign digni
taries still keep contact and correspond 
behind the back o f the Government.
Tfeifl has serious repercussions on the
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security and sovereignty o f our cottn- 
try, especially in the Utfbtt o f the CIA 
iwnMcaftton* which this House dlscus- 
jwd the other day.

Another question bearing on oie 
supremacy of the civil over the mili
tary authority is the admission by 
Gen. Kaui that he managed to permit 
a number of foreign correspondents 
including that of the American Time 
magazine to visit the forward areas 
dunng the 1962 military operations 
defying government orders prohibiting 
such visits. Here is a General who 
says that Government had said that 
nothing should be done like that, but 
T  defied tha't order and invited so 
many foreign correspondents and they 
had gone to the forward areas, corres
pondents of the Time magazine* and 
others When defiance of govex*nment 
orders pertaining to the defence of the 
country occurs, what would happen to 
the defence of the country—I do not 
know. Nothing has been said as to 
whether this is correct, and if correct, 
what action had been taken. Nobody 
knows.

The modus operandi by which mili
tary secrets are passed on to foreigners 
is exposed in the book when the 
General writes this with reference to 
senior officials:

“They also talk loosely at 
various cocktail parties and other 
places".

These military officers talk ‘loosely’ 
about politicians *in order to win cheap 
popularity with foreigners in whose 
presence they derided India*. ‘All that 
some foreign dignitary has to do is to 
ask some of our officers to low down 
on any matter, and more often than 
not he was promptly obliged’.

“Much secret information”—

I want the Defence Minister to note 
this—

“leaked out in this and also in 
other ways and reached unaitthor- 
ised grom * and Individuals”.

Is there any more serious thing that 
has to be said?

Much secret information leaked out, 
not only this thing bdt many other 
things also, to groups and individuals 
in this country. What is that secret? 
Military secret.

Gen. Kaul has given an example of 
a certain document from Shri Nehru’s 
office which found its way to a foreign 
establishment in Delhi. Though ;n the 
beginning, Nehru found it hard to be
lieve, he searched for this document 
and found that it was missing. He has 
also given an example of an army 
officer who was found guilty of anti
national and indiscreet utterances but 
was exonerated by the court of inqui
ry.

The irresponsible behaviour ‘ f  some 
of the senior army officers has been 
described by Gen. Kaul in the follow
ing words:

“Some of 'the senior officers 
were in the habit of making ten- 
dentious and indiscreet remarks 
openly against our national leaders 
and extolled the erstwhile British 
rulers of Indra. They suggested 
at times that some sort of dictato
rial rule was the only way to get 
our affairs out of the mess m 
which they were” .

Very very serious things they used 
to talk about the poli'tical leaders, 
Ministers and others. They have said 
that British rule is better and some 
dictatorial rule must be there. That 
means that V e ’ must see that this 
Government is removed’.

Even the Generals of the Army were 
not free from this blame, according 
to Gen. Kaul.

“There were some Generals who 
even during 1952—54 were placat
ing politicians and other dignita
ries and indulging in certain 
activities not in confosrmily with 
service traditions < and military 
etiquette''.
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Even when such tilings were ***4 in 
public, I wonder at the silence o f the 
Government of India.

The General does not spare Govern- 
ment either. We have so far heard 
about the army, how secrets are going 
out from the army Generals, how they 
are secretly talking and corresponding 
and discussing military and political 
affairs with foreign dignitaries. Now 
he comes" to the Government.

Gen. Kaul does not spare the Gov- 
ment either, in regard to their conduct 
relating to the military operations in 
N2FA area. In fact, he levels a 
charge against the Government of 
having issued military orders against 
the advice of the highest military com
mand. Referring to what passed on in 
a defence meeting on September 22, 
1982, he writes:

“After some discussion it was 
decided by the Government that as 
a matter of policy there wan no 
alternative but to evict the Chinese 
from the Dhola area. The Army 
Chief 'then asked for a written dir
ective from the Government___
which was issued. He (Army 
Chief) asked for written authority 
because he was being told to evict 
the Chinese in spite of his point
ing out the consequences o f such 
a step.”
Mr. Kaul repeats that Gen. Thapar 

also met the Prime Minister on 2nd 
October, 1962 and told him:

'This was the Ant time that we 
were going to use force against the 
Chinese though for good reasons 
(as against walking into a vacum 
•without opposition, a practice fol
lowed! by us so far) and this was 
bound to have serious repercus
sions. Nehru said he had good 
reasons to believe that the Chinese 
would not take any strong action 
against us.N
Referring to the late Prime Minis

ter’s press statement on 12th October, 
1962 jurft before going to Ceylon, Mr.

Kaul aecusep th« late Pandit Nehru &  
so many words, as he writes:

“He (Nehru) said he had given 
orders to the army to drive the 
Chinese out o f the territory o f 
NEFA. TWg was contrary to the 
orders he had given me on the 
night of 11th October in a confer* 

ence held in his residence.” .

And further on, he states:

“It is my surmise that Nehru 
took up a posture of courage when 
he knew that we were militarily 
weak, in the hope that, with these 
bold (though contradictory) state
ments the Chinese might be deter
red from attacking India.”

What is this. This book con.ains 
these things, and even -today the Gov
ernment has not said anything about. 
He has also said in the book that the 
Government canlTot answer, can never 
answer, because this is true. The pub
lic believes that since the Government 
has not answered him so far, what has 
been said in the Untold Story by Mr. 
Kaul is oorrect.

These and similar other innumerable 
grave charges and statements have 
been made by Mr. Kaul in his book 
which has gone into its fourth edition 
within a short period of three months. 
I do not know how many more edi
tions will come. Evert" after this, I 
want to know from the Government 
why it is maintaining discreet silence. 
I am unable to understand the conduct 
of thp Government in not publishing 
even at this late stage the report of 
the Henderson Committee which went 
into the question bearing on the mili
tary operations in 1962.

Mr. Kaul also makes another charge. 
He asserts that he offered to give oral 
evidence before this Committee and 
charges that he was not allowed to do 
so. He wanted to give evidence be
fore Mr. Henderson, but Gen. Chau* 
dbury did nett allow him to go and tive
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evidence. In the face of such asser
tion*, is the Government keeping 
silent?

I wish to state that by their conduct 
the Government is opening the door 
far all sorts of conclusions. l%e Gov- 
ment is openly challenged by the well- 
known commentator, Mr. Nirad C. 
Chaudhuri, in the columns of the 
fUnet of India da'ted 1st February, 
wherein he wrote;

“I waited many days to see if 
any contradictions were coming 
from the persons mentioned and 
the Government. None has, on 
the most important, i.e. the mili
tary side. The three persons who 
could be expected to readt most 
strongly to the charges, Mrs. 
Gandhi, Mr. Menon and Gen 
Chaudhary, have all refused to 
comment. Neither Mrs. Gandhi 
nor Menon is ever unready to take 
up a polemical" challenge and give 
back in the way of vituperation 
more than what they receive, but 
they have been very discreetly 
reticent.”

He says further: and it is important:

“General Chaudhari who contri
buted to a newspaper as a military 
correspondent when in service has 
now shown disinclination to say 
anything though it is a question 
of the prestige of the military 
authorities of India. I can only 
assume that they are not replying 
because they cannot.”

I am not saying this; it is Nirad 
Chaudhari who says this. He goes on 
writing; 1, 2, 3 and 4 articles and he 
says: this Government doe* not say 
anything or has not said anything as 
they canaot say anything.

Even after such an open challenge 
if the Government prefers to keep 
ailent the people naturally think that 
there Is still some untold story which 
th*y are y®t it© hear. If Mir. Kaul is free 
to write an untold story, this House Is

entitled to know from the Government 
what that story Ut because if that story 
is untold, there will be more difficul
ties. The sovereignty, integrity and 
the defence of our country are involv
ed, People will begin to believe that 
the Government has nothing to say 
and whatever said there is true.

Shri lyotirawy Bum (Diamond Har
bour) : Gen Kaul has admitted that he 
had been in close consultation w ith 
various foreigners and with American 
Pentagon. Did he take Government's 
permission and if permission was given 
what was the reason for granting such 
a permission?

Shri C. K. Chakrapani (Ponnaai): 
Gen. Kaul says in his book that he met 
General Chaudhuri and asked him 
permission to appear before the Han
der son Enquiry Commission. It seems 
from Haul's account that permission 
was granted in the beginning but later 
on he was asked to give only a written 
statement. May I know whether any 
detailed Investigation is necessary to 
find out whethehr Kaul’* assertion iff 
correct? How is it that the Defence 
Ministry even after three months find 
it difficult to admit or deny Haul’s 
charges?

Shri Umanath (Pudukkottai): From 
what has been published in the book, 
it is clear that military authorities are 
free to have personal meetings at 
cocktail parties an even private cor
respondence notwithstanding the rules 
to the contrary If that is 90, has the 
Government gone into these matters 
because this sort of behaviour opera 
many avenues for CIA agents or tb* 
agents of any foreign intelligence 
agency and has the Government for
mulated any code of conduct for mill* 
tary officials to prevent a recurrence 
of such things?

Shrl Baborao Patel (Shajapur): The 
most important thing has been missed 
by our Communist comrades. On 
page 349 Gen. Kaul ha* came *o this 
Anal eoncluaakm:
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{Shri Baburao PstdJ
**1 gay with fu ll stale o f  zes- 

ponsibittty and without animus 
that three men mutt be held 
.answerable for the state <& attain 
I have portrayed in the kflfc few 
pages: Nehru, Krishna Menon and 
Morarji Desai; Nehru for allow
ing this to happen under his cap
taincy; Krishna Menon for not 
taking appropriate and expeditious 
4teps to deal with certain grave 
matters and situations concerning 
the defence of the country; and 
Morarji Desai for not making suffi
cient funds available for essential 
defence requirements.”

'Out of these three, two are out of our 
reach. One is in heaven and one has 
joined the Communists. We still have 
Shri Morarji Desai here who can 
answer some questions regarding what 
reply happened about the financial 
appropriations that were needed for 
defence. I suggest that the Govern
ment should appoint an enquiry com
mission to investigate into the charges 
made in this book with a view to------

Mr. Speaker: Vau are expected to 
put only one question, if you have any 
doubt.

Shri Baburao Patel: My question is 
this: Will the Government appoint a 
commission of enquiry to investigate 
the charges made in this book with a 
view to seeing that such things do not 
repeat themselves again when we have 
to defend the country again?

Some hon. Member rose—
Mr. Speaker: I do next mind calling 

all of you; not that I have any objec
tion. it is merely a half-hour discus
sion. The Minister also should reply. 
Therefore, I cannot call all the hon. 
Members who rise now.

An hon. Member: Only one question.

Mr. Speaker: Then, if I allow one 
Member whose name is not here, the 
others also could be allowed. Please 
see my delicacy also. Therefore* I am 

^calling only those names which Are 
heart. I f  I go on calling others it w ill

become «  two-hour debato fa d  skat a  
halt-hour diacussfam.

Shri K. X . Nayaaar (Palghat): When 
questions were raised in the past about 
the state off affairs in the army, they 
were always, evaded by the Defence
Minister on security grounds. Sow* 
ever, from Kaul’s book, it appears that 
more secret information was given to 
foreign dignitaries and possibly to CIA 
agents and other foreign secret 
agencies. May I know what steps were 
taken by the Government to put an 
end to the clandestine relationship 
between our senior army officers and 
foreign dignitaries behind the back of 
the Government?

Shri V. V. Menon (Ernakulam): A  
story was being circulated quietly that 
Gen. Kaul left the battle-front and ran 
to Delhi, though it was denied in Par
liament Pandit Nehru paid tributes 
to him even after his retirement, but 
the story remained m circulation. Gen. 
Kaul might have written certain things 
in order to defend his position, and 
it is quite possible that he might have 
glossed over some other important 
facts Certain things mentioned by 
Kaul do not need any investigation. 
Government have only to say yes or no 
in the matter. For instance, he chal
lenged the correctness of the Prime 
Minister’s statement on the 12th Nov
ember, 1962. Even on such important 
matters, the Government prefers to 
remain silent. May I know the reason 
for the delay in issuing a clarification 
even on such questions?

WTOf o  STPFJft (?T5? )  :

T O T t  I R T  S P F T C  t f r  
swTftrar ^

fa  £ * * *  STfR % cmr £  svfr | 
fa  vnrm $  f a f t r  

$  fcr v t q ftv r  W&r tftx wnr %• 
*n r  {revrrrffo srrarc? w N f



‘**77 Story” CHAfTRA «, XSAKA> (H. A. H. Dit.) 1178

ifrir "pc m n r  f t e  % %
y s  mufomu resrvm fr^fcft 
t  f o r  % w & % 5 9  fcr vr

^  wwpprpf f t  wvift f  1 
<t «nrff f * R n c ^  y?  «wr «ffr 
fa  re *  fc?fr $  r e  «wrcar ^  w r *R-
» r o 5  | *ftr fte w i *h<*k % r e  rare
- f t  •+ *■» - - ^ • . ____ *ŝ  - *■■> -  _ V L*wr 5$m» i w  *nr ^ n ?  w niR f fm
^ t w T » n w T t  *rm  src^rrr %
r e  5^ t  *  w f w  jfft % a n re
H*i< «l$t *TO VWfVRT ^
%  wrar « rtt  « r f i r a  %  f a * t  q f l f q w r a  
f^raff^T *5t $ fa  fiftitefl % f e m i
*m tw  y t  g sa r  firert qft n ^ rfa ffrft
*flr *rc Jr 5ft r e  sppr |q ?T«r 
f  ^ r r t  sranfw f f t  * t m m ?i *t 
5I7^ft ? 

«ft W  fan* (■JTHT) : t  JTf 5IT?RT 
T̂Tf<TT g fa  «FTT =^ft ? n w r  % w w

^ tt % %crrart snrcr ^Ftf t^rr q frra1 «nrt 
fa zrr mr «rr f a  s ptc  f a t f t  3 R f  ^ t  q ^ r
*J7W ^t JTRt 3TF?t ft*  3TRTT f t  ?ft^qr
5mft ^  «Jls farzrr srnt r e  ’rfans’
%  aF R TIT ^ ^ n i f  'TT V T  ^<il«t<HI 
*rr% ?rftrwcf *trr If sfflr Tft «ftr ^
< ^ 5 f t * r f ^ ^ r r < t 5 n i f >  v r q ^ r  fs r r  ? 
^ f T « r f t  ? t p t  f t  * n >  J r w * n  ^ T f t f T  f (  f a  i f t * r r

?ft g^IT5T %  fa *!? ? ; f * T  % fS IT f ^ f n f f  
"FT facn r̂fâ T =#T ^ fa  ^
* ?T * sr t  «rit refa*t **  *rrt r e  *t
'STT̂ ' f r r f  3TfT3ff TT 5<#RI<ff *Tf?f fa*JT

f * r r f t  &n w  M b *  5 c *r
f t  W  ?

Shri Indrajit Gupta rose—

Mr. Speaker: His name is not there.

18 hn,

Skri faAntJlt O ^ U  (Alipore): I
have-lent my name.

Mr. Speaker: A  number of Mem
bers have sent their names. But half 
an hour is over. He may kindly ait 
down. I have called the Minister.

Shri Indrajit Gupta: That is all 
right, but please do not say that my
name is not there.

The Minister of Defence (Shri 
Swaran Singh): Sir, I share the con
cern which has been shown by seve
ral hon. Members who have partici
pated in this discussion about the
implementations of the leakage of vital
information through various sources. 
I am one with them that we should
view this problem in the perspective
of national security and also we
should learn lessons for the future
about the steps to be taken.

I would like to remind the House
that Mr. Chavan made a lengthy
statement covering about 9 pages
giving important information to this
House in 1963. He also listed the
various steps that had been taken by
the Defence Forces and the Govern
ment as a result of the investigation
of the various aspects that had crop
ped up at the time of the Chinese
aggression of 1962, Several questions
were put and answered then. It will
not be necessary for me to go over
the whole ground. But I have thought
it fit to mention this, so that the
House might be aware of the fact that
most of these aspects had been gone
into by what has been referred to
by Mr. Gopalan, i.e. the Handerson
Brooks Report, and all the informa
tion that could be given at that time,
consistent with the security of the
country was given. Mr. Chavan also
explained why it was not in the
interest of the security o f the country
to publish that report.

IT® xm  *R*£C (TOftar) :
«mnsr ^  %  q ftq? r * r  * * f t  a w w
fajlTTOT I are 5f WTT sqiw
v s m  *m  %ftR v r m  q?rc % qfrro
^ sr iw c ’inftfatft’ r s ft^  *psfr<»r«Tf* 
it, wnpr % frer 1 f r n  *m rr
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[;ST 0 Ul1 lj.fT~~~1f~T]
M ~'fiR1f; ~ ~ it ~ <r@ ~
11fT I

Shri Swaran Singh: That was a
separate question. I have not said
anything yet myself about it. I was
only explaining that the report which
had been prepared by Gen. Handerson
Brooks was mentioned by Mr. Chavan
in his statement and based on that
report he had given all the informa-
tion that could be given. He also
explained why that report could not
be published, because the publication
of that report would not be in public
interest. In fact, it would be harm-
ful to national security. That position
still remains. That answers Mr.
Gopalan's suggestion about the pub-
lication of that report.

Several aspects have been thrown
up as a result of this discussion. It
will not be proper for me to go into
all those details, but I would like to
say that there are two aspects of the
book which are receiving Govern-
ment's attention. One is the extent
to which Gen. Kaul has violated the
provisions of the Official Secrets Act.
In several places he has made refer-
ences to certain documents, certain
confidential talks and several other
matters. It is but proper that we
should get all that material carefully
examined with a view to find out if
any of those disclosures comes within
the penal provisions of the Official
Secrets Act.

WJo 'Ol{ ~ ~)f~l'{T : ~
~Frr~ ~?

"-1T ~q~ f~ : ift 0!1f it 'f ~
<fi"VIT e ~ 'f ~~ I lI1?:~ <fiT <fiTl1
~ I ;sr 0 ~ ~ ~ f<t; lI1?:wm:rnt <fiT

<fiT <fiTl1 ~ ~ mq<fiT v,r~r ~ ~f<t;

T:1;~~~lI1?:'f~ ~~
~r~T Cfii I

That should also answer partly the
query' that was raised by ty hon,
friend, Shri Prakash Vir Shastri. Ac-

.,

cording to the existing rules, after
retirement any military officer wh~
publishes a book need not take any
permission as such, but if he uses any
Information that comes to his know-
ledge in his official capacity and comes
within the definition of the 'official
secrets' as defined in the Official
Secrets Act, then he takes a risk and
exposes himself to penal action i!on
examination it is found that such penal
action is called for. One has to dis-
tinguish between the historical aspect,
the political aspect of what might be
described as opinions on certain facts
from disclosure of ~ital information.
Whereas in a free country like ours
purely from the historical point of
view authors have got the right to
publish books but, at the same time,
they have to take the consequences if
in doing so they draw upon any infor-
mation that comes within the mis-
chief of the Official Secrets Act. We
are carefully examining the various
passages, some of the important pas-
sages in the book, to find out the
position. After checking the relevant
material, if the disclosures that have
been made or the statements that are
contained there in any way contravene
the provisions of the Official Secrets
Act ....

Shri Randhir Singh (Rohtak) : Is the
offence cognizable or non-cognizable?

~T 0 'ti~ ~;:ff~ ~)f~l'{r : it "iT~lTT

f'ti 'l1T'WiT~T I \l''f ~ "iH: T 'tiT Gf<1T i'flT
'ti<:cr~' I

Shri .Swaran Siogh: Sir, this running
commentary is difficult to handle.

&'ToUl{ "")~ ~Tf~T : 'tiT¥ <f;

If(fTfOl'ti~ I U<,~F: UTQ<f .' i ~~T
~T:1;~'I

I,..

Shri Swaran Singh: Therefore, it ia
being examined from that point of
view. This answers some of the points
that have been raised by Shri Gopalan
and other colleagues.
An hon, Member: How 10nl1' will the

examination take (Interruption).
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Shri Swaran Singh: I do not think
it should take long. But the passages
are long and the material has to be
scrutinishad.

Shrimati 'I'arkeshwart Sinha: The
book is widely being distributed and
widely biting read. Is it proper for
the Government to allow circulation
of the book when the whole thing is
under examination?
Mr. Speaker: No question is

allowed when the Minister is replying.

Shri Randhir Singh: The book should
be proscribed.

Shrt Swaran Singh: I also share the
desire of the hon. Members that this
examination should be expeditiously
undertaken. I will do my best to en-
sure that the examination is quickly
completed.

There is another aspect of the book,
namely the political aspect, whether
the author has tried to put a picture in
.such a manner that certain political
personalities or our leaders have been
criticised. There are two aspects of
that. One is covered by what I have
already described, namely, the disc 10-
sure of information which should not
have been disclosed. The other is .rn
expression 01 opinion about "\.v:1<I',
happened. Some of these things, I
would like to say again, have already
come before this House, For instance,
the statement made by Shri .Iawahnr-
lalji when he was going to Ceylon
was explained by the late Prime Mi-
nister himself-Shri Jawaharlalii=-on
the floor of this House, explaining the
circumstances under which that st atc-
merit was made. He also explained the
content of ihnt statement and how it
was made. If hon, Members are inter-
ested in the historical aspect, they can
see those reports. In a nutshell what
he said was that this was a broad
instruction that was given on behalf
of the Government. of which he was
the head, that aggression is to be va-
cated and about the tactical methods.
date, timing and manner in which it
was to be undertaken, they were all
1cft. .....

(H. A. H. Dis.)

Shrj Randhir Singh:
proscribing the book?
tions)

What about
.... (interrup-

Mr. Speaker: This is a half an hour
discussion and already more time has
been taken.

Shri K. K. Nayar (Bahraich): Sir. I
am rising On a point of order. Now,
various questions have been addressed
to the Defence Minister which touch
many points. In the reply the Detence
Minister has been pleased to tell us
t hat the Government is contemplating
penal action against General Kaul in
various respects .... (interruptions)
Hon. Members On the other side have
been used to speak. They must now
get into the habit of listening also.
What I wish to point out is that the
public mind is agitated and the dis-
cussion here today is a rflect ion of
that agitation. The public wants to
know what the truth is behind what
General Kaul has said. \Ve understand
that Government is coriternpl at ing
action against General Kaul .... (in-
terruptions) My point of order is this.
Are we to be kept in the dark about
the truth of what General Kaul has
said; are we to be told merely that
the Government: are in the position of
a person who is defamed and will take'
actio!") for defamation but will not dis-
close whether the truth has been iol d
and whether the dofnrnntory asper-
sions are true or false.

Mr. Speak!':r: ':1,~h;>ve already spent
45 minutes On this. We wi1l have to
close the debate.

ShriSwaran Singh: I would Iiko (0

clarify that those passages where cri-
ticism has been made against political
leaders. those are, as I have mentioned
already, divisible into iwo part s, One
is expression of opinion of their hand-
linas of the affair, about which we are
well accustomed to hear comments,
either of approbation or 01' criticism.
We wi ll examine that, but there are
limitations, especially in the case of
those who are not in Government, like
Shri Krishna Menon, for instance. Un-
less he himself chooses to make any
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{Shri Swaran Singh]
statement, trying to clarify those
things which may in his view ’ be
essential for him, we can ask him only
on those points about which disclosure
of any information which should not
have been dsclosed are there where
it is attributed to him. We can make
informal enquiries from him on that
issue. But on most of these things the
expression of opinion will have to be
matched by a counter-presentation.
Certainly, Government will give a 
counter-presentation of important
facts.

An hon. Member: When?
Shri Swaran Singh: We cannot go

on contradicting each and every thing.
After all, this is not the way we deal
with these matters, but on important
issues certainly we will examine this
matter and where it is necessary we
will also give the other version.

One other important point which
requires a reply is the mention of cer
tain meetings with foreign dignitaries,
foreign press people and the like.

I would like to say very categori
cally that officers, civil and military,
who are in Government service, can
of course meet in certain cases, with
prior permission at appropriate level,
foreign dignitaries or ambassadors, but
they are expected to make a report or
keep a record of their talk and send it
officially to the higher authorities so
that one knows what took place.

Shri A. K. Gopalan: It is only with
permission.

Shri Swaran Singh: I am coming to
that.

The search that we have been able
to make so far does not disclose that
General Kaul had sent any minutes or
record of his conversation with any
of these representatives of foreign
Governments and dignitaries. He has
also himself mentioned in his book
abouf the manner in which he had
asked the then Defence Minister, Shr!
Krishna Menon, to permit him to have
that meeting For that one has to de
pend on his word. From the record,
at any T a te , we have not yet been able

to trace anything whfefe aright ton*
Am it

Shri A. K. Gopalaa: He was asked,
“Why do you not become a citizen ot
America?" It is in the book that that
was the reply given.

Shri Swaran Singh: T he rules on
this issue are very clear and (he gene
ral conduct that is expected o f officers,,
both civil and military, is well-known
and well-established-----(Interruption.)
If there is any contravention of that
certainly that is a serious matter.

Shrl Jyotlrmoy Basn: Let us know
how much of it is true and how much
a lie in that book.

Shri S. S. Kothari (Maudsaur): Win 
the Government ever be firm in any
serious matter?

Shri Swaran Singh: Government
have been insisting that this normal
code of conduct that is expected of
senior officers in the context of their
meetings with foreign dignitaries is
consistently followed. We have taken
a further decision that we will ensure
that these meetings take place in ac
cordance with that and that minutes,
etc. are prepared.

*To t w ^ J|T
j t t w  ^  | ^ <*rr srnrsTT % : 

^T'T, !»tor i
Shri Swaran Singh: Several uther

matters of detail have been asked and
it will not be possible for me to go
into all those details in this short time
But I would like to say only one or
two things. Shri Chakrapani had ask
ed whether any permission had been
granted I have already said that
there is no record of any such permis
sion and we have not been able to
trace that.

About the meeting with foreigners
I have already explained present posi
tion. It will not be fair to draw.........
(Interruption)

Shri P. Veakatasnbbaiah (Nandyl)r
On a point of order. Specific questions
have been put and Shri Gopalan has
made a specific case about The Untold
Story and also about the writings of
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OeneraJKaul The hon. Minister has 
takeft to 20 miuntes but he has not 
met any of the points raised by hon. 
Members. The answer must be precise 
and to the point.

Shri Swfcran Singh: I am very sorry 
that the hon. Member thinks that 
•way. Because a large numger of 
points had been made, I put them 
under various headings and have 
tried to give our view with regard to 
those paoints. We will go into all 
these matters in greater detail and at 
an appropriate time will inform this 
hon. House of the action that we have 
taken.

Shri Kanwarial Gupta (Delihi 
Sadar): The Untold Story refains
untold.

Shri A. K. Seat (Calcutta North 
West): We wanted to put a few
questions. v

Mr. Speaker: Now it is too late. 
You cannot re-open the whole ques
tion now.

Shri Randhir Singh (Rohtak): I
rose in my seat half a dozen times.

Mr. Speaker: There is no question 
of rising. Those who had given notice 
had been called.

Shri Randhir Singh: I have a very 
pertinent question.

Mr. Speaker: Now it is too late. The 
half-an-hour debate cannot be conti
nued for more than an hour.

aft sflj fa r e  : fjRft JTR *T
fc*TT I eft *T
t o  % #3 i

ftqr : W  f̂ cTHT w n i  
wtwt fcft i vnzft %

*ft •rnr v r  f^rr, f̂jT
f t  vnstft fa r  w k

wr faw wk *n% ̂  ?nfarar 
I Vt vt ^  «T*T T̂T

i
Mr. Speaker: If you are not satis

fied, there are other methods of elicit
ing further information. The rules 
are there. You can certainly ask for
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further information. There is no diffi
culty about that. There are so many 
occasions, the President's Address, the 
General Budget and so on, when these 
general issues can be raised. Here, 
the questions were asked by about a 
dozen Members and he answered 
them. If I allow further questions, 
then we will not be able to finish it.
I have allowed everybody who gave 
notice of this half-an-hour discussion 
to put a question. If you are not 
satisfied, there are other methods of 
doing it. (Interruption).

Shri Jyotirmoy Basu: The Indian
Army is getting demoralised.

Mr. Speaker: Order, order. We
now go to the next item. Shri 
Vajpayee.

Shri Randhir Singh: We want an 
assurance from the Minister that 
some action will be taken against the 
General.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

(Contd.)
W o r k  t o  r u l e  C a m p a i g n  b y  t h e  t e l e 

g r a p h i s t s  A N D  S E N D IN G  O F  T E L E G R A M S  

B Y  P O S T

18.22 hrs.

STT3T ^  *T CTTTT
form  *TT 3TT cTTT fjpTFT %
^TfVrff % THT
HfiWM «1T rift SUT̂  fireTT%

^
spRT*r forr «tt 1 ’js rt

% i 27 farwrt %■ ^  qftnrrr
^  it 53TR

yr TT
forr w  s *  % m -

*TT Tgrfo wfo ff % <?* f f f -  
fT̂ T PPTT W  I ^ *iiml
^ r r  g ftr w r  faro  % hvfttt 
vnr t o t  | ? vftK ^
?r$r | viNrfxiff vrihrr^Y

? i f t r k
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[ #  US* f f f r f t

v m  « N t a *  w m *  ftwr | ft »Rfr
*»# ** Sr * *  vnw R Pr ^nfprr f*F 

< r fw T  % tfrr»T If fapr M ^ P u ff m  

v f'irft w* %  qw fln »ift<i! % farare
vrN rft  ̂  ir< ^  ^  v r n if t  i t w
^  *ft aronfr *frc w  iR it  »?^nr 

i m w n m r ^ f v i r f v r H * imr 

faq : fa*ft % f r o  * t f  vnfcrr$- ^  tit

thnrhr * n f m t  * w tt ( * io

rm  q *it f « s )  : fa t f  % s fr
fffam i^VM  5T̂V ^TT I

w««r ftnfrrt wnrwV: qrihnfoft
# ^  «ft fa f̂err *rnr art
W « f r  1 1 0  ^ 2 4 0 5 R T  |
a r^ T  5 f t  150  ^  S r 300  ^  e n r ^ r
PPTT I vrf^TT % fTT% STOtT̂ T 

ft «FR*T fe r  |  f a  *TPT *n*ft

*n£t tff, zr+ri q?nr w*n | fa
Jp^ft % #<ft w fe * m  * t  *rnff-

f  * ft  wt 5f t  gsrnr Fsffarr m  ftrcr

i  I f*TT ftft 3TT̂ Tft ^  t  ? OT *(%
*n*rar wfl|«iw ^  ntaT srnmr *ftr w
V̂ HII 0 ?nf^f fa^PC fa faw  5R % 
WRfi^ST ST̂ IT cw fa ^ rs n w  ?

* o T n r w n f^ iw m ft ^ T ^ T d  
an?ff v t fatff sifar % 35* ^

*ft*r ^  ff %frc % v%-
^ faw r a n w  1

Shri P. K. Deo (Kalahandi): In
view of the fact that lately most of
the telegrams are being sent by post
and in view of the assurance given by
the previous Minister in the Consul
tative Committee that the charges paid
lor telegrams would be refunded to
the senders if these telegrams are
sent by post may I know whether any
action has been taken in this regard
and if any refund has been made to

any sender in case his telegram hat 
been tent by post?

Or. Ram Stibfcag Singh: We vriU find
out the position. It is a fact that some
telegrams were sent by post, but aft I
said, there will be no victimisation. It
will be on both the sides.

Shri P. K. Deo; My question is for
refund of money to the sender.

Dr. Bam Subhag Singh: As I said,
there would not be any victimisation.
Due to that agitation, some telegrams
had under compulsion, to be sent by
post. So, I think we should forget all
those affairs and start everything de
novo

Shri K. P. Singh Deo (Dhenkanal):
Does it no amount to misappropriation
of Public funds or cheating, if the
public are expected to pay for the
telegrams which do not go as tele
grams but are sent by post and they
do not get back the refund?

Dr Ram Subhag Singh: It does not
amount to misappropriation, nor does
it amount to cheating. We want to
create a better atmosphere; some bet
ter atmosphere has already been
created and it will continue to be
created

Shri E. K. Nayanar (Palbhat): May
I know whether the Government
issued a large number of notices of
termination of services—I have receiv
ed telegrams from employees from
Calicut and from a number of other
places in Kerala—of the telegraphic
employees who started the work-to- 
rule movement and if so what is the
total number of employees on, whom
such notices were served? Is it also a
fact that the DGPT issued a show- 
cause notice to the All India Telegra
phic Employees Union, Class IQ, ask
ing why its recognition should not be
withdrawn? May I know the attitude
of the Government in this regard?

Shri Nambiar: With regard to recog
nition.
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Dor. Sun  Subfcag (Uagfa: Actually I
had rep ied to that in reply to the sup
plementary put by Mr. Vajpayee,
though that supplementary was not so
Specific. It was said that about 1,000 
employees were suspended. That is not
correct, because notices were issued to
about 300—maybe, a little more or
less. But, as 1 said, we do not intend
victimising anybody and there would
not be any difficulty in future.

Shri E. K. Nayanar: I have re
ceived telegrams '

Dr. Ram Subhag Singh: I will in
quire into it

Shrl Umanath (Pudukkottai): The
question has not been answered whe
ther he DGPT has issued specific show- 
cause notice on the Union to show
cause why its recognition should not
be withdrawn. Is it proceeding?. Mow 
that the Minister has said that there
will be no victimisation, I understand
that the processes of negotiations bet
ween the parties have been restored.
In view of this, will the hon. Minister
let me know whether that show-cause
notice on the Union about withdrawal
of recognition, is being withdrawn or
is being proposed to be withdrawn?
I want a specific answer.

Dr. Ram Subhag Singh: Anything
that was done during the course of
the movement, after the unconditional
withdrawal of that agitation, will be
withdrawn.

Shri C. K. Chakrapani (Ponnani)
Will the Minister kindly explain whe
ther the AITTEU, class III, has served
a notice demanding higher pay scale
for telegraphists, namely, Rs. 150—
800, on par with the telegraphists in
other organisations of the Government
of India like Overseas Communications
Service, External Affairs Ministry,
Home Ministry, Press Information
Bureau, etc.?

Dr. Ram Subhag Singh: That is
their demand. But the service condi
tions are different. Everything, as I
said earlier, will be referred to the
arbitrator.

.. ft * .
Start A. EL Gopalan (Kasergod):

The Minister has already said that,
after the agreement, so far as the
suspension notices are concerned, they
will be withdrawn. According to a 
telegram I have received, it is not only
a question of withdrawal of suspen
sion notices, but other vindictive mea
sures may be taken, as far as Calicut,
Trivandrum and other places are con
cerned, after withdrawal. When there
is an agreement and they are with
drawn, even though notices of suspen
sion may not (be given, there are many
other vindictive things—transfer and
other things—that can be done. Such
vindictive measures may be taken.
Will the Minister kindly instruct the
officers concerned that no kind of vin
dictive action should be taken? Again,
they have also said that if this is done,
there wi 1 be a breakdown of tele
communications; whatever agreement
is there, that agreement cannot be ful
filled because after the agreement,
vindictive measures are taken; sus
pension is also made.

Dr. Ram Subhag Singh: I straight
way assure this House that there
would not be any victimisation after
the assurance and anything that might
have happened during the course of
the agitation and which might amount
to victimisation will be done away
with

Bhri V. V. Menon (Emakulam):
After the withdrawal of the Work-to-
Rule agitation, I have got information
that ten workers were suspended in 
Emakulam

Mr Speaker: The hon Minister has 
given an assurance already, that it 
would not be done Therefore, the
hon. Member must be satisfied with
that What is the use of repeating it?

Shrl P. P. Esthose (Muvattupuzha): 
Is it a fact that the Director-General
himself violated Rules 39 and 40 of
the P & T Manual, Vol. n  and issued 
instructions to treat the period of leave
supported by an authorised medical
certificate as dies non, thus affecting
the valuable service of the employees
and wages during January and Feb
ruary, 1MT?
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Dr. Ram Subbag Singh: This will be
looked into.

Shri K. M. Abraham (Kottayam):
Is it not a fact that all these punitive
steps are being taken by the Depart-
ment because the All India Telegraph
Traffic Employees Union (Class Ill)
directed its members to work accord-
ing to rules till their just deman.j of
pay-scale revision in comparison with
the pay scales of similar categories in
the Govenment is conceded? Was not
the action of Government a deliberate
neglect with regard to a service so
essential to the public'!

Dr. Ram SUbhag Singb: I do not
accept that there is any action on our
part which is a deliberate neglect, be-
cause the actions that have been taken

campaign in P. & T. II92

are taken in pursuance Of the rules
that exist and the successive Pay Corn,
missions have fixed the remuneration
Of different categories of Government
employees. However, I have tried my
best to see that nothing happens due
to this agitations, which might go
against the interests of the employees.

Some hon. Members Tose-

Mr. Speaker: The hon. Minister ha!
given a categorical assurance that
there will be no victimisation and all
that, and hon. Members ought to be
satisfied with that.
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18.33 hrs.

The Lok: Sabha then adjoorned till
Eleven of the Clock on Tuesday, March
28, 1967/Chaitra 7, -1889 (Saka).
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